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LEGISLATIVE ASSEMBLY.

Friday, 6th September, 1935. .

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

QUESTIONS AND ANSWERS.

RECRUITMENT OF PROBATIONBRS IN THE TRAFFIC DEPARTMENT OF THE
CaLcuTrTA PorT TRUST.

155. *Mr. Basanta Kumar Das : (a) Did the: Caleutta Port Trust
authorities ever hold any departmental examination, as was set forth in
the programme of training for the probationers appointed by them in
1929 in the Traffic Department, to test their relative ability, eciency and
intellizence ¢ If not, why not ?

(b) Is it not a fact that Government employees of almost all grades
of services, ineluding those in the Imperial ranks, have to sit, before their
confirmation in the services, for departmental examinations and the results
thereof go to determine their progress at the early stages of their careers ?

(¢) If the answer to part (b) be in the affirmative, do the Calcutta
Port Trust auvthorities adopt a similar system with regard to the services
under them ? If not, why not ?

The Honourable 8ir Muhammad Zafrullah Khan : (¢) No. The pro-
bationers were required to submit monthly reports on the work done
by them. The sectional heads also interviewed them and reported om
their progress. They were further interviewed at regular intervals by -
the head of the Department and interrogated as to their work. It was
considered that the manner in which the probationers did their work
furnished sufficient indication of their ability.

(b) It is not a faet, although there are a few Government services
in which the passing of departmental examinations after appointment
is & necessary preliminary to confirmation.

(¢) Departmental examinations are not held by the Calcutta Port
Commissioners because they consider that the results of such examina-
tions would not give a correct index as to a man’s qualiflcations for an; .
outdoor supervising post where character, personality and tempera-
ment are of at least as great importance as ability to secure high results
in examinations,

Mr. Basanta Kumar Das : If examinations ars not held, on what
basis are the entrants to the services confirmed in their respective posts f

The Honourable Sir Muhammad Zafrullah Xban : On the progress
report of their work.

(479 )
LI187LAD A
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Mr. Basanta Kumar Das : Do the Port Trust authoritics draw up any
comparative statement of the gquality of the work done by the candi-
dates in order to see whether any man should be promoted in preference
to another man ¢ -

The Honourable 8ir Muhammad Zafrullah KEban : As I have already
rend out in the answer, reports are made from timc to time on the
progress they are making with regard to their work, and, it is on the
basis of there reports, that the result is arrived at as to the comparative
merits of the different probationers.

ArpOINTMENT OF ONE MR. HogaN as A YARD MASTER IN THE TRAFFIC
DEpPARTMENT OF THE CaLcuTrA PoRrT TRUST.

156. *Mr. Basanta Kumar Das : (a) Will Government be pleased
to state whether it is a fact that towards the middle of the year 1934, the
Caleutte Port Trust authorities appointed one Mr. Hogan as a Yard
Master in their Traffic Department ?

(b) If the answer to part (a) be in the affirmative;, what are the
gualifications, academic or otherwise, of Mr. Hogan and on what salary has
he been appointed ?

(¢) Is it a fact that Mr, Hogan has been appointed on a higher
initial salary than what usually happens to be the ‘‘ Scale '’ of a Yard

Master in the Port Trust ¥ If so, what are the special reasons for doing
80 !

(d) Was the vacancy, before it was filled up, at all notified ¥ If not,
how did the Port Trust authorities ascertain that no Indian with gualifi-
eations similar to or better than Mr. Hogan’s would offer himself as a
candidate for appointment, and what made them to come to the conclusion
that Mr. Hogan was the hest available person for the post !

(¢) Te it a fact that one Mr. Crawford, an outsider, has been
appointed by the Calcutta Port Trust authorities § If so, was bis post
advertised, and why was no probationer appointed

(f) Is it a fact that Messrs, Bolst and Ward, who had retired from
the services, bave again been taken in by the Caleutta Port Trust autho-
rities T If sn, will Government be pleased to state the eircumstances under
which they have been re-appointed ?

(g) Will Government be pleased to lay on the table of the House the
correspondence that passed between them and the Caleutta Port Trust
apthorities: and the Bengal (iovernment with regard to the resolution
passed in the Council of State in September, 1932, on the question of
Indianisation of Port Trust services ¢ '

(k) Is it a fact that in pursuance of the resolution passed in the
Conncil 'of ‘State in September, 1932, on the question of Indianisation of
Port Trust services, the Calcutta Port Trust authorities formulated the
pulicy that in the ordinary circumstances it would not he necessary tq

recruit non-Indians for most of their Departmeénts and Sections ¢

(¥) If so, will Government be pleased to state why- that polic_{' has
been departed from in the case of the appointments referred to in parts
(a), (e) and {(f) above §
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- The Honourable Sir Muhammad Zafrullah Khan : (a) Yes.

(b) Mr. Hogan had 15 years’ Railway experience. He had passed
the Guard’s and Assistant Station Master’s examination and the Junior
and Senior Audit Examinations. He had also passed as Section Con-
troller at the A. S. M. Training School. While on ten months’ leave
out of India in 1933-34 he passed in ‘‘ Railway Beomomics '’ at Cardiff
Tecimical College, was attached to the G. W. Railway at Cardiff for five
months and studied Goods and Doeks working, Yard working, Train
coutrol, Goedy Depot work, Claims and Rates and Parcels work. Ide was
appointed as Yard Master in the Traffic Department of the Caleutta
Port Commissioners on a pay of Rs. 440 per mensem in the seale of
Rs. 300—20—600, ' '

(e) Yes. His services could not have been secured on the minimum
puy.

(d) No. About this time there was a sudden and uncxpected increase
of work in the Transportation Section, an increase which coincided with
the death of one and the retirement of two experienced officers. In eonse-
quence the Port Commissioners required an experienced Railway man at
#hort notice and applied to the Railways. Mr. Hogan was strongly recoms
mended by the East Indian Railway . authorities,

(&) Yes. The post was advertised. No probationer was found
qualified for the post,
(f) Yes, on a temporary basis, because there was a rush of work and
experienced traffie officers were required.
(y) A cupy of the correspondence is laid on the iable of the House.
(h) Yes, .
(i) The position has been explained in reply to parts (a), (d), (e)

and (f) of this question. I would, however, add that Mr. Crawford is a
statutory Indian.
Madras, Marine (Finance) Department,

Dombay, Political Department
Letter to the Secretary to the Government of 7— galy Marine Depariment .
. £ r

Burma, Eevenue Depariment,
and the Chisf Commissioner, Aden, No. 204-P. & L.|32, dated the 19th April,
1833. : ' )

I am directed to address you on the subject of the Indianiration of Port Trust
Bérvices,

2. As the Locx(ll"rfilljvemlnent are (uo doubt) uware Bir (then Mr.) P. C.
Bethna, in January, 1622.. moved a Resolution to the following effect in the Couneil
of Btate : .
¢ This Couneil recommends to the Governor General in Couneil that :ta'E:

be taken to increase the number of Indians in the higher grades in t
serviees of the Port Trusts, and to lny down a definite policy in regard
to the same for the future.”
¢ Government of Indin in accepting the Hesolution made it clear that in their
:i::t t.hemmout practical way in w’hirph Government could give effect to it would be the
amendment of the Port Acts so as to strengthen ludian representation on the Port
"Frust Bourds. Accordingly, the Port Acts of nll major ports cxcept Aden were
amend~d with this end in view. .
LISTLALD -
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8. Bince the acceptance of the above Mesolution by the Goverument of India,
the question of the appointment of Indians in substantial numbers to the higher
grades of the Port Trast Bervicos has received considerable attention both in and
outpide the Legislature, Questions have been asked on numerous oceasions in the
CUentral Legisiature as to the action taken by (tovernment and the Port Trusta on
the Hemolution and as to the progress achieved in the direction of Indianization in
the different branches of the Port Trust Services. Frequently also, more especially
in retent years, representations have been made by Indian ecommercial bodies and
others expressing dissatisfaction with the slow rate of Indianization or alleging specific
instancea in which appointments have been filled without due regard to the possibility
of employing eligible Indians. In September, 1932, the Honourable Bir P. C. Sethna
';gain moved ‘a Hesolution on the swbjeet in the Council of Btate in the following

rms :

‘* This Council recommends to the (Governor General in Council to adopt
effective memsures to secure a substantial improvement in the matter

of Indigniging the services of the Port Trusts to an appreciable
extent.”’

Thip Hesolution, as will be seen from the Council of State Debates, Volume II—No. 4,

160—186, was accepted by the Government of India on the understanding that

did not ecommit (Govermment to further amendment of the constitutions of Port
frusts. :

4. The Government of India note with satisfaction that Port Trusts are generally
in sympathy with the principle of lndianization and recognize the importance of
adopting measures to secure a wider employment of Indians in their Buperior
HBervices. I'ne stage has, however, now been reached at which it is desirable that
eoncrete proposals or programme should be formulated for earrying through an
effective policy of Indianization. Under the various Port Acts, except in the ecase
of certain high posts, the statutory power to make appointments to their Buperior
Services is vested in the Port Trusts, and the power to implement a policy of
Indianization of these Mervices lies therefore mainly with the Port Trusts themselves,
They are, moreover, in the best position to judge, having regard to the special condi-
‘tions of each port, what steps should bv taken to hasten the pace of Indianization,
and also to indicate the practical limitationa or difficulties, if any, which oppose
themselves to the recruitment of Indiuns in particular Departments. The Govern:
ment of Indig, therefore, comsider that the onus of formulating detailed schemes for
earrying out the purpose of the Resulution lies primarily on the Port Trusts them-
selves, I am accordingly to request that the Resolution may be brought te the notice

Madras, Port Trust
Bombay and Karachi Port Trusts .
of the (Calentis Port Commissioners and the Government of India informed

Rangoon Port Commissioners
Aden Port Trust

Trust(s)
Commissioners™
pmo,e to take to give effect to the Resolution. The Government of India would be
&

in detail, as soon a8 possible, of the specific measures whieh the Port

if the Local Government would at the same time favour them with their views
Trust(s) .
as to the adequacy of any proposals made by the Port Commissioners® together with

suggestions as to any further action which may usefully be taken for the attainment
of the object in view.

5. A number of the superior posts under the Port Trusts require mercantile
marine qualifications, and one of the factors which bave militated against the appoint-
ment of Indians to these posts has been the dearth of Indian candidates possessing
the requisite qualifications. The position, however, will be rach.ﬂ,o,d when passed
cadets of the Indian Mercantile Marine Training Ship ** Dufferin '’ have obtl.ine;d
their certificates of competency and have acquired the Decessary experience, It is in
the highest degres desirable that the local material which will thus become available
should be utilised to the fullest extent possible in filling appointments for which the
possession of mercantile marine qualifications is consi essential. The Govern-
ment of India have mcecordingly nlready embodied in the recruitment rules of the
Bengal Pilot Service provision to the effect that preference shall be given to candidates
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who have paseed through the ‘‘ Dufferin’’. 1 am to enquire whether the

Madras Port Trust
Bombay and Kartachi Port Trusts . .

woul prepar posta under
Port Commissioners d e ed, in filling such ;
Aden Pert Trust
them, to give a similar preference to ez-‘‘ Dufferin '’ cadets pomsessing the requisite
qualifications. '

6. The Government of Iudia are .fro}nent]y called upon to answer questions i
the Legisluture regarding the progress of Indisnization in the Port Trast Bervices
and sre obliged on practically all such occasions to eall for the requisite information
from the Local Governments. In order to obviate, as far as possible, the labour and
inconvenience involved in the compilation of the relevant data at frequent intervals,
I iﬁ" to request that the Government of India may be furnished in January each year
with :

(a) a report on the progress of Indianization of the Buperior Bervices under
Madras Port Trust -
Bombuy and Karachi Port Trusts i
the control of the Calcutta Port Commissioners during the proced-
Rangoon Port Commissioners
Aden Port Trust
ing twelve months, in which the cireumstances attending the various
appointments made in the course of the year should be fairly fully
explained, and
(b) a statement in the attached form showing the superior staff of the various
branches of their Bervices as on the 31st mber of the previous
year,
I am also to say that the Government of Indis consider it desirable that they

should remain in close touch with current developments in regard to the process of
Indianization and would therefore be glad if they could be t fully and constantly
supplied with all relevant information on the subject which is likely to be of interest
to them. )

Name.

Nationality and Beligion®,
Designation.

Beale of pay.

Present pay.

Total Bervice.

Remarks.

Copy of leiter No. 2046-Mne., dated the 12th December, 1338, from the Government
tg Bengal, Commeroe and Marine Departments, to the Goverament of India,
epartment of Commeroe, New Delhi. '

BusJecT 1—Indianiaation of Port Trust Services,

T am directed to refer to Mr. Ralsman’s letter No. 204-P. & 1./32, dated the
18th April, 1933, on the above subject, and to say that, as requested oy the Govern-
ment o¥ India, the Resolution of Homourable Rir P. d. Bethna was brought to the
notice of the Port Commissioners, Calcutta. A copy of the reply of the Chairman
in his letter No. 58402, dated the 11th September, 1933, is enclosed for the informa.
tion of the Government of Tndia.

g. The Chairman states that the policy of the Calcutta Port Commissioners is
that if there i any person already in their service fully qualified and in every way
suitable for the vacant post, that person will be promoted, and the appointment made
regardless of race. If there is no suitable person in their service, and in consequence
the vacaney has to be filled from outside, full opportunities will be given to Indians
to apply for the vacancy, and when an Indisn with the necessary qualification is
gla and eandidates of other nationalities are mot better fitted for the post, the

availal
*I.s., whether European, Anglo-Indian or Indian,
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Indian candidates will be appointed. The Chairman states that this policy has been
unanimously accepted by the Commissioners, and, as the Government of India are
aware, three of the Commissioners are elected by the Bengal National Chamber of

g';i'.:"ﬁff" one by the Indian Chamber of Commerce, and one by the Corporation of
i

8. The Chairman also states that the Commissioners have taken action to ensure
that, as far as possible, Indians will be appointed to their service suitable for promo-
tion to higher appointments. In the Trafic Department, probationers have
appointed for special training as officers ; in the Accounts Department, qualified
accountants have been appointed as Inspectors of Accounts, so that it should no
longer be necessary for the Commissioners to recruit from outside for the senior
appointments in the Accounts Department. Indian assistants have also been appointed
in the Engineering Department.

4. From further enquiries it has been ascertained that the system of appointi
probationers in the Traffic Department for special training as officers was starte
in 1922, Two men were then appointed and both are now officiating as Deputy Dock
Buperintendents, each drawing Rs, 1000 per mensem. Another probatiomer was
appointed in 1024, but, as he was found unmsuitable for the service, his services were
terminated in 1927. Another was appointed in his place, but he also proved unsuit-
able and was transferred to a post of Head Shed Clerk. In 1928 three probationers
were appointed. One was transferred to the Becretary’s Department, and he is now
an Assistant Secretary ; one is now officiating as Superintendent, Kantapukur, on a
salary of Rs. 600 per mensem while the third proved unsuitable and his services were
terminated in 1032, Bix more probationern were appointed towards the end of 1929,
and they are still in the Commissioners’ service.

5. As regards the Accounts Department, the appointment of qualified accountants
as Inspectors of Accounts was started only in 1931, Three qualified Indians were
appointed in 1931 (of these one was a promoted clerk), and two more were appointed
from outside in 1932, while some men already in the service have also qualified as
accountants. In this connection T am to refer to the correspondence ending with the
Local Government’s letter No. 402-Mne., dated the 11th February, 1933, from which
it will be seen that, with the exeeption of the presemt Chief Accountant and Deputy
Chief Accountant, all the prosent aecounts staff of the Commissioners are statutory
natives of India, that the Commissioners have accepted the position that as regards
future recruits to their Accounts Department enrolment on the Register of Accountants
will be regarded as a sufficiont qualification, and that owing to the arrangements
made for the recruitment of qualified officers to jumior posts in the Accounts Deg:rt-
ment it should ordinarily be unnecessary to recruit from outside to the posts of Chief
and Deputy Chief Accountant. Since thenm the Commissioners-as the result of a
reference made to them by the Loecal Government in connection with the letter of
the Government of Indin, Department of Commeree, No. 28 (1)-T. & E. (R.A.), dated
the 1st Reptember, have revised their further decision that in future all appoint-
ments from outside to posts of Audit Inspector or senior posts will be restricted
to persons enrolled on the Register of Accountants (vide the Port Commissioners’
letter No. 05840, dated the 31at .January, 1933, a copy of which was forwarded to the
Government of India with the letter quoted earlier in this paragraph from the Local Gov-
ernment). The reason for this change in view, which the Loeal Government regard as

reasonable, is contained in the enclosed letter of the Chairman, No. 66112, dated the
23rd October, 1933.

6. With regard to the engineering side of the Port Commissioner’s work, it has
been ascertained that there are now five Indian Assistant Engineers in the Com-
missioners’ service, one of whom is now officiating as an Assistant Egxoccutive
Engineer. Two of these engineers however arc promoted subordinates, and are said
to not fully qualified for further promotion.

7. With regard to paragraph 5 of Mr. Raisman’s lotter, it will be seen that the
Commissioners will be prepared to give preference to ez-‘‘ Dufferin " cadets (Poueu
ing Master Mariner’s certificates when such candidates are available. The Commis-
sioners, however, expect eandidates to have merved afloat at least as second officers
and prefer them to have served as Chief officers. Apart from posts which must
be filled Ly Master Mariners, it is said that there are several posts requiring sea
experience, which have in the ‘mut been neeessarily filled by Europeans, buf whieh
the Commissionera intend to Al with ez-‘‘ Dufferin '’ candets with seecond mates
certificaten when they are available. Such posts are second officers in the Commis-
gioners’ Dredger and Despatch vessel mervice and it is the Commissioners’ intention
to appoint ex-*' Dufferin '’ cadets possessing second mates certificates to these posts
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with a view to training them as Berthing Mastors. It is stated also that in the
Piver Hurvey the recruitment of Eurogmns has ceased, and that three out of the
last four appointments have been made direct from the ‘* Dufferin ’’, This method of
recruitment the Commissioners intend te follow in future.

8. The Chairmun states that the recruitment of some Europeans will still be
necessary in the Chief Mechanical Engineer’s Department owing to the dearth of
qualified Indian mechanical engineers with the necessary practical experience, especially
of ship repair work. Marine Engineers with Board of Trade OQertificates are also
required, and it is stated that there are few Indians available with this qualificatiom.
It is also stated that there are no Indian shipwrighte. Whenever Indians with the
nmarhquaﬁﬁuﬁml are available however they are be'm]g appointed and it is
stated that the electrical section is already under an lndian Mml Engineer,

9. T am to say that the Loeal Government have nothing to ndd to the letter
of the Chairman with r t to the policy parsued by the Comumissioners. The
Chairman states that the Commissioners have tuken such nction as is within thedr
power to Indianize their serviees. He goes on to say that the rate of Indianiratiom
inust depend upon the retirement of the European officers now in their service. The
Local Government are of the opinion that as the Commissioners have accepted
generally the principle that where properly qualified Indians are available, they will
receive preference, no further action cun be taken by (Government towards Indianiza-
tion. In particular, the Local Goverument invite the attention of the Governmont
of India to the fact that the Commissioners are unanimously opposed to any Y-
tion that Europeans should be compulsorily retired to make way for Indians, With
this sentiment the Local Government are in entire agreement, und they trust that
any such idea would be strongly opposed by the Government oi Indin.

10. T am to add that the information requested in Farag]:nph 6 of Mr. Raisman’s
letter as amended by Mr. Stuart-Bmith’s letter No. 233-P. & L. (4)|38, dated the 25rd
September, 1933, will be forwarded rogularly to the Government of India.

I have the honour to be,
Bir,
Your most obedient servant,

(8d.)
Joint Seorstary to the Government of Bengal.

Copy of a letter No. 58402, dated the 11th Beptember, 1933, from the Chairman of the
Commissioners for the Port of Calowtta, to the Becretary to the Government of
Bengal, Marine Deparitment.

I have the honour to refer to your letter No, 60-T. Marine, dated the lst May
1933, forwarding a copy of letter from the Government of India, Department o&
Commerce, No. 204-P. & L.|32, dated the 19th April, 1833, on the subject of the
Indianization of Port Trust services. i '

2, The policy of the Calcutta Port Commissioners in the matter of filling appoint-
ments is as follows. If thero is any person nlraudge in their service fully qualified
and in every way suitable for a vacant post, he will be promoted and the appointment
will be made regardless of race. If there is mo suitable geﬂon in their se and in
consequence the vacaney has to be filled from outside, full opportunities will be given
to Indians to apply and when an Tndian with the necessary qualifications is available
and candidates of other nationalities are not better fitted for the post, the Indiam
candidates will be appointed. This policy was unanimously accepted by the Commis-
sioners.

8. The Commissioners have taken action to ensure as far as pomsible that there
will be Indians in the service suitable for promotion to higher o,ppcintmantl. In
the Trafic Department probationers have been appointed for 1al trthlit“ as
officers ; in the Accounts artment, qualified accountants have appointed as
Inspectors of Acconnts so that it should no longer be necessary for the Commissioners
to recruit from outside for the senfor ts in this Department ; and Indian assistants
have been appointed in the En, ng Department.

4. As a resu)t of the mction takem, it will not be nocessary im ordinsry cireum-
stances to recruit Euro s for any post in the Trust, other than posta in the Deputy
Oanleru:o'r ‘s’ and fef 'Haeha:igl Fagineer's departments. I say in ordinary
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circumstances beeause it is always possfble that the necessity for anm outside appoint-
ment may arise, and there may not be a suitable Indian ecandidate available.

8. The recruitment of Enrogen.ns will wtill be necessary for the Deputy Con-
servator’s department becausec the inecumbents of many posts must be holders of
Master Mariner’s certificates, and Indians with this qualification are not now avail-
sble. They will be available in the future, and the Government of India ask whether
the Commissioners will then be. prepared to give them preference. The reply is in
the affirmative, but it must be remembered that the mere possession of a Master
Marimer’s certificate is mot sufficient as the Commissiouers expect candidates to have
served aflont at least as second officers and prefer them to have served as Chief
Officers. Apart from posts which must be filled by Master Mariners, there are
several posts requiring sea experiemce, which have in the past mnecessarily been filled
by Europeans. Ez-‘‘ Dufferin ’’ cadets with Becond Mates certificates will shortly
be available and it is intended to appoint them when vacancies occur as second officers
ip the Commissioners’ Dredger and Despatch vessel service with a view to training
them as Berthing Masters. In another important section of the Deputy Conservator’s
Department, vie., the River Survey, men can be recrnited young and receive the neces-
sary training in the service. The recruitment of Europeans for this section has

ceased, the three out of the last four appointments made have been direct from the
¢4 Dufferin ’,

This method of recruitment will be followed in future.

8. The recruitment of some Europeans will still be naeenmg in the Chief
Mechanical Engineer’s Department owing to the dearth of qualified Indian Mechanieal
Eugineers with the necessary practical experience, eapecially of ship repair work
which is such an :.m;&‘ rtant part of the work of this department. Also, Marine
Engineers with B, O. T. certificates are necessary and there are at present few Indians
available with this qualification, and there are no Indian shipwrights. Whenever
Indians with the necessary qualifications are available, they are being appointed and
the electrical section is already under an Indian Electrical Engineer. '

7. The Commissioners have taken such action as is within their power to Indianise
their services, but the rate of Indianization must depend upon the rate of retirement
of the European officers now in their service. It has never been suggested that
Europeans should be compulsorily retired to make way for Indians, and the Commis-
sioners would be unanimously opposed to any such action. The rate of Indianisation

I.lin.s also been adversely effected by the abolition of posts on account of trade depres-
on.

8. The Commissioners will in future forward to you annually the report and
statement referred to in paragraph 6 of the letter from the Government of India.

1

THE COMMIBSIONERE FOR THE PORT OF CALOUTTA.

The £3rd Ootober, 1983.
Ne. 66112,
Frox Y
T. H. ELDERTON, Esq.,
. Chairman,
To
Tex BECRETARY 10 THX GOVERNMENT or BENGAL,
' MARINE DEPARTMENT.
B,

T have the honour to refer to your letter No. 422-T.|Mne., dated the 9th October
1933, forwarding copy of a letter from the Government of India, Depurtment of
Commerce, No. 28 (1)-T. & E. (RA.), dated the 1st Beptember, 1933, regarding
Auditor’s Certificates Rules, 1982.

The Governmemt of India in the last paragraph of their letter ask the Loeal
Government to consider the desirability of preseribing enrolment on the Regiater of
Accountants as the qualification required of eandidates for various posts requiring
knowledge of accountaney. The Port Commissioners. would not be prepared to insist -
upon this qualification in the case of their serviee, for the following reasons :

"(a) No person will be eligfble for emrolment on the Register under Rule 6 (a)
tn hh-mphtdamhrrhdoturrﬂ:fndernﬁidu. .
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would exclude ftom emroiment all persons who have received their early
practical training in the Commissioners’ service.

(b) There would appear to be no justificution for insisting upon a person
qualified for enrolment under rule 6 to ineur the cost of cnrolment when
he had no desire to act as n public accountant and would not be per-
mitted by the Commissioners to do so.

At present men who are obtaining their practical experience in the Commissioners’
service can aequire by private study the theoretical knowledge which is mecessary for
promotion to the highest posts, ang they can prove the possession of this knowledge
hy pussing the examination qualifying for the Government Diploma of Acconntuncy
or the examinations held by bodies such as the London Association of Accountants.
The Comumissioners would certainly not be prepared to adopt amy eourse which would
unneccessarily execlude from promotion men who have all the theoretical kmowledge
required for enrolment on the Begister and also have long experience of the practieal
gide of their duties in the Commissioners’ service.

T take this coppn:m:unitir to correct the statement made in the penultimate para-
graph of this office letter No. 5840, dated the 31st January, 1933. Although anyone
enrolled on the Register of Accountants will be deemed sufficiently qualificd for any
post in the Commissioners’ Accounts Department, future appointment from outside to
posts  of Audit Inspector or scnior posts cannot be restricted to such persons.
Theoretical qualifications sueh as the qualification G. D. A. will certainly be ted
upon but to prescribe the further condition of enrolment on the Register of Accountants
might only render it impossible to appoint the most suitable candidate.

I have, etc.,
(8d.) T. H. ELDERTON,
Chairman.

Mr. Basanta Kumar Das : How long will these men be retained !

The Honourable Sir Muhammad Zafrullah Khan : I can discover
that if the Honourable Member is anxious to know.

Mr. Basanta Kumar Das : How long after their retirement they were
taken in ¢

The Honourable Sir Muhammad Zafrullah Khan : [ have no informa-
tion on the point, but I can discover that if the Honourable Member
wants.

Mr. 8, Batyamurti : With reference to the answer to part (k), may
I know if this policy is being enforced now ! Are they recruiting only
Indians now !

The Honourable 8ir Muhammad Zafrullah Khan : No, if you mean
only Indians. If you mean progressive recruitment of Indians, yes.

Mr. 8. Batyamurti : What proportion of Indians and non-Indians is
recruited *

The Honourable Bir Muhammad Zafrullash Khan : [ cannot state the
exact proportion of recruitment of Indians, but I may say that every
vear the recruitment of Indians has been on an inereasing seale.

Mr. B. Batyamurti : What. is the exact proportion ?

The Honourable Bir Muhammad Zafrullab Khan : I can give that.
In 1927, there were 64 Indians, including Anglo-Indiuns and 2356 Kuro-
peans. The percentage of Indians, including Anglo-Indians, was 21
per cent. In 1932, Indians ineluding Anglo-Indians were 147, and
Buropeans 293. The percentage of Indians including Anglo-Indians was
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33. In 1935, there are 204 Indians including Anglo-Indians and Euro-
peans 295. The percentage of Indians including Anglo-Indians is 40.
In 1927, Indians, excluding Anglo-Indians, were 14 and the percentage
was 4.6. In 1935, Indians, excluding Anglo-lndin.ns, are 88, percentage
17.6.

REBORUITMENT OF INDIANS IN THE CaLouTTa PorT TRUST.

157. *Mr. Baganta Kumar Das : (a) Is it not a fact that in the
latest Administration Report of the Bombay Port Trust it has been main-
tained that during the last ten years, the authorities at Bombay while
filling up vacancies did not appoint any European, if Indian candidates
with the requisite qualifications were available ?

(b) What steps do Government propose to take in order that the
legitimate aspirations of qualified Indians may not be ueglocted by the
Calcutta Port Trust authorities §

The Honourable 8ir Muhammad Zafrullah Khan : (a) It is presumed
that the Honourable Member refers to the following statement in the
Adminisiration Report of the Bombay Port Trust for 1933-34 :

t** * * no Huropean has been reeruited to any post in the Trust carrying
u salary of Hs. 500 and over during the past ten years, exeept in the
case of certain specialised appointments in the Port and Engineering
Departments requiring technical qualifications not yet possessed by
Indians, such as Dredging Masters and Engineers with Board of Trade
certificates or Master Mariners with Foreign-going certificates.’

(3) Government have no reason to suppose that the legitimate

aspirations of qualified Indians are being neglected by the Caleutta Port
Trust suthorities.

APPOINTMENT OF NON-INDIANS AS PROBATIONARY ABSISTANT RIVER
SurvEvoms 1IN THE CALoOUTTA Porr TRUST.

158. *Mr. Basanta Kumar Das: (¢) Will Government he pleased
{0 state whether it is a fact that in the month of June, 1934, two non-
Indinne, as distinet from persons of pure Indian parentage, were gppointed
as probationarr Assistant River Burveyors by the Calcutta Port Tmst
authorities 1

(b) If the answer to part (e¢) be in the affirmative, were those uon-
Indians appointed due to Indians with similar q'anhﬁcahons not being
available or not offering as candidates for appointment ?

(¢) What are the qualifications of the persons appointed, and what
is the scale of salary for an Assistant River Surveyor during the pro-
baticnary period and on confirmation ?

(d) Were the posts, before being filled up, properly advertised !
If not, what was the reason for the Caleutta Port Trust authorities for
not providing adequate opportunities to Indians who might Rave other-
wise offered themselves as candidates for appointments, and how did the
authoriticc determine that the persons appointed were with their qualifi-
cations the hest available for the posts t

(e) Is it not a faet that the persons appointed never- m«l as cadeta
in the Mercantile Marine Training Ship Dufferin . )
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(f) Was it not decided by the Calcutta Port Trust authorities that
River Survey section of the Deputy Conservator’s Départment could be
Indianised without difficulty by taking in cadets from the Mercantile
Marine Training Ship Dufferin, as being eminently suitable for the
purpose 1

(g9) If the answer to parts (e) and (f) be in the affirmative, what
is the reason for prescribing one set of qualifications for non-Indians and
another for Indians !

The Honourable Sir Muhammad Zafrullah Khan : (a) Two Anglo-
Indians who are Statutory Indians were appointed as probationary
Assistant River Surveyors on the 1st June, 1934.

(5) The names of three Indian candidates were received from the
Principal, Bengal Engineering College, but the candidates were found
to be over-age.

(¢) The qualifications required of probationary Assistant River
Surveyors are given in the statement laid on the table. The probationers
appointed possessed these qualifications.

The salary during the probationary period of three years is Rs. 75,
Rs. 95 and Rs. 115 per mensem, respectively. The pay on confirmation
is Rs. 200 in the scale of Its. 76—20—95—115—200—250-—310—30—400—
450—50—1,200 per mensem.

(d) The posts have not been advertised in the past. The names of
three Indian candidates were received through the Principal of the Bengal
Engineering College. 1 believe it is intended to advertise these posts in
the future. The two probationers appointed were considered suitable.

(e) Yes.

(f) The following is an extract from a letter of the Chairman of the
Port Commissioners to the Secretary to the Government of Bengal, dated
the 11th September, 1933 :

‘“ In another important section of the Deputy Conservator's Department, viz,, the
River Burvey, men can be recruited young and receive the necessary training in the
service, The recruitment of Europeans for this section has ceased and three out of the
last four appointments made have been direct from the ‘ Dufferin . This method of
recruitment will be followed in future.”’

(9) The qualifications required are the same for all eandidates, Indians
and non-Indians.

Htatement showing the qualifications reqwired of probationary Assistant Riter Surveyors
in the servioe of the Caloutta Port Commissioners.

(1) The candidate should be less than 18 years of age.
(2) The candidate should have passed the Benior Cambridge Fxamination, or
its equivalent, with credit in Mathematics, which must include Trigonometry.

(3) The eandidate should be of good physique aud produes a medieal certificate
of fitness with ific reference to absemce of any defect or weakness of eye-sight.
The ecandidate will be further examined by the Commissioners’ Medical Officer prior
to entry. e ST : ' :

(4) The eandidate must produce a certificate of cenduct and ebarpeter from the
head of hia last school.



490 LEGISLATIVE ABSEMBLY. [6rr SEP. 1935.

INDIANS, ANGLO-INDIANS AND EUuroPRANS sERVING IN PORT TRUST IN INDIA.

159, *Mr. Baganta Kumar Das : With reference to the answers to
starred guestions Nos, 537 and 308 (b) and (c), asked in this House on
the 29th February, 1932, and 31st August, 1933, respectively, will Govern-
ment he pleased to state separatel,\, the number of the Indian, Eur opean, and
Anglo-Indian officers serving up to date in the higher and more remune-
rative posts in all the Port Trusts !

The Honourable Sir Muhammad Zafrullah EKhan: A statement
giving the required mformatlcu is laid on the tabie.

Statement showing the number of Superior Officers in the various Port Truftu hulding appoind -
ments carrying a maximum salury of Rs. 500 and over as on the 31st March, 1935 (in the
case of Aden upto the 31st December, 193¢).

Port Trust. Indian. | European. ‘l&nnd‘iit:. Mauritius. | Chinese. | Armerian.

1. Madras .. ‘e ] 12
2. Calcutta . 25 114 85
3. Bombay . 32 74 1 1
4. Karachi . 10 18 2
5. Chittagong . . 8 .
8. Rangoon y 12 59 20 2 1
7. Aden . 1 10

Totals . 86 206 118 1 2 1

INDIANISATION OF BERvicES 1IN PoRT TRUSTS 1IN INDIA.

160. *Mr. Basanta Kumar Das : What measurcs do Government
propose to adopt in order to ensure the speeding up of the Indianisation
of the services in all the Port Trusts in India {

The Honourable 8ir Muhammad Zafrullah Khan : The desirability
of Indianising the superior services under them has been brought to the
notice of the Port Trusts and the Government of India have been in-
formed that the Port Trusts have generally takeu and will continue
to tuke such action as lies within their power to accelerate the process
of Indianisation.

Mr. Basanta Kumar Das : Has any time limit been fixed within
which Indianisation of the services in the Port Trusts is to be completed ?
The Honourable Bir Muhammad Zafrullah Khan : No, Sir,

Mr. 8. Satyamurti : When was this communication sent to the Port
Trusts by Government 1
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The Honowreble 8ir Mubhammad Zafrullah Khan : The correspondence
1 have laid on the table supplies all the information, I think it was om
the 19th April, 1933,

Mr. 8. Batyamurti : Since then, how many Indians have been
appointed to the superior services of the Port Trusts {

The Honourable 8ir Muhammad Zafrullah Khan : I shall require
notice ot that question.

Mr. Lalchand Navalrai : May I know if there are any Indians as
{hairmen of Port Trusts {

Tha Honourable Bir Muhammad Zafrullah Khan : Notice of this
guestion has already been received and it will be replied to when it is
reached.

REpPORT ON THE C0-OPERATIVE MOVEMENT IN INDIA SUBMITTED BY
Mr. M. L. DaRrLING.

161. *Mr, Basanta Kumar Das : («) Is it a foct that Mr, M. L.
Darling, 1.C.8., Special Officer in the Finance Department of the Govern-
mert of India, has submitted to Government a report on the Co-operative
movement in India ?

(d) If so, will Government he pleased to lay on the table of the House
a copy of the said report and to state what action they proposc to take
on the said report ?

The Honourable Bir James Qrigg : (a) and (6). Mr. Darling was
priparily appointed to advise on the comstitution of the Agricultural
Credit Department of the Reserve Bank and the methods by which this
Depariment could best assist agricultural credit including the co-
operative movement. To his main report Mr. Darling has added a
report on the co-operative movement in India as a whole and notes on
the movement in the various provinces. The reports are primarily
intended for the consideration of the Board of the Reserve Bank to
whom they have been forwarded, and Government are not in a position
t6 make upy statement regarding their publication until they have
received the views of the Board.

Prof. N. G. Ranga : Have Government reviewed those reports !

The Honourable Bir James Grigg : As I say, it is primarily for the
Board of the Reserve Bank to review them. The duty of considering
the question of agricultural credit has been placed upon them by
Statute.

Prof. N, G. Ranga : Has it been reviewed by the Board of Directors
of the Reserve Bank !

The Honourable Bir James Origg: It is under consideration.
Whether they have completed their review I cannot say.

Mr. M. Ananthasayanam Ayyangar : When was the report sent to
the Reserve Bank 1

The Honourable Bir James Grigg : I do not know exactly, but some
wonths ago,

Mr. M. Ananthasayansm Ayyangar : What have the Reserve Bank
done till now ¢
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The Honourable 8ir James Grigg 1 have just answerod that question.
The Report is under their eonsidurat:on, but I cannot say whether they
have completed their consideration of it or not.

Mr. Basanta Kumar Das: Did Mr. Darling investigute into the
working of the department in all the various provinces §

The Honourable -8ir James: Grigg : 1 cannot say ‘off-hand nbout
every provinece, but he certainly did it in most of them.

ScaEMES FOR RuralL DEVELOPMENT RECEIVED FROM THE PROVINCIAL
GOVERNMENTS.

162. *Mr. Basanta Kumar Das : (¢) Will Governaent be pleased
1o lay on the table the schemes for rural uplift received from the Pre.
vinvial Governments !

(b) Will Government be pleased to state how the one crore of rujees,
granted for the rural uplift, has been allotted to the different provinces t

(¢) Have Government made an estimate of the sum that will be
required for thorough rural uplift work to be carried on witha prograrume
invelving continuous work for the next few vears !

() Do Government propose to include in the programme of work for
rural uplift the work of reviving village industries ¢ If so, are Govern-
ment prepared to consider the dr-srrabllltv of co- ordmdtmg the Govern-
ment scheme with that of the Congress scheme that may be formulated
under the aunspieces of the Village Industries Assoeciation ¥

The Honourable 8ir James Grigg: (a) and (b). A statement
showing the distribution of the grant and the schemes recommended b}'
the Local Govermwents and approved by the Government of India is
laid on the table.

A{c) It would be impossible to form such an estimate.

(d) As the Honourable Member will see from the statement, some
of the Provinces propose to devote part of their grants {o the improvement
of village industries. The Government of India have not required Loeal
Governments to co-ordinate their schemes with schemes formulated under
the auspices of the Congress Village Industries Association.

Perhaps 1 may say that I think there is mow availagble a full supply
of this statement for the use of Honourable Members,

The Government of India Grant for Rural Developmeni in 1935-36.

In the budget speech for 1935-36 it was announced that the Government
of India proposed to make a grant of Rs. 1 crope for distribution to the Pro-
vinoes to be spent on schemes for the economic development and improvement
of rural areas. It was indicuted that 10 or 15 lakhs of this sum would be
earmarked for the purpose of assisting the' co-operative movement and that
the remainder would be allocated among the Provinces on the basis of rural
population. The money was to be spent on schemes approved by the
Government of India which would improve the economic position of the
people in rural areas. The term ‘ economic position ’ was intended in its broad-
est sense, i.e., it was meant to cover measures designed to improve the actual
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money inoomes of the people as well as those designed to improve their health
and education. The schemes were of course to be additional schemes, i.e.,
over and- above the ordinary activities of the Provincial Governments, -

A demand was laid before the Legislative Assembly for the transfer of
one crore from the 1934-35 surplus to a special fund to be devoted to the
economic development of rural areas. At a later stage it was proposed to
transfer to the fund the unallocated balance of that surplus, then estimated
to amount to 13 lakhs, in order to provide scope for varying the allotments
payable on the rural population basis where it seemed desirable to do so,
particularly in the case of some of the economically backward Provinces.

In the first place, 15 lakhs have been set aside for developing the co-
operative movement. Even before the decision to make a grant of Rs. 1 crore
was taken, the Government of India had placed Mr. M. L. Darling, formerly
Registrar of Co-operative Societies, Punjab, and an acknowledged authority on
the subject, on special duty to enquire into the state of the co-operative move-
ment in each Province with a view to assisting the Reserve Bank in
developing its proposals for the creation of its agricultural oredit depart-
ment. As the result of his enquiries Mr. Darling was impresscd with
the neglect from which, in certain of the Provinces at any rate, education in the
principles and practice of the movement of official as well a8 non-official workers
engaged in it had suffered. He was strongly of opinion that unless this neglect
were promptly remedied, there would be no real revival of co-operation. The
Government of India recognise how wide is the scope for co-operative principles
in rural reeonstruction. They, therefore, agreed with Mr. Darling’s view that their
proposed contribution for developing the co-operative movement should be
devoted to giving effect to the educational schemes which he had worked out in
consultation with the Provincial Registrars of Co-operative Societies. Local
Governmenta have been informed of this and the Government of India now
await their final views on Mr. Darling’s proposals. On receipt of these the
sum of Rs. 16 lakhs will be distributed. '

Next 85 lakbs were allocated on the basis of rural population as follows :—

Ra.

Lakhs,
Madras .. . .. e .. .. o 14
Bombay .. .. . o s o 6
Bengal .. . . . et .. 18
United Provinces .. ‘e .. .. .. 15
Punjab .. 75
Burma .. .. .. . . . 6
Bihar and Orissa .. . . . .. .. 128
Central Provinces . ' 5
-North-Weat Fmﬁ-: Provinoo . . ‘e 1.
Assam .. . .- . 3

Then from the supplementary amount available, } lakh was set aside for
esch of Coorg, Delhi and Ajmer-Merwara, while an additional 2 lakhs each
were assigned to Assam and the North-West Frontier Province. These two
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Provinoes are spamely populated and economically backward and clearly
offer the most abundant opportunities for development. The needs of Assam and
its case for special treatment have been recognised on all hands in recent years.

Finally the Government of India considered that the distribution on the
basis of rural population somewhat under-estimated the needs and claims of
Bombay and the Punjab and an additional lakh was given to each of these
Provinces.

Thus, in the end, 92} lakhs have been allotted, as shown in the following
table, and 5% lakhs hnve been kept in reserve :—

Ras.
Lakhs,
Madras .. .. .. . .. .. 1e
Bombay .. . o .. .- e
Bengal .. .. . .. . .. 16
United Provinces .. .- .. - .. 16
Punjab .. . . .. . .. B85
Bibar and Orissa .. .. .. .. .. 125
Central Provinces . .. .. .. b
NorthWeltanm«Prom .. .. .. 3
Assam .. . . .e .o e .. b
Delbi .. . . .e . . e 05
Ajmer-Merwara .. . . . .. . 0+6
Total .. ¥2:5

Immediately the demand was passed by the Legislative Assembly, Loual
Governments were asked to submit schemes to an amount somewhat in excess
of their allotment in order to allow for the possibility of some of their proposals
not finding favour with the Government of India. The scope for initiative and
experiment in rural reconstruction is of course vast. But the Government ot
India decided to give a lead to Local Governments by indicating certain categories
which in their view covered the most pressing needs of village life and offered
the most practical benefit. These categories are as follows :—

1. Banitary measures, ¢.9.—

(¢) Anti-malarial schemes,
(#) Village water-supply including well-boring,
(¢ss) Village sanitation including drainage.

2. Consolidation of holdings,

3. Village roads,

4. Discretionary grants to District Officers to enable them to promote or

ussist minor local works of improvement,

and Local Governments weze told that the Government of India would accept
without question schemes falling under these heads. It should be emphasised
that these categories were not meant to be exhaustive but only to direct effort
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into channels that appeared to be most fruitful. Some of the Provinces pro-
posed to spend the bulk of their allotment on projects of these general descrip-
tions but a considerable number of other schemss were put forward covering a
wide range of activity, some of them representing entirely new departures
which should in time make a radical transformation in the conditions of
village life. The nature of these various schemes can most conveniently ba
described by a recital Province by Province of the projects actually approved
by the Government of India. A further report as to the actual progress of
the schemes will be laid before the Assembly in due course.

Madras,
Re.
(1) Rural watersupply .. . 5,50,000
(2) Village communications .. 4,560,000
(3) Village sanitation .. . 3,00,000
(4) Anti-malarial measures . . .. .. 50,000
(5) Distriot Officers’ discretionary grantas . 80, 60
Total .. 14,00,000

(1) The works will be executed by the district boards and, where the
schemes relate to protected water-supply, the approval of the Banitary Engi-
neering Department will be insisted upon. The grants will be confined to new
works onlv and they will be spread over as many taluks as possible in each

(2) Asumof Rs. 3 lakhs will be allotted to District Boards for the improve-
ment of village communications in areas other than those within the jurisdiction
of non-union Panchayat Boards. It is proposed to distribute a sum of Ra.
1,560,000 through the agency of the Inspector of Local Boards and Municipal
Councils for the improvement of village communications in non-union
panchayat areas. In each case, the local Government will sanction the grants
after satisfying themselves that the works proposed are really useful and
that the grants are distributed evenly in all districts.

(3) A sum of Rs. 3 lakhs will be spent on village sanitation as shown
below :

Ra.
Lakhs.
() Borehole latrines in rural areas . . e 2:76
(¢%) Poonamallee Health Unit scheme .. . . 0-25
Total . 3-00

() Borehole latrines.—The Director of Public Heslth bas drewn up
scheme ‘providing (1) for the construction of two public latrines in each
L1BTLAD »
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village selected, the local body or villagers undertaking to maintain them, and
(2) for the supply of conorete slabs at half cost and the full supply of barers neces-
sary for installing private latrines in a few houses in each village, subject to the
condition that the house-owner finds funds for the enclosure, labour for boring
and construction, and also the other half of the cost of the slabs. Work will
be confined to about 100 important villages in & typical taluk of each distriot
and the needs of areas inhabited by depressed classes will also receive due
consideration. The work will be executed by the Public Health Department.

(1) Poonamallee Health Unit Scheme.—It is proposed to utilise a sum
not exceeding Rs. 25,000 on a scheme of intensive health work in a selected area
to demonstrate the benefits that will accrue thereby to the health and welfare

of the rural population. The health unit will work under the Public Health
Department.

(4) The following anti-malarial measures will be carried out in four
typical areas :

(a) provision of sub-soil and open drainage at a place in the Vizagapa-
tam Agency ;

(b) sub-soil drainage at a place in the Nilgiris (hilly tracts) ;
(o) anti-malarial measures in the Rameswaram Island ; and

(d) anti-malarial measures in certain coastal areas in the Nellore dis-
trict.

The works will be executed by the Public Health Department.

(6) The discretionary grants will be spent on urgent village necessities
in particular Jocalities and will be non-recurring. The objects on which the
grants may be spent are restricted to the following :

(7) Construction or improvement of public baths ;

(#5) Improvement or provision of minor village communications such as
river landings, foot-bridges, culverts, foot paths, boats for crossing
streams and canals,

(i55) Wells or other drinking water sources for the poorer classes.
(i) Playgrounds for village schools.
(v) Burial and burning grounds.

() Relief of poor people who have suffered from fire, flood, cyclone
or other sudden calamities or who are obliged to vacate their
houses owing to plague, etec.

~ The question whether Colectors should be authorised to spend this
krant of Ras. 50,000 on objects other than those specified above is under the
‘cbnsideration of the Loocal Government, ' B
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Bombay.
(1) Village Improvement schemse : Ra. Re,
Northern Division .. .. . .. 1,08,000
Central Division . .. ‘e .o 202,000
Southern Division .. .o . .. 1,38,000
Bind .. . .. .. .. .. 138,000
GIM'M
(2) Improvement of bufialoes and disposal of milk .. .. 42,000
{3) Improvement of poultry .. .. .. . ‘e 15,000
(4) Co-operative egg-colleoting and marketing .. .. . 2,000
(5) Improved{resam'.ng and taaning of hides .. . . 25,000
(6) Inland fisheries . .. .. .. .. 10,000
Total 7,00,000

(1) The Village Improvement Scheme of the Bombay Government
organised on the lines laid down by the late Governor, Sir Frederick Sykes,
has now been in actual operation for nearly two years.

The essential factor of the scheme is the co-operation of all agencies—
Government, local authorities, non-official associations and local effort, to
improve all sides of the life of the cultivator, concentrating in the first instance
on the more pressing needs of the particular village concerned. The scheme
is based on the view that no effective progress is possible without the co-opera-
tion of the villagers themselves and that the first task is to arouse in them an
interest in, and a desire for, improvement of their condition.

Under the scheme the primary agency is the District Executive Com-
mittee for village improvement of which the Collector is the ez-officio Chairman
and the President of the District Local Board is the Vice-Chairman. The
Committee normally includes Government officers representing the social
service departments of Government, representatives of local bodies, such as
Local Boards and the like, and persons concerned with sooial service, educa~
tion, charitable organisations, etc.

Under the District Executive Committee, work is carried on in the talukas
of the districts, either through the existing Taluka Development Associations
or by the formation of Taluka Committees. In villages themselves Panchayats
established under the Village Panchayats Act or local committees are made
use of. Particular subjects, as for instance, education, co-operation, agricul-
tural improvements, etc., can also be dealt with by the appointment of special
sub-committees.

In each Division the Commissioner secures the general co-ordination of the
village improvement work being carried on by the District Executive
Committees in co-operation with the various Departments of Govemrnent_,.
District Executive Comniittees have been formed in all districts of the Presi-
dency proper, except the Bombay Suburban District, where the work of village
improvement is entrusted to the District Local Board. Taluka and village
committees have also been established in most talukas and villages. Up to
the present secretaries have been appointed in eleven districts to carry on
propaganda and organise activities in the districts, the necessary financial
provision for them being made by Government.

The manner of development has not been the same in all districts. Insome
a start was made at the top with District Executive Committees, from which

L187LAD B2
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the movement spread downwards to the talukas and villages, while in other
districts there was concentration on villages from the start, certain villages
being selected to test the experiment or to serve as models.

The Local Government recommended and the Government of India
agreed that the greater part of the grant should, in the case of Bombay, be
utilised for furthering this scheme which has already produced striking results.
Out of the Rs. 6,06,000 to be devoted to the scheme, Rs. 2,00,000 will be dis-
tributed to District Officers for expenditure on the objects which the scheme
seeks to promote, and of this Rs. 2 lakhs, Rs. 1 lakh will be reser ved for villages
where the scheme has not been introduced. The balance will be distributed
through District Committees and other local bodies. Rs. 55,000 out of the
provision for Sind will be utilized for agricultural and industrial improvement.

The following schemes will be confined to the Presidency proper and will
be in charge of the officers of the departments concerned.

(2) The scheme for the improvement of buffaloes will be spread over 5
years. It is propcsed to employ the agency of the village improvement com-
mittees or other similar bodies, or, where such bodies are not available, the
agency of Government officials. One inspector and 4 non-graduates will be
specially employed.

(3) The scheme for the improvement of poultry is in two parts. Cocks of
improved breed will be introduced in & certain number of villages, and a limit-
ed number of premiums will be awarded to poultry farmers who undertake to
abide by certain conditions, one of which is that their eggs will be sold locally
for breeding purposes at controlled prices. _

(4) It is proposed to institute a pioneer co-operative society in order to
improve the marketing of eggs.

(6) For the improvement of preserving and tanning of hides two touring
demonstration parties will be employed for a period of 3 years.

(6) It is proposed to stock 5 or 6 selected tanks with small fish from the
Madras Presidency. Little or no recurring expenditure js anticipated when
once the tanks have been stocked.

Bengul.
Ra.

(1) Establishment of seed, paddy and crop demonstration centres .. 1,009,000
(2) Improvement of cattle and of fodder crops .. . .. 175,000
(3) Improvement of poultry .. .. 500
(4) Propaganda in the districts—Iloud upuken and grmophomn .. 20,000
(6) Wireless transmission in Midnapore distriot .. .. B2,000
(6) Improved marketing—juto and paddy .. . .. 50,000
(7) Coir spinning and weaving .. 40,700
(8) Union Board dispensaries and |mpwvmmt of water supply .. 8,50,000

() Attachment of agricultural farms, etc., to secondary nbools, and
vigion of play-grounds and village h&lls .. . .. 1,80,000
(10) Boy Beouts, Girl Guides and Bratachari .. .. .« 20,000
(11) Minor drainage and flushing schemes .. e .. 3,390,000
(12) Chittagong Hill Tracts .. .. 25000
(18) Discretionary grants to Commmonm and Dutnct Oﬂm .. 3,17,800

Tetal .. 18,00,000
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(1) The spread of improved paddy seed is hindered by the heavy cost of dis-
tribution. Local centres have therefore been opened for the multiplication and
distribution of better types of seed by 114 Union Boards in Bengal. More
Boards are willing to provide land for opening such centres. It is therefore
proposed to extend the scheme to 450 Union Boardsin all. 8 acres will be
provided at each centre, 5 for multiplication of seed and 3 for general demona-
tration. The Union Boards will pay for the cost of cultivation and recoup
themselves from the money received for the produce.

(2) There are at present 2 temporary live-stock officers working in Bengal
and 8 more will now be employed. These officers will work in 10 distriots, in
each of which a temporary Veterinary Assistant Surgeon will also be employed
on the work. It is proposed to introduce 100 pure bred bulls in each of the
districtsa and thus to promote the development of an indigenous breed of
cattle and ‘eliminate the necessity of importing bullocks from outside the
Province, which costs Bengal at the present time Rs. 50 lakhs a year.

It is also proposed to introduce on a larger scale the cultivation of Napier
grass as green fodder for cattle. This grass can be grown on areas at present
not under cultivation ; one acre of such grass will keep 8 animals fully supplied.
It is proposed to introduce sufficient cuttings of Napier grass to grow 100 acres
in each of the 10 districts at & total cost of Rs. 10,000.

The total cost of giving effect to the Local Government’s schemes under
this head is Rs. 1,90,000 of which the Local Government will themselves provide
Rs. 15,000.

(3) The nucleus of the scheme for improving poultry in Bengal will be the
Dacca Farm, which is under the charge of a specially trained officer. In each
of the 10 districts mentioned above 20 selected mating birds will be supplied from
this farm to villages which agree to get rid of their old male stock. Three centres
have already been developed on these lines in Bengal as an experiment, and
the experiments appear to have been successful.

(4) One of the most effective and established methods of rural uplift pro-
paganda in the districts is through mass meetings. It is proposed to provide
30 loud speakers with dry cell batteries, 30 gramophones and 30 sets of musical
records for use with the loud-speakers. It is proposed to use this grant to meet
the injtial cost and the recurring cost for one year.

(5) It is proposed to establish a rural broad-casting service in Midnapore
district with a medium-wave transmitter installed in the Midnapore Court
building. From this will be served 50 receiving sets installed in different parts
of the district. The transmitter will be used for broadcasting the amusements
programme from the Calcutta Broadcasting Station, and also to broadcast
from Midnapore in the local dialect hews, instructions and propaganda talks
of the kind required by the people of the district and in the form likely to appeal
to them. The station will be worked for the 6 months of the year during which
the reception of the programme can be guaranteed to be satisfactory. The
scheme will be worked for 2 years, at the end of which it is hoped to establish
it on & business footing.

(6) The Government of Bengal have been considering a scheme estimated to
cost Re. 1§ lakhs for establishing jute-marketing and paddy-marketing
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societies. There is a general desire for some scheme for the improved market-
ing of agricultural products in Bengal. but past experience has indicated the need
for caution. The Local Government therefore intend to use Rs. 50,000 of this
grant for opening one jute-marketing and one paddy-marketing society by
way of further experiment. A special officer will be attached to the Agricul-
ture and Industries Department of the Local Government to work out the
scheme.

(7) A prolific supply of cocoanuts is available in the deltaic districts of Bengal
the fibre of which is at present used only for fuel. But there is the prospect
of its being put to & more remunerative use as string, rope, matting, tatties,
etc. The articles of these kinds at present sold in the bazars of Bengal come
mostly from Southern India. An experimental coir-making and spinning
demonstration party was created in November, 1934, which showed that there
is a reasonable prospect of developing a local industry. It is therefore proposed
to organise ¢ demonstration parties with suitable equipment, to tour the deltaic
areas and demonstrate the method of turnipg cocoanut fibre to economic use.
The sum which the Local Government propose to utilise for this purpose will
enable this experiment to be conducted for 3 years.

(8) The Local Government propose that half this sum of Rs. 3} lakhs, should
go towards the establishment of Union Board dispensaries, and the other half
towards the improvement of rural water-supply. But if local opinion in any
district does not favour dispensaries, any amount which is made .available
thereby will be diverted from dispensaries to water-supply in that districs. A
cheap form of dispensary with brick walls and corrugated iron roof will be erected,
provided with a tube well if required. No such dispensary will be opened
unless there is & definite assurance that the recurring expenditure involved
will be forthcoming from local sources.

In the distribution of the money available for improved water-supply
those areas in which cholera is endemic will be given prefarence. Money will
be allotted to specific projects by the District Officers in consultation with the
Chbairmen of District Boards,

(9) Itis proposed to attach a farm, dairy or workshop to selected schools in
the province so as to provide a vocational or rural bias and keep the schools
in touch with the rural population. This will be the first step in the Govern-
ment of Bengal’s new policy of introducing a rural bias in education.

The Local Government also propose to establish village halls, with small
libraries attached, in certain sclected villages to form the centres of village
life. 1t is also proposed to construct and equip village play grounds in con-
nection with and in close proximity to the village halls. It is also proposed
to acquire and prepare playgrounds for selected schools, particularly girls’
achools, many of which have at present no playground or open space attached
to them.

It is boped to establish a village hall and playground in each sub-division.
The Local Government have been asked to consider whether some economy
could not be efiected by utilising the school building itself for the purpose
of a village ball and library.
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(16) A sum. of Rs. 20,000 is to be spent on approved schemss for the
promotion of the Boy Scouts and similar movements.

{11) Money will only be spent on minor drainage and flushiug schemes
examined and approved by the Local Government’s technical experts. In
selecting projects the following principles will be observed as far as possible :

(a) that the expenditure is calculated to effect a permanent improve-
ment,

(b) that the schemes are schemes which are really wanted by the people
themselves,

(c) that money will be available locally for maintenance if required.

(12) This sum will be expended on water-supply, drainage (sanitary and
agricultural), and eommunications (including wooden bridges).

(13) The balance of the grant will be used to augment the discretionary
grants of Commissioners of Divisions and District Officers, who will be
instructed that these additional sums are to be spent only on supplementary
projects within the intention of this grant.

United Provinces.

Rs.

(1) Main Scheme .. .. .. .. 7,00,000
(2) Agrioultural schemes .. .. .. 3,28,000
(3) Public Health and medical relief schemea .. 3,168,000
(4) Industrial schemes o . . .. 70,000
(5) Publicity and propaganda sch . . .. 36,000
(6) Kumaun district .. . .. - .. 80,000

15,00,000

(1) The * Main Scheme *’ referred to is the Local Government’s scheme
of rural development, the object of which is to promote the spirit of selfhelp
in the villages. To this end the Local Government propose to employ for about:
two years & special staff consisting of :

(¥) ‘at least six organisers in each one of the 45 districts (the three hill
districts of Kumaun being exoluded) ;
(4%) one inspector in each district to guide and supervise the work of
the organisers. '
Rach organiser will work more or less on the lines on which the ‘‘ Village Guides"’
work in conneetion with the co-operative movement. It is expected that he
will be able to look after about 12 villages ; but this number may later on be
increased. ' The organisers as well as inspectors will, before appointment,
undergo apecial training in sanitation and hygiene, agricultural practice and
co-operative methods. This special staff will be under the control of theé
District Officer. There will be district rural development associations with
consultative functions. For the execation of minor local works of publie
utility a sum of at least Rs. 5,000 (on the average) will be placed at the disposs!
of each of the 45 District Officers. :
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For the initial two years the cost of the staff and the district allotments,
together with a small reserve for unforeseen opportunities, is estimated to
amount to Rs.9lakhs. Outof thisthe Local Government propose to provide
Rs. 2 lakhs, which will be utilised towards the cost of the staff. The balance,
viz., Rs. 7 lakhs, will be debited to the Central Government’s grant.

(2) Tt is proposed to spend Rs. 1,20,000 in making grante-in-aid, up to
one-third in each case, towards the cost of sinking tubes in existing wells.
3,000 such borings will be carried out over a period of two years in areas un-
served by canals or tube wells. An extra sum of Rs. 18,000 is added to pro-
vide guarantees against cases of failure.

A sum of Rs. 79,000 will be spent in constructing embankments to prevent
soil erosion and to retain moisture, particularly in the eastern districts. For
the construction of these embankments a tractor will be purchased which
at other times of the year will be utilised for the eradication of kans grass.
It is also hoped to excavate 260 temporary reservoirs, towards which Gov-

ernment will contribute up to one-third of the cost, subject to a maximum of
Rs. 300 in each case.

To develop the culture of fruit in the Province, grafts, plants and seed
will be supplied to villages included in the ‘“ Main Scheme . A fruit chow-
dhuri will be employed in each district. The total cost of these measures will
amount to Rs. 20,000.

Rs. 80,000 will be spent partly in buying up inferior seed in the villages
and replacing it by good seed supplied by the Agricultural Department, and
partly in improving the system of distribution of departmental seed. This
will involve the subsidizing of privately managed seed stores and also, if neces-
sary, of developing the system of seed multiplication.

Rs. 3,000 will be utilized in the establishment of poultry farms at Jaleswar
and Etawah, and Rs. 8,000 on * goat improvement’’ by the maintenance
and distribution of suitable bucks.

(3) The Local Government propose to establish nine health units, each
of which will cover a compact and exclusively rural area of about 50 villages
with a population of about 30,000 at an estimated cost of Rs. 11,000 a year.
They propose also to introduce a scheme (estimated to cost Rs. 2,540 per unit
per year) for medical relief in conjunction with these health units, and also
a scheme estimated to cost Rs. 36,000 a year for the supply of village medicine
chests in villages included in the Main Scheme.

The total estimated cost during the initial two years is Rs. 3,16,000.

(4) The Local Government consider that the development of marketing
18 one of the most promising lines for giving help to village industries. With
this object a sum of Rs. 8,000 will be set apart for the existing Government
Emporium of Arts and Crafts at Lucknow to cover the initial outlay on pre-
paring catalogues, price lists, samples, etc., and a8 insurance against the riak
of possible lasses from the marketing of producta of village industry. It is
also proposed to subsidise local retail shops to induce them to sell articles of
local manufacture, the annual subsidy being Rs. 50 each. It is proposed
to establish co-operative arrangements for the marketing of ghi in the five
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important ght producing districts of Etawah, Agra, Muttra, Aligarh and Etah,
and to subsidize private associations at Hathras and Agra for the testing and
control of the purity of ghi on the lines of the institution which has already
been established at Etawah. It is also proposed to expend a further Rs. 40,000
under this head, but the Local Government’s final recommendations have not
yet been received.

(5) In order to ensure abiding results from rural uplift work, the 3,240
villages to which the Main Scheme is to apply will receive gratis newspapers,
monthlies and reprints, featuring rural uplift articles and news, at least onoe
a week ; the estimated cost of this is Ra. 30,000 for the initial two years.

A hundred sets of double-sided records pertaining to rural uplift will also
be prepared at a cost of Rs. 6,000.

(6) The ““ Main Scheme’ will not be applied to the hilly region com-
prised in the Kumaun Division. It is, however, proposed to spend Rs. 50,000
for its benefit, and suitable schemes are under preparation.

Punjab,
Ra.

(1) Consolidation of holdings .. . v . «+ 1,04,000

(2) Sanitary improvements in 31 villages in Gujrat district .. . 9,000

(3) Bore-hole latrines in Shakargarh teshil of Gurgaon district . 10,000

(4) Water-supply schemes . .o . . . 2,35,000

{5) Serum cellars . . .. . - .. 20,000

(6) Reconstruction of veterinary hospitals in Rohtak distriot . 12,000

(7) Construction of 10 veterinary hospitals . . .. 60,000

(8) Broadoasting scheme - - .. v .. 48,000

(P} Tanning scheme - . o . .. v 76,000

(10) Fruit growing . .o . . .. 62,000
(11) Well-boring .. . . .. . .. 50,000
(12) Cinema films and loud-speaker . .. . .. 58,000
(13) Sheep development .. . . . . . 15,00
{14) Distriot Officers’ disoretionary grants .. . . .. 1,00,000
Total . .. 8,50,000

(1) It is universally admitted that no measure can confer greater benefit
on zamindars in the Punjab than consolidation of their holdings. The work is
at. present progressing in 11 districts at the rate of 60,000 acres a year through
the agency of co-operative societies formed for the purpose, under the guidance
and supervision of a staff of 8 inspectors and 104 sub-inspectors employed and
paid by Governmnent, assisted by a staff of 3 assistant inapeetors and 22 sub-
inspectors paid for from the contributions of applicants for consolidation. It is
now proposed to employ a special consolidation officer and 8 inspectors and 88
sub-inspectors in order to expedite the progress of the work. Any sums which
may be collected from zamindars who are benefited will be used to employ
additional staff. :
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(2) These improvements will consist in the provision of sullage drains,
pavements of dry brick en edge, hand-pumps, repairs and roofing of percolation
wells, etc. The villages have beenselected in consultation with the district
officers. One-third of the cost will be debited to this grant, one-third to the
district boards, and one-third to the Islah-o-Taraggi committees of the
villages.

(3) The Shakargarh tashil in Gurgaon district is infected with hook-
worm disease. The construction of bore-hole latrines is intended to prove to
the people their advantage in preventing re-infection from the soil. The

money will be spent in purchasing augers and squatting seats. The further
expenditure involved will be met by the district board.

4) The water-supply schemes will provide a protected supply of drink-
ing water in selected villages in Kangra, Shahpur, Mianwali, Dera Ghazi Khan
and Jhelum districts, where it is particularly required.

(6) 100serum cellars will be constructed at suitable centres so as to facili-
tate the prompt despatch of sera and vaccines on the occasion of outbreaks

of cattle disease. The recurring expenditure involved will be met by the district
boards.

(6) Great damage was done to the veterinary 'blii'l:ijngs in Roi:takd.lsmct
by floods in 1933, and the district board cannot afford to restore them.
This will now be done at the expense of this grant.

(7) 10 new veterinary hospitals will be constructed on a standard plan in
the areas covered by the Dhanni and Hariana cattle-breeding schemes, where
the district boards are too poor to afford the cost. The boards will, however,
be liable for the recurring expenditure.

(8) For the instruction and entertainment of the people of the districts
nearest to the Delhi Broadcasting Station, namely, Rohtak, Karnal and Gur-
gaon, it is proposed to instal 40 receiver sets and maintain them for two years.
Arrangements will be made in consultation with the Government of India to
broadcast suitable programmes from Delhi to the villages, under the control of
the Commissioner of Rural Reconstruction.

(9) The Punjab is one of the principal centres in India for the export of
goat skins and has practically a monopoly of the export of lamb skins. Ap-
proximately 8 per cent. only of the skins exported are tanned in the Punjab.
Punjab hides also are of good quality and there is a local supply of tanning

material. It is proposed to create a central tanning institute for research and
demonstration, with two travelling demonstration parties.

(10) Rs. 47,000 will be spent in producing and distributing reliable fruit
nursery plants at cheap rates and on a large scale, and Rs. 15,000 on installing
a fruit preservation plant on a semi-commercial scale for experimental and
demonstration purposes. To achieve the former object existing nurseries
will be extended and new nurseries opened : after two years the scheme should
be self-supporting. The other part of the grant will be spent in opening a
emall canning plant at Lyallpur, which is regarded as of primary importance
to the Punjab fruit industry. It is hoped that after the first year the recurring
expenses of this factory will be covered by the receipts.
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(11) Experience in the Province has shown that the boring of wells in-
creases their yield by anything up to 300 per cent. In addition to the cost of
the pipes and strainers left in the wells after boring, Government at present
charge 12 annas a foot for all bores, whether successful or not. In order to
assist and encourage the public in this direction, they now propose to remit
the charge of 12 annas a footfor 2years. The cost is estimated at Rs. 50,000.

(12) Cinema shows are extremely popular and useful in the Punjab and
the public are prepared to pay for attending them. The local Government
already possess two touring outfits ; three more are required to provide one
for each Division and another as a reserve. In addition, more and better
films are required for instructional purposes : it is proposed to spend Rs. 36,000
on films of this kind, and Rs. 4,000 on films for entertainment. Two loud-
speaker sets will also be provided.

(13) The sheep development scheme will be confined to the 6 districts of
‘the Multan Division, The unit of the scheme will be the flock consisting of
1 ram and 50 ewes. Breeders at selected centres will be provided with one or
more such unitsas the lessees of Government on the understanding that they
will carry out the instructions of the Civil Veterinary department, keep no
mature rams in their flock unless approved by the department, and only dispose
of their surplus animals at prices fixed by the department.

(14) The District Officers’ discretionary grants will be used for carrying
out petty works of local improvement.

Burma
Ra.
(1) Rural development centres . .. .. 3,35,000
(2) Deputy Commissioners’ discretionary gran .. 50,000
(3) Anti-malarial measures .. . .. .. L,15,000
Total .. .. 5,00,000

(1) The object of the scheme for rural development centres is partly the
formation of model village groups from which it is hoped that the idea of rural
uplift will gradually spread to surrounding areas, and partly to furnish a means
by which each department can experiment in intensive de.velopn_mnt.. It 18
proposed that four rural development centres should be opened in different
parts of Burma. Each centre will comprise a typical group of villages with an
area of probably 30 square miles, but varying according to density of popuia-
tion. Within this unit expenditure will be incurred in four principal directions.

(s) Public: ffealth.—There will be a dispensary and health centre. Steps
will be taken to improve the record of vital statistics, investigation and conweol
of diseases, sanitation, and propagands and to introduce maternity and child
welfare clinics.

(i¢) 'Edueation.—School buildings will be increased and improved. l"rob
ably 6primary schosls and one central school with a° High department will be
required. Compulsory educatioh will he introduced if possible, and special
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attention will be paid to the possibilities of technical education. Playing
fields will be provided and also a library.

(#97) Agriculture.— A farm school will be established if there is not one
already in the vicinity, and short courses will be given in practical agriculture
to sons of cultivators with special reference to the improvements effected by
the Agricultural Department. There will also be a special Agncultural Assist-
ant who will conduct an intensive campaign within the centre in order to
demonstrate agricultural improvements, and attempts will also be made to
improve the marketing of crops.

() Veterinary.—Increased facilities will be provided for inoculation, cte.

General work, such as improvement of tanks, wells, roads, etc., will also be
undertaken in each unit. It is intended to use the assistance of the Co-opera-
tive Department and various non-official agencies.

It is hoped that as the experiment proceeds, the need for sapervision and
the cost will decrease, and that eventually the control of the units will be taken
over by the local bodies. Until then the estimate of expenditure assumes that
the work will continue for 4 years.

Each centre will be under the control of an Executive Officer who will be
advised by a local committee consisting of officials and non-officials.

(2) The sum set aside for Deputy Commissioners’ discretionary grants will
be utilised for the improvement of village wells and tanks, for roads and small
bridges, for improving village schools and assisting village libraries, for provid-
ing recreation grounds or equipment, for assisting poor communities to start
boy scouts or girl guides associations, and to encourage rural industries.

(3) The sum provided for anti-malarial measures will be expended on the
extensive issue of cinchona febrifuge over a period of 5 years, and on the general
free issue of quinine in schools in areas where malaria ie endemic. Larvae-eating
fish will also be bred at certain centres near the malarial areas.

Bshar ond Orissa.

Ra.
(1) Village communications .. . .. .. 6,00,000
(2) Rural water-supply .. 5,00,000
(8) Schemes for d.rnmng chaurs and dqnltmg tanks in North
Bihar .. .. 1,00,000
(4) Village welfare .. .. .. .. e 50,000
12,560,000

(1) The improvement of village communications is one of the most nrgent
n&ds of the province, particularly in order that the cultivator may be able to
dispose of his crope more easily and profitably. Itis therefore proposed to
spend Rs. 6 lakhs on the making or improving of cart tracks which will connect
the villages with main roads and so with markets and railways. It is also
hoped that this expenditure will further increase the utility of the marketing
officers  recently appointed by the Local Government. The intention is
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that the work should be carried out under the direct control of the District
and Sub-divisional Officers, who will invoke the assistance of the leading men
in the area where any particular project is undertaken and get them to make
themselves responsible for the actual supervision of the work. The villagers
themselves will be encouraged to co-operate by making free gifts of the land re-
quired for these village roads and by providing labour free or on reduced wages.
Preference will in all cases be given to schemes where practical co-operation of
this sort is forthcoming.

(2) The need for improved rural water-supply is universally recognised.
More wells and more village irrigation dams are required. This work will be
carried out on the same lines as the projects for the improvement of village
c?‘mmunicatcions, and special attention will be paid to the needs of the depressed
classes.

(3) The necessity for draining certain of the chaurs in North Bihar has
frequently been pressed on the Local Government for years past. The present
is a suitable opportunity to undertake some of the more promising of these
schemes through the agency of the Irrigation Department. Part of this pro-
vision will also be used for desilting tanks in North Bihar ; the expenditure in-
curred in desilting tanks in other parts of the Province will be met from the
allotment for rural water supply.

The choice of the actual schemes to be carried out under heads (1), (2) and
(3) will rest with the District Officers after canvassing the views of the local
public.

(4) A sum of Rs. 50,000 will be placed at the disposal of the Hon’ble Educa-
tion Minister for experimental village-welfare schemes. These schemes will
not involve any recurring commitments, but they will aim at setting up village
organisations which will be capable of self-development in future if the experi-
ments meet with success. The programme of work which these village organi-
sations will set before themselves will include the introduction of improved
methods of agriculture, the encouragement of cottage industries, the improve-
ment of village sanitation, the provision of good drinking water, etc.

Ceniral Provinces,

Ra.
(1) Rural water supply .. . . . . .. 1,20,000
(2) District Officers’ disoretionary grants .. .. e <+ 1,00,000
{(3) Welfare of aboriginal tribes in scheduled distriots . . 40,000
(4) Dispensary buildings in villages .. ‘e .. . 15,000
(5) Experiments in poultry farming . .o e .. 10,000
(8) Better bulls for District Councils . .. . .. 30,000
(7) Farm in Mandls district . - . . .o 30,000
(8) 5 additional debt conciliation boards .. . e .. 100,000
(9) Cinemas on lorries for demonstration work ‘e .. . 20,000
(10) 2 tractors for use in Saugor district . . . . 15,000
(11) Btorage acoommodation for cultivators’ produce .. . . 20,000

Tokal .. 6,00,000
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(1) The Local Government report that there is a constant demand for
assistance in the provision of proper water-supply in villages, especially in
certain tracts of Berar, and that the amount which could be spent for this
purpose is almost unlimited.

(2) The discretionary grants placed at District Officers’ disposal are
for amall works of village utility, the carrying out of which will greatly add to
the amenities of rural life. Instances of the kind of works contemplated by
the Local Government are the construction of small culverts over bad nala
crossings, repairs to village tanks and wells, construction of fair weather roads
and building of village rest houses.

(3) The grant for the welfare of aboriginal tribes will be devoted to the
development of certain areas inhabited by backward and aboriginal tribes with
special reference to improved water-suppiy and educational and medical
facilities.

(4) 27 cheap plan dispensaries have already been established and a
number of schemes are still pending on account of financial stringency. The
policy of the Local Government is to give a non-recurring grant equal to half
the estimated cost of the dispensary building and to provide an Assistant
Medical Officer and a small contribution towards maintenance., The balance of
the cost of the buildings and of the recurring charges is met locally. The sum
provided will enable more institutions of this kind to be opened.

() A scheme has been prepared by the Department of Agriculture for the
distribution, free of cost, of pure bred cockerels from Government farms, and the
grant proposed is to bring this scheme into effect. It is hoped that particularly
in the neighbourhood of large towns an industry subsidiary to agriculture will
spring up which will add considerably to the village income.

(6) It is proposed to supply a better class of bull free of cost to the District
Councils for breeding purposes. The Councils will be required to keep the
animals suitably fed and in good condition.

(7) Large yuantities of reed are imported every year mto Mandla district.
The provision of Rs. 30,000 will cover the non-recurring and recurring expendi-
ture for one year of a seed farm in that district. Thereafter the Local Govern-
ment will assunie responsibility. The scheme was approved by the Board of
Agriculture in 1923, but the Local Government have never been able to give
effect to it.

(8) ADebt Conciliation Act was passed in this Province in 1933, and the
first two debt conciliation boards were established in July, 1933. The Act
provides for the conciliation of accumulated debts by a debt conciliation board
by means of mutual agreement between debtors and creditors. So far six
boards have been at work, and four more are being added during the current
year. But for the financial difticulty more boards would have been established.
The six boards already at work have reduced a total debt of Rs. 63°57 lakhs
to Rs. 3638 lakhs, 27 to55 percent of the original debts has been remitted.
Easy instalments, worked out agcording to the paying capacity of the debtor
and generally not exceeding the amount of the annual rent payable by him,
have been fixed for the reduced debt. The entire debt is to be repaid in such
instalments in periods of 10 to 12 years. The area of operations of a board
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covers one or two tahsils, and it is expected to complete its work in
about 2 years. The annual cost of each board is Rs. 10,000. The cost of one
board thus comes to Rs. 20,000.

(9) A lorry and cinema outfit for demonstration purposes was purchased
in 1928-29 and the demonstrations given by it have been mueh appreciated by
the public. It is proposed with this grant to purchase three more lorries.
These lorries will be accompanied by officers of the Agricultural Department
and they will also be used by other departments whioh are concerned with
village uplift.

(10) It is proposed to provide tractors for ploughing up land which has
been thrown out of cultivation by the growth of kans grass. The land will be
ploughed at cost price so that the cultivators may get the benefit of the gift of
the tractors from the Government of India.

(11) It is proposed to construct godowns in market towns where culti-
vators can store their produce temporarily when they are faced with the neces-
sity of disposing of it at disadvantageous rates. One or two experimental
gocowns will be constructed in the first place. No recurring expenditure is
anticipated. )

Assam.
Rs.
(1) Rural water-supply .. - . ++  8,00,000
(2) Village roads .. . . .. . . 1,00,000
(3) Discretionary grants to Divisional Commissioners .. . .. 40,000
(4) Village sanitation . o . . 40,000
(5) Purchase of pumps for irrigating boro paddy lands .. .. 20,000

Total .. 500,000

(1) The improvement of the rural water-supply in Assam is a crying need
which has been urged again and again in the local Legislative Council. This
is a particularly suitable opportunity for effecting improvements in this direc-
tion for which it has hitherto been impossible to find funds. It is proposed to
sink wells or (if this proves absolutely necessary owing to the failure of wells)
to dig tanks as may be dictated by local conditions. The money will be allot-
ted by the Local Government on conditions approved by the Public Health De-
partment. The recommendations of the District Officers will be made after
oconsultation with ad hoc committees constituted in each sub-division. This
arrangement will be adopted in connection with village roads and village
sanitation also.

(2) The sum allotted for village roads wil] be distributed by the Divisional
Commissioners after consultation with District Officers and local boards.
The allotment of money will be conditional .on the local boards concerned
undertaking to maintain the roads on completion at their own cost.

(3) The discretionary granta wil be administersd by the Divisional Com-
missioners for purposes of public utility and works of petty local improve-

ment.
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(4) The provision for village sanitation will be given out in the form of
grants by Commissioners to village authorities or other suitable agencies.

(6) In certain low-lying areas of the Surma valley the aman or long stem-
med paddy crop has proved very insecure in recent years owing to recurring
floods, and it is expected that the condition of the people will be much improved
if they are enabled to grow another (spring) variety of long stemmed paddy,
called boro, which can be harvested before the flood season. The Agricultural
Department has been working on this problem and experiments have shown
that one portable pump can irrigate 800 bighas in a month. Itis proposed
to purchase 10 portable pumps for use in this valley. Experiments with a
pump will also be made in suitable areas of the Assam valley. They will be
worked under the charge of an Inspector. After the crop has been harvested,

it is intended that 1} maunds of paddy per bigha should be recovered as hire
for the use of the pump.

North-West Frontier Province.

Rs.

(1) Drinking water supply .. .. .. .. 1,20,000
(2) Discretionary grants to Deputy Commissioners .. .. 90,000
(3) Village roads . .. . .. .. 10,000
(4) Anti-malarial measures including purchase of quinine .. 15,000
(6) School farms . . .. .. . .. .. 10,000
(8) Marketing facilities for local industries .. .. .. 3,600
(7) Damming of torrents in D. 1. Khan District .. .. 10,000
(8) Headworks on the Bara River in Peshawar District .. 5,000
(9) Industrial shop .. .. .. .. .. 7,000
(10) Other miscellaneous schemes .. .. .. .. 30,000
Total .. 3,00,000

(1) Incertain partsof the province drinking water has to be fetched during
the hot season from as far as twelve miles away, and the necessity for improve-
ment in this respect is continually being pressed upon Government. The diffi-
culty is particularly acute between Dera Ismail Khan and Tank, in the sandy
Marwat tract in Bannu, in the Khattak country of Kohat District and at
Mansehra in the Hazara District.

(2) Of the District Officers’ discretionary grants a part will be earmarked
for expenditure on schools, and the balance will be spent on providing materials
for minor schemes, such as culverts and embankments, for which the villagers
themselves are prepared to provide the labour. It has been decided to allot
Rs. 15,000 to each district and Mardan sub-division.

(3) This amount will be spent in small sums, distributed as widely as
possible throughout the districts on small improvements to existing roads and
oonstruction of short tracks to connect villages with main roads. It is intended
that this money should be spent on materials only and that labour should be
obtained from the villages concerned. "
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(4) This sum will be earmarked for the purchase of quinine and cinchona
febrifuge for distribution among the rural population through hespitals aud
travelling dispensaries throughout the province.

(5) With thesum of Rs. 10,000 provided for school farms, it is propossd to
buy plots of land adjoining schools for the purpose of giving the pupils practiesl
training in agriculture and gardening. This system has given satisfactory
results in the adjoining province of the Punjab.

(6) For the improvement of marketing it is proposed to construct smal
mu{is at selected places and to encourage the exhibition of locally made
articles. :

(7T) The irrigation scheme in Dera Ismail Khan Distriot is intended to con-
trol the flow of flood water in certain hill streams which is at present unmanage-
able though of vital importance to cultivation.

(8) The scheme on the Bara River is for the purposs of assisting the
villagers to make pucca distribution heads instead of the existing kutchs heads.

(9) To encourage and develop minor industries of the province
(blanket making, embroidéry, basket work, pottery, copper work, etc.) a
retail shop has been opened in the Peshawar Cantonment. The buying orga-
nisation will comb the province for suitable wares, find the best markets in
India, and possibly Europe, and establish direct relations with the pror
ducers. The shop is expected to be a self-supporting conoern within & period
of three to four years. The scheme will be subsidized from provincial revenues
a8 may be necessary in future years,

(10) The Local Government are considering other schemes caloulated to
benefit the rural areas and no expenditure on these schemes will be incurred
till the Government of India have accorded approval.

Coorg. Re
(1) Water supply .. o . e . 32,600
(2) Cattle breeding .. . o . . 2,500
(3) Discretionary grants - .. ‘. 15,000

Total .. . 50,000

. 1) Of the provision for water supply, Ra. 10,000 will be spent on construo-
ting 28 draw-wells to provide drinking water for the villagers in selected villages ;
the balanoe of the cost of constructing the wells will be met by subscriptions
of the residents.

Rs. 15,800 will be spent on repairing 64 tanks which have silted up and
ceased to be useful. These tanks are required for the purpose not only of pro-
viding drinking water for men and cattle but for irrigation also. The local
people have promised to supply free labour to complete the work.

Rs. 6,700 will be spent on excavating or repairing 12 irrigation channels.
Each of these channels is designed to izrigate over 100 acres of wet eultivation.
The villagers will supply fré¢ labour.

L18TLAD

o
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(2) The provision for cattle breeding will be spent in accordance with the
recommendations of the Animal Husbandry Expert of the Imperial Council
of Agricultural Research.

(3) The discretionary grant of Rs. 15,000 will be at the disposal of the Com-
missioner, and is intended for improving village communications, for anti.
malarial work and improvements in village sanitation, as well as for asmsﬁanoe
to certain occupations subsidiary to agriculture.

Delhs,
Ra.

{1) Wells (a) repairs .. .. .. .. . 24,000
(b) new . .o . . . 8,000

(2) Re-modelling village .. . . . . 3,000
(3) Roads and communications . .o .. . 10,000
(4) Deputy Commissioner’s reserve . . .. . .o 5,000
Total .. 50,000

(1) A survey of wells throughout the rural area administered by the Chief
Commissioner of Delhi has been carried out by officers of the Public Health
Department. In order to ensure the supply of drinking water, wells which have
fallen into disrepair will be repaired and new wells will be constructed where
they are urgently required.

(2) The Assistant Director of Public Health has prepared a scheme for
re-modelling a small village by the main Delhi-Najafgarh Road. It is hoped
to make this village a valuable object-lesson to the public.

(8) It is proposed to repair certain kutcha roads which are important
arteries of communication in the rural area and which have fallen into such
serious disrepair that they are at present of little use.

(4) Rs. 5,000 will be placed at the disposal of the Deputy Commissioner
who during his cold weather tour will distribute this sum in supplying urgent
necessities in the villages.

Ajmer-Merwara.
Rs.

(1) Improvement of village roads and oonstruction of small 23,000
bridges and oulverts.

(2) Propaganda for improvement of agriculture .. . 23,000
(8) Im provement of live-stock ‘e . 1,000
(4) Discretionary grant at the disposal of the (}ommmaloner 3,000

Total .. .. 50,000

(1) Ra. 23,000 will be spent on improving 97 miles of the mare important
vﬂlagecsrttrs.cks 80 a8 to convert them mboordmuthwuthnmds.
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(2) For the purpose of agricultural propaganda 3 Agricultural Assistants
with 3 demonstrators will be appointed, one for each of the 3 sub-divisions.
The function of this staff will be to give practical demonstrations in the culti-
vators’ fields of improved methods of cultivation, and to supervise the distribu-
tion of good seed from seed depots to be opened for the purpose.

(3) 20 bulls will be purchased and maintained at different places in the
district under the control of the veterinary staff of the district boaxd.

(4) Rs. 3,000 will be placed at the disposal of the Commissioner for petty
works of local improvement.

Prof. N. G. Ranga : Is the Honourable Member aware of the fast
that in the Madras Masl a report has appeared that the Chief Minister
of Madras.......

The Honourable BSir James Grigg : I know what is coming ; there
is a question down about that. I made inquiries from the Madras
Government and received a most categorical denial of the truth of that
report.

Mr. Lalchand Navalrai : May I know if the statement placed on
the tablec shows for what purpose the money has been raised {

The Honourable 8ir James Grigg : Certainly, but the Ionourable
Member can get the statement in two minutes or at any rate in the next
half hour, and he will be able to satisfy the whole of his curiosity, I
hope.

Mr. 8 Satyamurti : With reference to clause (d) of the question,
may I know the reason why Government did not ask the Local Gov-
ernments to seek the co-ordination of the Congress Village Industrics
Associaticn ¢

The Honourable 8ir James Grigg : For several reasons ; partly
because they did not think it was nccessary, and partly because they
did not wish to interfere unduly with the diseretion of the Local
Governments.

Mr. 8. Batyamurti : Have Government watched the working of this
Association, and have they any reasons to believe that such c¢o-ordina-
tion will be undesirable or unnecessary !

The Honourable 8ir James Qrigg : To be quite honest with the
Honourable Member, the information in the possession of Government
about the working of this Association is of an extremely sketchy
character.

Mr. 8. Satyamurti : Have Government put any ban against the
Local Governments inviting or utilising their co-operation 1

The Honourable .8ir James Grigg : No, Sir; the Government of
India have been completely passive in the matter.

Mr. 8. Satyamurti : With reference to the answers to clauses (a)
and (), have all these schemes been examined by the Finance Member
in the light of the tests laid down by him, I think in hiy Budget spcech,
as to the manner in which this money should be spent, and is he satisfied
that these schemes are all in conformity with those tests ?

The Honourable 8ir James Grigg : Yes, Sir.
L187LAD
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Prof. N. G. Ranga : Have Government considered the advisahility
of setting apart a part of this one crore of rupees for the working of
new village post offices ?

The Honourable 8ir James Grigg : No, Sir ; I think I undertook
to consider that independently in connection with the general budget,
but not in connection with this grant.

LoOSSES 0AUSED TO (GOVERNMENT IN THE QUETTA EARTHQUAKE.

163. *Seth Haji Abdoola Harcon : (a) Will Goverument be pleased
to luy on the table a statement showing separately the approximate figures
of losses caused to Government, military and civil buildings in the recent
Quetta earthquake disaster ? _‘_.__.

(b). Will Government he plemd to state what appm:ma.te amount
of expenditure they will have to incur if they re-build the Quetta military
and civil buildings ?

Mr. G. R. ¥. Tottenham : (a) The approximate book value of the

Government buildings aestroyed or damaged by the earthquake is as
follows :

‘Rs,
Army 2} crores.
Railways .. . e .. 253 lakhs.
Posts and Te.legraphs . 3 lakhs,
Other civil departments (mcludlng mumclpal
buildings) .. 70 lakhs.

(b) The present estimate of the cost of reconstruction, which must
necessarily be extremely rough, is between seven and eight crores.

CASUALTIES IN THE QUETTA EARTHQUAKE.

164. *Seth Haji Abdoola Haroon : Will Government be pleased
to statc how many persons died and how many were injured in the
Quetta earthquake, giving, separately, the approximate number of Mili-
iary, Royal Air Foree and civil and railway employees !

Mr. G. R. F. Tottenham : I lay a statement on the table, giving, so

far as possible, the figures of casualties among officials and their
families.

Statement showing the number of persons killed and injured in the Quetia Earthquake
. emongst Military, Royal Air Foroe, and civil and railway employees.

Killed. Imjured,
(¢) Military (lncluding families) ., I 447 127
(#) Royal Air Foree (including families) . 120 132
(i) Civil Department (in some cases families
have not been mnluded) .e 948 362
(év) Railway employees (including fa.m]l.iu) .. 9715 813

—_— e

Total o 2,490 1,434
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Re-BuiLpiNg or QuUETTA.

165. *8eth Haji Abdoola Haroon : (¢) Will Government be plaased
to state whether it is their intention to re-build the city of Quetta t

(b) If the reply to part (a) above be in the affirmative, do Gov-
sroment propose mot to invest large amounts in re-building Quetta, and
to transfer the Western Command of Quetta to Karachi or some such
other place, in view of the speedy means of communieation and trans-
portation by Railway, road, and air, nowadays ready at hand for cases
of emergency ?

Mr. G. B. F. Tottenham : (a) and (b) The Honourable Member's
attention is invited to Chapter VIII of the pamphlet *“ The Quetta Earth-
guake, 1935 ”’, copies of which were sent to all Members of the House
on the 29th August, 1935.

The whole matter is still under cousideration.
Lossgs T0 CiviL POPULATION IN QUETTA.

166. *Beth Haji Abdoola Haroon : Will Government be pleased
to state the approximate amount of losses to civil population and their
movable and immovable properties in Quetta ?

Mr. J. G. Acheson : The Honourable Member ig referred to Chapters
I and II of the Pamphlet *‘ The Quetta Earthquake, 1935 '*, a copy of
which has been sent to him. Tt is not possible at present to give even
an approximate estimate of the amount of the losses to the ecivil popula-
tion of Quetta. But some idea of the magnitude of the losses can be
@ained from the fact that approximately 15.000 shops and houses were
destroyed or badly damaged.

CASUALTIES IN THE SUBURBS OF QUETTA.

167. *8eth Haji Abdoola Haroon : (¢) Will Government be pleased
to state the approximate number of easualties in the suburbs of Quetta
in British Baluchistan ?

(b) What was the :

(f) number of casualties, both dead and injured ;

(#) approximate amount of losses to Government and railway pro-
perties ; and

(i) the approximate amount of losses to civil population ?

'Mr, G. R, F. Tottenham : (a) and () (/) The Honourable Member’s
attention is invited to pages 1, 8 and 16 of the ps!nphlet ““'The Quetta
Earthquake, 1935 *’, a copy of which was sent to him on the 29th August,
1935. He will, however, realise that it is impossible as yet to give
accurate figures of deuths among the civil popnlation,

(b) (i4) The attention of the Honourable Member is invited to
the reply 1 gaye to part (¢) of his question No. 163,

(b) (i) It is impossible even to hazard a guess.

LossEs 1N TRIBAL AREAS IN BALUCHISTAN DUE TO EARTHQUAKE.

168. *Beth Haji Abdoola Haroon : Will Government be pleased

to lay on the table a statement showing detailed particulars of losses expe-
rienced in t1riba! areas in Baluchistan !
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Mr. J. G. Acheson : There were no losses in the tribal areas in
Baluchistan.

CERTAIN FACILITIES PROVIDED IN QUETTA AFTER THE EARTHQUAKE,

169. *Beth Haji Abdoola Haroon : Will Government be pleased
to state whut provisions for medical aid, supplying of food, water and
clothes and other available resources, were provided by Govermment in
the following territories after the earthquake catastrophe :

(¢) Suburbs of Quetta ; and
(4¢) Quetta City 1

Mr G R. F. Tottenham : The Honourable Member’s attention in
invited to Chapters III, IV and V of the pamphlet ‘‘ The Quetta Earth-

quake, 1935°", a copy of which has been sent to all Members of this
Iouse.

APPLICATIONS INVITED FOR PO8STS OF ARMY OFFICERE FROM ENGLAND,

17T0. *Mr. M. Ananthasayanam Ayyangar: (a) Is it a faet that
applications have been invited for posts of Army Officers from England ?

(b) Why ig it that no similar applications are called for from
Indians ?

(¢) IIow many posts are vacant, and how many applications have
been received ?

{d) Are the posts to be filled up permanently or temporarily *

Mr. G. BR. F. Tottenham : (¢) Owing to over-recruitment during tae
war, and under-recruitment in the years immediately succeeding it, it
recently became necessary, in order to make the establishment in each
rank correct, to eliminate Irom the Indian Army a large number of seunior
officers and take on a smaller number of less senior officers. It is for
this latter reason that it was recently decided to revive the practice,
which had been held in abeyance for a few years, of allowing iransfers
from the British service and invite applications from officers of the
required seniority.

(b) Because all the Indian officers of the required seniority are
already serving in the Indian Army, and there is no other outside source
from which they could be procured.

(¢) The War Office have agreed to permit up to 100 officers to
volunteer for transfer to the Indian Army. Applications may reach the
War Office or Army Headquarters, India, up to the 22nd September,
1935.

(d) Permanently.

Mr, M. Ananthasaysnam Ayyangar : Before this, are there any
Indian officers who were taken temporarily to these posts and sent away 1

Mr. G. R. F. Tottenham : No, Sir : there are no Indian officers taken

temporarily., All the Indian officers that there are, are already employed
permanently in the Indian army,

Mr. M. Ananthasayanam Ayyangar : Iave all these posts, for which
applications have been invited in England, been held by British officers
till now ?
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Mr. G. R. F. Tottenham : As I explained, we are just getsing rid of
sbout 400 officers practically all of whom are British officers, and we are
taking in 100 British officers from the British service to fill up the gaps in
the lower ranks.

SerectiON OF Dufferin CADETS FROM THE ROYAL INDIAN MARINE.

171. *Mr. M. Ananthasayanam Ayyangar : (¢) How many of the
students who have received training in the Ship Duffersn have beem
selected for the Royal Indian Marine Force, year after year, during the
past seven years, and how many from outside have been appointed in that
Force 1

(b) What is the principle of selection, and why have not more men
been selected from among the Dufferin cadets !

Mr, G. R. F. Tottenham : (a) Since 1928, 19 Indians have been
selected for employment in the commissioned ranks of the Royal Indian
Navy. Of these, six came from the Indian Mercantile Marine Training
Ship Dufferin. I lay on the table a statement showing the recruit-
ment year by year.

(b) The principle of selection is to obtain the best material avail-
able, but in putting this principle into effect Government have been
influenced by a knowledge that public opinion in this country attaches
considerable importance to the retention of the open competitive examina-
tion.

Statement showing the recruitment since 1928 of ;ﬁdm commiasioned officera im the Royal Indian
avy. :

1

_il No. of candidates recruited. |
|
On the results of the
open and ** Dufferin " As Total. Remarks,
examinations. direct
Y“r’ — —_— - — Mtﬂu‘
l |
| Open. | Dufferin.
1928 .. 1 [
1929 . 2 l 2 [
1930 1 1|
1931 .. " 1 5 | * Bince permitted tn
resign his commis-
| ' sion. .
1033 - 4 i 4
1933 L ! 1 1 2
4 .. L 3 F 1 4
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. Mr, M. Ananthasayanam Ayyangar : Besides the six eofficers who

waere trained on the Dufferin, what are the qualifications of the other
thirteen ?

Mr. G, RB. F. Tottenham : 1 could not possibly give a list of the quali-
fications of all the men who have joined since 1928,

Mr. M. Ananthasayanam Ayyangar : Is there any other ship besmes
the Dufferin in which naval training is given to Indiane ?

Mr. G. B. F. Tottenham : No, Sir ; nor is naval training given in the
Dufferin which is a Mercantile Marme training ship.

Mr. M. Ananthasayanam Ayyangar : DBesides these six who were
trained on the Duffertn, can the Honourable Member say whether the
other thirteen had any training at all, either mercantile marine or naval 1

Mr. G. B, F. Tottenham : No, 8ir ; neither did the six who were
taken from the Dufferin possess any naval training, .., training for
work in the Navy, This training they received after passing the

axamination and being sent to England to be trained in the naval dock-
yards there,

Mr. M. Ananthasayanam Ayyangar : Why were not all of them taken
from among those who had the same training on the sea !

Mr. G. R. F. Tottenham : I have explained that the idea is to throw
open to open competition throughout India the officer ranks of the

Indian navy, and it is quite impossible to afford sea training of any
kind to all the boys in India.

REcOMMENDATIONS OF THE HiLTON-YouNe CURRENCY COMMISSION.

172. Mr, M. Ananthasayanam Ayyangar : (a) What are the recom-

mendations of the Hilton-Young Currency Commission, which have been
given effect to ?

(b) What other recommendations do Government propose adopting
during the current year ?

The Honourable 8ir James GQrigg : (a¢) and (§). The recommenda-
tions of the Hilton-Young Currency Commission can be divided mto three
parts :

(¥) a recommendation for the establishment of a gold bullioa
standard ;

(1) the establishment of a Central Reserve Bank ; and
(#11) the fixation of the ratio of the rupee to gold at ls. 6d.

(1) and (#4%) were put into effect in 1927 but have since been suspended
while (#%) was put inte effect as from 1st January last.

Mr. M. Ananthasayanam Ayyangar : When they were put into effect
in 1927, what was the amount of gold in the reserve ?

The Honourable 8ir James Grigg : I cannot say off-hand : if the
f{'{onourable Member likes to put down a question, I can find it out for
im

Mr. M. Ananthasayanam Ayyangar : Was any quantity of gold kept
in the reserve at all ?
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The Honourable 8ir James Grigg : I think the amouut of gold in
the gold reserve appears in the weekly statement of the Reserve Bank.
I cannot remember off-hand the last figure, but I may say that the gold
figures in that statement at the old parity, so that it under-estimates or
uniier-represents the amount of the gold reserve at current market
values.

Prof. N. G. Ranga : Do Government propose to increase their gold
holdings ?

The Honourable 8ir James Grigg : That is a matter for the Reserve
Bank now : Government itself is no longer concerned with the custody
of the gold reserves.of India,

12 Mr. M. Ananthasayanam Ayyangar : Why was it suspended in
927 1

The Honourable Sir James Grigg : It was not suspended in 1927,

but in 1931 when the United Kingdom left the gold standard.

Prof, N. G. Ranga : In view of the increase in counterfeit rupee

. The Honourable 8ir James Grigg : Really, 8ir, I do not think that
arises,

Mr. M. Ananthasasyanam Ayyangar : Was it in pursuance of that
policy that ten crores worth of silver were sold away by the Govern-
ment of India in the year 1930-31 1

The Honourable 8ir James Grigg : | think if the Honourable Mem-
ber wants to diseuss silver, he had better put down a question sepa-
rately : it does not arise directly out of this.

COMPILATION OF STATISTICS FOR AGRICULTURAL AND INDUSTRIAL WAGES,

173. *Mr. M. Ananthasayanam Ayyangar: (¢) Are Governmnent
aware that both in the Economic Enquiry Committee Report and the
Hiiton-Young Commission Report, there is a suggestion that index num-
bers should be prepared for wages, agricultural and industrial t

(b) Have Government been compiling such statistics ¢ If so, for
how long * If not, why not t

The Honourable 8ir Muhammad Zafrullah Khan : () Yes,

(b) No. The compilation of such statistics is properly a function
of Local Governments.

Mr. M. Ananthasayanam Ayyangar : Have the Local Governments
prepared such statistics regarding wages, agricultural and industrial f

The Honourable 8ir Muhammad Zafrullah Khan : I cannot apswer
that question : I do not know.

Mr. M. Ananthasayanam Ayyangar: Will Government supply us
information regarding this !

The Honourable Sir Muhammad Zafrullah Khan : If the Honour-
able Member desires that an inquiry should be made from Local Govern-
ments and this information obtained, and if he puts down a question on
the paper, I shall see if it can be obtained.
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Prof. N, G. Ranga : Is it not one of the recommendations of the
Economic Inquiry Committee that there should be a Central Economie
Euquiry Board established by the Central Government here ?

The Honourable 8ir Muhammad Zafrullah Khan : I would rcquire
notice of that : it does not arise out of this question.

RevisioN or THr ExomaNeE RaTIO

174. *Mr, M. Ananthasayanam Ayyangar : (a) Are (overmment
aware that in paragraph 190 of the Hilton-Young Commission Report,
they state it as an argument for the fixing of the ratio at 1s. 6d. that

India’s foreign trade had not been adversely affected, after 12 months
of the 1s. 6d. ratio till then ?

(b) Are Government aware that India’s balance of trade since the

Hillon-Young Commission Report, dwindled from nearly 76 crores to
nothing

(¢) Do Government propose to take immediate steps to revise the
exchange ratio ?

The Honourable 8ir James Grigg : (¢) and (b) India’s favour-
able balance of trade in 1925-26, when the Hilton-Young Commission
Report was issued, was Rs. 109,25 lakhs. In the year 1934-35, it was
Rs. 78,10 lakhs. Obviously the shrinkage in trade is due to world condi-
iions and not to the ratio. In any case the ratio in 1925-26 was 1s. 6d.
2old whereas it is now 1s. 6d. sterling which, expressed in terms of gzold,
g approximately the equivalent of 11d. only.

(¢) Quite definitely, No.

Mr. M. Ananthasayanam Ayyangar : Does the balance of trude of
78 crores in 1934-35 include export of gold in specie ¥

The Honourable 8ir James Grigg : Yes. .
Mr. M. Ananthasayanam Ayyangar : To what extent %
The Honourable Bir James Grigg : I believe about two-thirds,

Mr. M. Ananthasayanam Ayyangar : The balance of trade has,
therefore, gone down to 15 crores {

The Honourable 8ir James Grigg : 15 is wrong : in one year il was
30 and in another year about 23.

Mr M. Ananthasayanam Ayyangar : Is it not a fact that in 1924 the
balance of trade was 115 erores !

-

The Honourable 8ir James Grigg : I am quite prepared to take that
Irom the Honourable Member.

Prof. N. G. Ranga : What steps do the Government of India propose

to take in order to improve our position in regard to the balance of
trade 1

The Honourable 8ir James Grigg : That is too long a question to be
dealt with in answer to a supplementary question.

Prof. N. G. Ranga : Do Government propose to take any action *
The Honourable 8ir James Grigg : Yes.
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MoxoroLy or SBurrLYNG PeTROLEUM PRODUOTS 1N THE MADRAS PRESIDENCY
HELD BY THE BurMa O Company,

175. *Mr. 0. N. Muthuranga Mudaliar: (a) Will Govermment
please state whether it is a fact that the Burma Oil Company has the
monopoly of supplying petroleum products in the Madras Presidency *

(b) Was it at least so for some time after the Great War !

(¢) Is it a fact that liquid fuel is largely needed by the agriculturists
for their pumping plants, wherever there are no irrigation facilities 1

(d) Was liquid fuel being sold in the Madras Presidency at Rs. 30
to Ks. 40 per ton before the War ¢

(e) Is it a fact that the price rose to Rs. 60 per ton during the War
and to Rs. 90 per ton after the War ¢t

(f) Is it a fact that Government are allowing s protective duty of
two_ annas and nine pies to the Burma Oil Company products, while
Indian companies who import foreign oils are assessed to a duty of three
annas nine pies !

(g) Do Government propose to fix a fair selling minimum price for
all petroleam products and thus protect the agriculturists from abnor-
mally high prices for their needs 1.

(k) Is it not a fact that the Burma Oil Company import also Persian,
American and Russian petroleum products besides the Burma Oils 1

The Honourable 8ir James Grigg : I feel, Sir, in view of the strie-
tures passed upon me for butting into other people’s affairs yesterday,
1 ought to apologise in advance for answering this question which con-
‘cerns both the Finance and the Commerce Departments jointly.

(a) No.

(b) No.

(c) Yes : if the pumping plants are worked by oil engines.

(d) and (e). Government have no precise information as to the
sale prices of fuel oil at the periods referred to.

(f) No. The duties in question are revenue duties,

(g) Government are not aware that the agriculturists are paymg
abnormally high prices.

(h) The Burma Oil Company import petroleum producis from
Pcrsia and America.

_, Mr. O. N. Muthuranga Mudaliar : May I know why differential
rates should prevail, if this is only a revenue duty and not a protective

duty ¢

The Honourable 8ir James Grigg : That question has a long history,
and it is not possible to deal with it in reply to a supplementary ques-
tion : if the Honourable Member will put down a question, I will give a

considered answer.

Prof. N. G. Rangs : Will Government try to abolish these differ-
ontial duties ?
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The Honourable 8ir James Grigg : I think the Honourable Member
had better look at the terms of the Indo-Burma trade agrecment,

Mr. Lalchand Navalrai : With reference to clause (f), may I know

whether the Indian companies aud the Burma Oil Company are paying
the same import duty 1

The Honourable Bir James Grigg : That is the question I have
auswered : the question is whether Government are allowing a protec-
tive duty to the Burma Qil Company.

Prof. N. G. Rangt : Am I to understand that there are differential
duties 1

The Homourable 8Sir James Grigg : They are certainly differential
dulies.

Prof. N. G. Ranga : Iﬁay I know how much they are ! .

The Honourable 8ir James Grigg : They are given in the question
itself in part (f).

Mr. 8. Batyamurti : What is the reason for this difference, even 1f
they are revenue duties ?

The Honourable 8ir James Grigg : I have just answered that : I
am not prepared to answer that in answer to a supplementary question :
if a question is put down, I will give-a considered reply.

Mr. 0. N. Muthurangs Mudaliar : With reference to part (g), does
the Honourable Member consider the price not high when it is between

86 to 90 rupees a ton nowadays, as compared with Rs. 30 a ton mn pre-
war days ?

The Honourable Bir James Grigg : I have some hesitation about
dcaling with that part of the question which concerns the Commerce

Department : I think the Honourable Member had better put down a
qnestion separately.

APPOINTMENT OF INDIANS AS TEACHERS IN ENGLAND,

176. *Mr. C. N. Muthuranga Mudaliar : (¢) Has the attention of
QGovernment been drawn to questions and answers in the House of Com-
mons on the 26th March, 1985, regarding the difficulties experienced by
English-born Indians secking appointments as teachers in Great Britain,
despite their educational qualifications ?

(b) Will Government state if they have information of any kind
regarding the numbers of such Indians employed as teachers in Great
Britain ¥ Tf not, do they propose to obtain such information as can be
available from the India Office or any other such authority in England ?

(¢) Ave Government prepared to take necessary steps to represent to
the Secretary of State for India that not only English-born Indians but
Indian-born Indians, who have got the requisite gualiﬂcations, obtain a
fair chance in applying for teachers’ appointments m Great Britain should
thay desire to do sc ?

Bir Girja Bhankar Bajpal : (¢) Yes.

(b) The Board of Education, London, who were consulted in the

matter, regret that the information asked for by the Honouruble Membher
is not available.
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(¢) The appointment of teachiers in Great Britain is a matter which
is 1 the hands of loeal educational authorities or other bodies responsible
for the management of the achools. The Board of Education state that
they are not aware that any considerations other than the general snit-
abihity of the applicants are taken into consideration in making an
appointment.

INADRQUACY OF INDIANS EMPLOYED IN THE O]‘HCES OF THE LEAGUE or
-Nations, '

177. *Mr. C. N. Muthuranga Mudaliar : (a) Are Government aware
of the feeling of dissatisfaction prevailing in India as regards the inade-
guaey of the number of Indians employed in the offices of the League of
Nations, and if so, are Government prepared to take suitable action to
acquaint the authorities of the League at Geneva of these feelings 1

(b) Are Government prepared to take early action to make represen-
tations to the authorities of the League of Nations to so increase the
number of Indians employed in its various offices that it may be in pro-
portion to the contribution made by India ?

The Homourable Sir Nripendra 8ircar : (s) The League authoritios
are fully aware of Indian feeling in this matter and an inform:] repre-
sentation on the subject has been very recently addressed to the Secre-
tary General. In these circumstances, and in view of the fact that the
League authorities are not, as the Honourable Member appoars to suppose,
unsympathetic towards Indian feeling, no purpose would be served by a
further communication.

(b) I 'would refer the Honourable Member to the latter part of my
reply to part (d) of question No. 121 asked by my Honourable friend,
Mr. S. Satyamurti, on the 4th September, 1985,

APPOINTMENT OF AN INDIAN IN PLACE OF THE LATE MR. A. C. CHATTERJEE,
A MEMBER OF THE INFORMATION SECTION OF THE LEAGUE oF NATIONS
SECRETARIAT.

176. *Mr, C. N. Muthuranga Mudaliar : (¢) Are Government pre-
pared to move the authorities of the League of Nations to appoint an
Indian in the place of Mr. A. C. Chatterjec, a member of the Information
Section of the League Sccretariat who died recently {

(b) Are there already Indians in the Information Section of the
League Secretariat who are qualified to fill the place rendered vacant by
the death of Mr. A. C. Chatterjee ?

The Honourable Sir Nripendra 8ircar: (a) Government have
already taken steps in this direction and they have been informally
assured that an Indian will be appointed.

(b) From the latest Staff List of the League Secretariat it appears
that one other Indian, Mr. S. N. Ghose, is employed in the Information
Section. (Government have no information regarding his qualifications
to fill the appointment held by the late Mr. A. C. Chatterjee.

Prof. N. G. Ranga : What is the usual practice followed hy the
League Secretariat in making these appointments ¥ Do they consult the
Government of India ?
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The Honourable Sir Nripendra Bircar : No, Sir ; but this question
1 have answered during the last three Sessions about eight times, and 1
have placed before the House information relating to the number of
appointments made, names of the officers appointed, their salaries, ‘and so
on, and I have nothing further to add ; but, in making these appointments,
the League Secretariat do not consult the Government of India.

Mr. 8. S8atyamurti : Has this vacancy been filled !

The Honourable 8ir Nripendra Sircar : To the best of my informa-
tion, not yet,

EsTABLISEMENT OoF RURAL LIBRARIES.

" 179. *Mr ©. N. Muthuranga Mudaliar : (a) Are Governuent aware
that recently rural libraries have been started in many villages 1

(b) Are Government aware that the various Provineial Governments
insist that such rural libraries associations should be registered under the
Bocieties Registration Aet XXI of 1860, before grants-in-aid could be
sanctioned for such libraries ¢

(¢) Is it a fact that the said Aect requires that a fee of Ra. 50 should
be paid as registration fee for registering literary, scientific and charitable
societies ?

(d) Are Government aware that almost all the rural libraries have
got very slender resources and canmot pay a high registration fee of
Rs. 50 1t "

(e) If the answer to part (d) above be in the affirmative, are Gov-
ernment prepared to consider the advisability of fixing a nominal fee of
Rs. 5 for registration of such rural libraries under section 3 of the Aect !

8ir @irja Shankar Bajpai : (a) and (¢) Yes.

(b) and (d) The information asked for by the Honourable Member
iy not readily available,

(e) It is within the power of Provineial Governments to amend the
Act with the previous sanction of the Governor General, if they desire to
do sn, in order to reduce the registration fee, and the matter will be
brought to their notice for such action as they may consider desirable.

Prof. N. G. Ranga : Is it not a fact that it is in the power of the
Governor General in Council to amend the rules made under this parti-
cular Act in order to bring down the figure of Rs. 501

8ir Girja S8hankar Bajpai: I have had that particular point
examined, and the information given to me is that this is a matter which
can best be dealt with by each Local Government.

Mr. C. N. Muthuranga Mudaliar : But Societies Registration Act is
an All-India Aect ?

8ir Girja Shankar Bajpai : It may be an All-India Act, but accord-
ing to my information. the libraries are provincial libraries.
SaArT TRADE OF MADRAS.

160. *Mr. C. N. Muthuranga Mudaliar : (a) Is it a fact that the
exports of salt from Madras to Calcutta have been steadily decrearing
during recent years !
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(b) Are Government aware that la unantities of foreign salt are
being dumped' in Caleutta ? e e e

] (¢) Are Government prepared to take steps to improve the expan-
sion of salt trade from Madras to other places in India by putting adequate
duties on foreign salt ¢

The Honourable 8ir James Grigg : (a) There was a steady decline
in the three years ending with March, 1934, but there was a mnoticeable
revival in the year ending with March, 1935.

() No.
(¢) The attention of the Honourable Member is drawn to the provi-

sions of the Salt (Additional Import Duty) Aect, 1931, which has been
extended up to the 30th April, 1936.

FACTORIES WORKING UNDER THE MONOPOLY SYSTEM OF MANUFACTURING BALT
IN THE MADRAS PRESIDENOY.

181. *Mr. 0. N. Muthuranga Mudaliar : (¢) Is it a fact that tho
only factories working under the monopoly system of manufacturing salt
in the Madras Presidency are (1) Polavaram, (#) the Ennore Group and
(#42) the Karambalam block ¢ :

(b) Is it a fact that all other factories in the Presidency work under
the excise system ? '

(¢) Are Government prepared to consider the advisability of intro-
ducing the excise system uniformly for the factories referred to in part
(a) above !

‘Mr. A, H. Lloyd: (a) Yes.

(b) All the other factories in the Presidency are worked under either
the Excise or the Modified Excise system.

(¢) The Central Board of Revenue have issued orders for the closure
of the Monopoly factories in the Ennore group with effect from 1st
Janmary, 1936, and the existing licensees of these factories have becn given
the option of taking Modified Excise licenses. The Government will
examine the question of the conversion of the remaining Monopoly facto-
rics into Excise or Modified Excise factories.

CoNOESBION OF COLLECTING OR MARING SALT IN OERTAIN Talugs OF THE
Mapras PrESIDENOCY.

182. *Mr. C. N. Muthuranga Mudaliar : (2) What are the specifie
abuses referred to in paragraph 4 of the Administration Report of the
Salt Department, Madras Presidency for 1933-34, which led to the with-
drawal of the eoncession of collecting or making salt in Chingleput talug ?

(b) Were the local residents in the falug apprised of the abuses
before the concession was withdrawn, and was any enquiry held t If so,
will Government please place the results of the enquiry on the table of

the House 1

(¢) If the residents were not previously warned, are Governmgnt
prepared to re-introduce the concessions in that talug once more on getting
an undertaking from them against future abuses
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(d) Are Government also prepared to allow this comcession to the
residents of the coastal villages in Ponneri and Saidapat talugs 1

The Honourable 8ir James Grigg : (a) Salt much in excess of local
requirements was removed from swamps in the Chingleput talug of the
Chingleput District. Many cases of removal to distant places by carts
and boats were detected.

(b) The villagers in the falug were given warning to the effect that
if the abuse did not cease the concession would be withdrawn. The warn-
ing was published in the villages on the Tth, 8th and 9th of September,
1933. but the abuses continuned. No formal enquiry was held, but the
decision was reached on the basis of continual reports from the salt
statf and the results of proceedings in the criminal courts.

(¢) Does not arise.

{d) The concession has not yet been withdrawn from the talugs
named in this part of the question.

Mr. C. N. Muthuranga Mudaliar : Will it not be possible to grant
the concession after getting an undertaking from the people ?

The Honourable 8ir James Qrigg : I answered a lot of questions in
the last Session about the machinery for applying for restoration of these
concessions. That machinery still holds good.

Posrrion or INpians N Fun.

183. *Mr. C. N. Muthurangs Mudaliar : (a) Has the attention of
Government been drawn to an article by ‘ Seafarer ’ in the Hindustan
Times of the 17th March, 1935, regarding the position of Indians in Fiji ?

(b) Is it a fact that restrictions are placed in the way of Indian
settlers getting leases of land from the Fijian landlords for agricultural
purposes 1

(¢) Are Government prepared to consider the advisability of sending
out a Commission to enquire into the question of the land settlement in
Fiji 1

8ir Qirja Shankar Bajpai: (a) Yes.

(b) and (¢) Uinder the Fiji Native Lands Ordinance of 1905, the
consent of the Governor in Council is necessary to the lease of land by
Fijian landlords to all non-Fijians, Indian or European. The Regulations
relating to the conditions on which such consent is granted contained cer-
tain provisions which diseriminated against Indians in the matter of area
of land and terms of lease, but these were deleted by the Ordinance of
1943. 'The Government of India have made certain inquiries as to the
actual working of the Ordinance and the relevant regulations. The ques-
tion what further action on their part is necessary will be decided when
the result of these inquiries becomes available.

Mr. M. Ananthasayanam Ayyangar : For how long have these in-
quiries been going on 1

Bir Qirja Shankar Bajpai : The inquiry, Sir, if I remember aright,
was addressed to the India Office about six weeks ago.
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Rz-oPENING OF SALT WORKS IN CRRTAIN PLACES 1N THE MADRAS PRESIDENOY.

184. *Mr. 0. N. Muthuranga Mudaliar: (a) Is it a faet that
Government have not been allowing the people in Kattur village, Ponneri
taluqg and Kandadu village in Tindivanam taluq, Madras Presidency, to
work on salt pans in those places !

(b) Are Government aware that the people have been put to heavy
loss on account of stoppage of works ?

(¢) Do Government propose to allow the people to re-open the salt
works in those places ¢

Mr. A. H Lloyd : (a) The Kattur Salt Factory is at present open
and is being worked under the Monopoly System. Formal orders for the
closure of this factory as a monopoly factory, with effect from 1st
- January, 1936, have issued but the existing licensees have been given the
option to take modified excise licenses. The Kandadu Salt Factory was
closed in 1897 as there was no necessity for it,

(b) The people have suffered no recent loss by the closure of the
Kandadu Salt Factory which occurred many years ago. Government are
now paying compensation in accordance with the provisions of the Madras
Salt Act as this was not done at the time of the closure. Compensation
admissible under the Act will also be paid to the licensees of the Kattur
Salt Factory.

(¢) At present there is no necessity to re-open the Kandadu Salt
Factory as adjoining factories are overstocked and prices are very low.

Mr. S8ami Vencatachelam Ohetty : 1t is a fact that the compensa-
tion now offered is on the basis of the reduced dittam ?

Mr. A H. Lloyd : The dittam in recent years has been taken into
consideration in fixing the compensation.

Mr. Bami Vencatachelam Ohetty : Reduced dittamn ?

Mr. A, H. Lloyd : I think the reduction of dittam has been taken
into account, but, speaking from memory, the compensation has not been
based on the lowest dittam. However, if the Honourable Member will
put down a question, I shall try and give him the information.

Mr. C. N. Muthuranga Mudaliar : Are the Government of India
aware that the compensation offered is very inadequate ?

Mr. A. H. Lloyd : T am quite prepared to take it from the Honour-
able Member that there have been complaints of this.

Prof. N. G. Ranga : For how many years is this compensation to be
paid ? Is it paid annually ?

Mr. A H. Lloyd : It is a lump sum.

OFFICERS IN ARCHAEOLOGICAL SURVEY.

135. *Mr, 0. N. Muthurangs Mudaliar: (a) Will Government
please state who are the officers in Archeological Burvey with qualifications

(s) Architecture ; and
(#5) Archeology f

L187TLAD
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{d) Do Gevernment propose to consider the advisability of restricting
the work of officers qualified in Archjtecturc to purposes of conservation
and excivation ? I _ C W '

' Bir Girjs Shankar Bajpai: (a) A statement is laid on the table.

(b) Financial considerations impose limits on the size of the cadre:
which renders the Honourable Member’s suggestion impracticable.

Names of officers in the Archaeological Department with qualifications in (i) Arohitec
ture, and ({i) Arochaeology.

(i) Architeoture,
1. Mr. J. F. Blakiston,
2. Mr. G. C. Chandra.
3. Mr. H, H. Khan..
Lit) drohasology.
1. Khan Bahadur Maulvi Zafar Hasan.
. Mr. K. N, Dikshit,
Mr. Mya,
Mr. M. 8, Vats,
Mr. M. H. Kuraishi.
. N. G. Majumdar.
Dr. M. Nazim.
Mr. H, L. Srivastava,
Mr. Q. M. Moneer.

IR NN
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COUNTRIES WITH BANNED OR RESTRICTED IMPORTS FROM INDIA.

186. *Mr. C. N. Muthuranga Mudaliar: (u) Will Government
please state the names of countries which have either banned or restricted
the import of Indian goods into their countries ? ’ '

(b) What is the amount of loss of trade caused to India by each of
sitch countries ¢ v

(¢) What steps have Government taken in regard to this matter ?

The Honourable 8ir Muhammad Zafrullah Khan : -(a) and (¢). The
Honourable Member is referred to the reply given by me to parts (a),
(¢) and {d) of Mr. T. 8. Avinashilingam Chettiar’s starred guestion No.
6 en the 2nd September, 1935. ' '

(b) No estimate of the loss to India on account of
can he made. .

Mr. Lalchand Navalrai: May I know if the Goyernment of
India have raised anv objection to that ? S & :
The Honourable 8ir Muhammad Zafrullah Ehan : I have already
replied on the supplementaries to the question to which I have referred.
© g 'l ‘Ananthasayanamn Ayyangsar:: What is the answer to clause
¢), Bir
The Honourable Bir Muhammad Zafrullah Khan : I said that the

Honourable Member is reféerred to previous repliés given to
Mr, Chettiar’s question No. 6 on the 2nd September, 19%5. by me

these restrictions
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_w.. Prof. N. @, ma: Will any attempt. b t all to esti
this Joss of trade. cmvsed te Tndis | Py e made at all to estinate

The Honourable Sir Muhammad Zafrullah Khan : 1t is not possible
to ‘make any estimate of the loss of trade caused to India on account of
these restrietions owing to the complexity of the factors that enter into
the situation.

Prof. N. G. Ranga : In view of the recent establishment of an
Iidustrial Research Bureau, will Government be pleased to refer this
guesiion to them for making the necessary estimate ¢

. The Honourable 8ir Muhammad Zafrullah Khan : Which particular
Researech Bureau is the Honourable Member referring to t '

Prof. N. Q. Ranga : The Honourable the Finance Member will
answer it.

Mr. M. Ananthasayanam Ayyangar : Again and again with refer-
ence to answers (a) to (¢), it has been said that negotiations ere going
on. Whenever any other country put an embargo, are we to go on pros-
truting every time ! Why don’t you immediately put a ban on the
import of their articles ? '

The Honourable 8ir Muhammad Zafrullah Khan : If the implica-
tion is that our inquiries and efforts result in nothing, I would draw the
attention of the Honourable Member to the case of Roumania.

Mr. M. Ananthasayanam Ayyangar : What has been the case with
regara to Italy ?

The Honourable 8ir Muhammad Zafrullah Khan : I have explained
that correspondence started with Ttaly, and it was expected that the cor-
respondence would lead to negotiations, but owing to the refusal of Italy
to start with an initirl concession which had been considered as absolutely
necessary before negotiations eould start, that correspondence is at the
present moment in abeyance, and negotiations have not begun.

Mr. M. Ananthasayanam Ayyangar : Why have not retaliatory
measures been taken against Ceylon since 1932, and why has preference
been shown to Ceylonese articles ?

The Honourable Bir Muhammad Zafrullah Khan : How does that
arise out of this question ?

Mr. M. Ananthasayanam Ayyangar : Yes, it does, part (e¢; of the
question, _

The Honourable Sir Muhammad Zafrullah Khan: My general
answer to that eriticism is that, with regard to a large number of these
countries, the balance of trade is in favour of India T neced not go on
explaining the implications of that. .1 am sure, Ilonourable Members will
understand that retaliatory measures become impossible under those con-
ditione.

PusricaTioN or DaiLy Lists o ExporTs AND IMPoRTS BY CusToMs Housks.

157. *Mr. Mathuradas Vissanji : (¢) Will Government he plcased
to state, if it is a fact that Caleutta, Madras and Rangoon Custom Houses
publish daily lists of exports and imports ! If so, what is the expendi-
ture incurred by each Custom House in this regard, and what is the
income received by the respective Custom Houses by way of subscrip-
tions to these lists !

L187LAD p2
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(b) Will Government be pleased to state whether Bombay and
Karachi Custom Houses publish such daily exports and imports lists ?
If not, why not !

(¢) Is it a fact that in Bombay and Karachi, the Bombay Chamber
of Commerce and the Karachi Chamber of Commerce publish such daily
lists ¢ If so, what facilities do the Bombay and Karachi Custom Houses
give to the above-mentioned private agencies for such publications !

(d) Will Government be pleased to place on the table the compara-
tive ¢tatements of subscriptions for daily exports and imports lists issued
bﬂv the Calcutta, Madras and Rangoon Custom Houses and subscriptions

arged by the Bombay and Karachi Chambers of Commerce for their
daily lists ¢

(e) Is it a fact that recently the Indian Merchants’ Chamber,
Bombay, approached Government with a request to arrange for publica-
tion of such lists by Bombay and Karachi Custom Houses on the lines of
the Caleutta, Madras and Rangoon lists ¥ Is it also a faet that Govern-
ment refused the above request ¥ If so, why ¢t

(1 Are Government prepared to get the lists published by the
Bombay and Kurachi Custom Houses instead of assigning the same to
private agencies ?

Mr. A H Lloyd: (a) Yes. A statement showing the income and
expenditure is laid on the table.

(b) and (c¢). At Bombay, daily lists are published by the Bombay
Chamber of Commerce. At Karachi, in accordance with an agreement
reached in 1930, lists dealing mainly with foreign trade are issued by
the Karachi Chamber of Commerce, and lists dealing mainly with the
coasting trade are issued by the Joint Board of the Karachi Merchants’
Association and the Buyers’ and Shippers’ Chamber, Karachi. Since
April, 1935, the Karachi Chamber has discontinued the publication of
daily lists of imports and exports but has issued enlarged monthly state-
ments. Clerks deputed by these bodies are allowed to work in the
Custom Houses and are given aceess 1o the relevant doecuments,

(d) A statement is laid on the table.

(¢) and (f). A representation suggesting that the Bombay lists
should be issued by the Bombay Custom House was received from the
Indian Merchants’ Chamber in December, 1934. Government do not see
sufficient reason for altering the existing practice, since they are not
gatisfied that if the work were undertaken by the Custom Houses they
would be able to recover the cost without raising the rates of subserip-
tion.

BrareMENT L.
Ezpenditure incurred by Custom Houses on the publication of daily lists of exports

and imports.
Income. Ezpenditure.
Ra.
Ra.
Caleuntta .. . . .e £6,241 28,551
Madras .. . . . 6,689 6,405
Rangoon . . e 18,446 17,000

Note.—The ﬂgum for Caleutta relate to the ealendar yvear 1934 amd the figurce
for Madras and Rangoon relate to the financial year 1934-35.
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Srarzueyr II
4Annual subscription for Daily L.sts of Imports and Ezporis.
Ba.
, . Caloutta— '
Import . . . . 100
- Bxport .. . .. . .. 100
Madras .. . . . . . 090
Rangoon—
First copy . .. .. . . 240
Every additional copy . 120
Bombay Chamber of Commerce—
Members . .. .. . .. 160
Non-members . 320
Karachi Chamber of f‘ommnree (monthly ul.atementa) . 100
Joint Board of the Karachi Indian Merchants Association and
the Buyers’ and Bhippers’ Chamber, Karachi .. ]

EMPLOYMENT OF INDIAN SEAMEN oN Brrrisu Sarps.

158. *Mr. Mathuradas Vissanji : (a) Has the attention ol Govern
ment been drawn to the Debate in the House of Commons on the 4th
December, 1934, and in the House of Lords on the 12th February, 1985,
with regard to subsidies to British Tramp Shipping 1

(b) Is it true that, iu the course of the debates, Official Labour
Opposition took up an anti-Indian attitude, demanding that no subsidy
should be given to any ship which employs Indian seamen, so long as
there was unemployment among white British seamen !

. {c) Are Goverument aware that some Companies owning some of these
ships are receiving patronage from the Government of India in Mail
subsidies and are also receiving frmght on Indian products and on Indian
imports, and in virtue thereof there is a general feeling among the publie
in India that there should be no interference with the scope and employ-
ment of Indian seamen 1

(2) Do Government propose to make a repreaontation to the Secre-
tary of Steie on the subject, pointing out the strong feeling thereon in
India ?

(e) Do Government support racial diserimination against Indians in
this matter ?

‘The Honourable 8ir Muhammad Zafrullah Kban : (a) Yes.

(b) Government are aware that certain Members of the Lahour
Party in the course of the debate advocated that the subsidy should he
given only if employment was given by preference to European seamen.

(¢) So far ar Government are aware, no subsidy has been given to
a company having mail contracts with the Government of India.

(d) In view of the statement made in the course of the debate on
behalf of His Majesty's Governmeut, the Government of India eonsider
it quite unuecessary to make any representiation on the subjeet,
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(e) The question does not arise,

Mr, 8. Batyamurti : May I know what is the statement of the
Secretaty of State ?

The Honourable 8ir Muhammad Zafrullah Khan : The Parliamentary
Secretary to the Board of Trade stated :

“ I dm asking the Committee to allow me to emphasise the enormous cousequences
and implications of any suggestion that you can subdivide British natiomality and
allegiance into different groups. I am content to say at the moment that the vast
majority of these Lasears are British subjee¢ts, entitled to British passports sad to
all the advantages of British citizenship to which any Honourable Member of this House
is entitled.”’

PrePARATIONS IN INDIA FOR A WAR v EuroPE.
189, *Mr, 8. Satyamurti : Will Government be pleased to state :

(a) whether they are preparing for any war in Europe by any
arrangements in Indla ;

(b) whether it is a fact that military contractors are being sounded
: about their capacity to supply provisions to the Army in
: certain eventualities ; and

(¢) whether there is any proposal to increase or re-arrange the
distribution of armaments and forces in India ?

Mr. G. R. F. Tottenham : (¢), (b) and (¢). No.

Mr. 8. Batyamurti : May I know. apart from any immediate war,
whether any contractors are being sounded in order to test their capacity
to supply provisions to the army ?

Mr. G. R. F. Tottenham : No.

GovERNMENT'S PoLIOY WITH REGARD TO THE TRIBES ON THE NorTH-WEST
FRONTIER.

190. *Mr. 8. Satyamurti : Wili Government be pleased to state :

(a) what their definite policy is with regard to theiv dealings with
the tribes on the North-West Frontier ;

(b) whether it is a policy of peaceful penetration, or of ultimate
conquest ; and

(¢) which tribes are friendly, and which are unfriendly !

Mr. J. G. Acheson : (¢) and (b). The attention of the Honourable
Member is invited to the reply given on the 12th September, 1933. to
Mr. Maswood Ahmad’s question No, 8RO,

(¢) The present position is that out of the great transborder tribes
for which the Government of India is responsible, the Yusafzai, the
Mohmands, the Afridis. the Orakzni. the Wazirs, the Mahsuds, the
Baluch, and the Brahui only one small clan on the Hazara border, thres
of the lesser Mohmand clans, and one of the Wazirs can be deseribed
a8 hostile or unfriendly.

Mr. 8. Satyamurti : What is the answer of 1933 please *

»
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o 'Mr. J. @ Aecheson : I have pleasurs in reading # 6uf. <The &nswer
given by Mr. Glancy was as follows : '
‘¢ The policy of the Government of India is to maintain th nce of the b
.and foster relations with the tribes in the hope that in time :i ligation wﬂ?l.sm
'm?ol;ai];l:{ifo ;g:ghtteth:' tnb;.lthareﬁ. For b{urther particulara rogsrd.lng this Erolicy, I
{ attention of the Honourable Membe rch m 1
Bray on the 5th March, 1928, in this Asaeme bl;r.n“ " 0 the apecch Mafe by S Dous

. Mr. 8. Batyamnrti : What are the means which the Government of
India are pursuing to spread . eivilisation among these tribes 1 Air
bombs ?

Hr J. G. Acheson : No, Sir.

Mr. 8. Batyamurti : Then, what are the other means ?

Mr. J. G. Acheson : Mainly the construction of rvads.

. Mr. 8. Batyamurti : But may I krnow whether they recognise the
mdqnendent position of these tribes, or whether they consider them
semi-independent, whether they consider them hostile or friendly ?
What is the exact relationship in the international law between @reat
Britain in India and these unfortunate tribes {

Mr. J. @. Acheson : The question contains an innuendo, but I will
overlook that. The position is that the tribes are with India, though
not with British India, and the Government of India is responsible for
them.

Mr. 8. Batyamurti : What is meant by India ! Is it an indepeéndent
state !

Mr. J. G. Acheson : The question raises difficult legal point with
which I am not prepared to deal offhand. The status of the tribal

territory has in the past been described as that of Indian States, but I
anderstand that there will be in future an alteration in status as a result

of the new Constitution Act.

Mr. 8. Batyamurti : 1s any attempt being made to make honour-
able peace with these tribes 1

Mr.J G Acheson : Certainly.

Mr. 8. 8atyamurti : May I know with regard to the answer to clause
(b) of the question, whether it is the policy of ultimate conquest of

these tribes ?
Mr. J. G. Acheson : I do not think that that inference can be put
on the statement of policy which T have made.

Dr. Khan Sahib : Ts it a fact that a tribe of the Mohmand Ilalimzais
has heen helped by the Government with rifies and money to fight the
Upper Mohmands in order to create a feeling of bload feud among

them ¢ Ts it for helping or destroying them °

Mr. J. G. Acheson : Tt is a fact that the Ilalimzai Mohmands are in
friendly relations with the Government and they have always carried out
their relations loyally since they entered into them. They have been
helped in repelling attacks upon them by the Upper Mohmanis, but
the rest of the Honourable Member’s statement T eannot admit.
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Mr. 8, Batyamurti ; Is it the policy of the Government to make these
tribes fight among themselves, in order to justify the enormous army
expenditure on the North-West Frontier ?

Mr. J. G. Acheson : Certainly not. One of the main difficulties is
the maintaining of peace among the tribes, and one of our chief roles
is that of arbitrator between warring sections.

Wouxnp RECEIVED BY MR. L. W. B. H Bgest, PoLITICAL AGENT IN THE
MaLARAND AGENOY,

191. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) the circumstances under which Mr, L. W. B. H. Best of the
Indian Civil Service, Political Agent in the Malakand Agency
Area, was mortally wounded in action on the 11th of April ;

(b) the causes which led to this incident ; and
(¢) what the relations are between Government and the Faqir of
Alingar ¢

Mr. J. G. Acheson: (o) and (b). The information is contained in
the Associated Press message from Peshawar, dated the 16th April, 1935,
which appcared in the Civid and Military Gazelte of the 17Tth April and
other newspapers.

(¢) The Faqir of Alingar has not entered into relations with Govern-
ment.

Mr. 8. Batyamurti : Is he an enemy of the Government ?

Mr. J. G. Acheson : T think that is a pretty fair deseription of the
person in question.

Mr. 8. Batyamurti : Did Government make any enquiry into the
causes of this unfortunate incident after the Associated I'ress message
and really satisfy themselves that the telegram rent out was accurate !

Mr. J. G. Acheson : The facts given in the felegram were substan-
tially correet.

Mr. 8, Batyamurti : Did Government investigate and find out
whether the facts were accurate ?

Mr.J. G. Acheson : The (jovernment were already aware of the facts.

ARTICLE IN THE Amrita Bazar Patrika ABOUT THE FAQIR OF ALINGAR.

192. *Mr. 8, Batyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to an article in the
Amriteg Bazar Patrikg about the Faqir of Alingar ;

(b) whether the facts stated therein are correct ; and

(¢) the reasons why this Faqir of Alingar goes on creating
trouble ?

Mr. J. G. Acheson : (a) Yes.

(b) No Sir. There has been some confusion of two distinet actions ;
but the article is correct in suggesting that the Alingar Fagir is an
incorrigible fomenter of armed rebellion in the tribal territory.
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(¢) His chief motive is believed to be to main .. th
ignorant and turbulent tribesmen. ¢ power Among T

Dr. Khan 8ahib : Is it a fact that on the Frontier there is &
rumour that the Faqir of Alingar is bribed by some of the politieal
officers in order to create this trouble ?

) Hr J. G. Acheson : I have never heard the rumour, and I should

think it has only to be stated to econdemn itself.

Mr. 8. Batyamurti : Does this Faqir of Alingar possess a charmed
person 1 '

Mr. J. G. Acheson : I should be very glad if the Honourable Mem-
be}li-f will give me some information on that point. T have none my-
self. S

Mr, 8. Satyamurti: Are Government helpless in this matter t

PROHIBITION OF CERTAIN IMPORTS FROM PERSIA AND APGHANISTAN INTO
CERTAIN PArTs oF INDIA.
193. *Mr. 8. Batyamurti : Will Government be pleased to state :

(a) whether it is a fact that the prohibition of certain imports from
Persia into British India and into the Baluchistan Agency
territories has been extended to imports from Afghanistan
as well as into the Political Agencies of the North-West
Frontier Province ;

(b) the reasons therefor ; and

(¢) what the effect of such prohibition has been ?

The Honourable Sir James Grigg : (a) Yes.

(b) The protection of the revenues of India.

(¢) Imports of the prohibited articles have been checked.

Mr. 8. Batyamurti : May I ask for some more elucidation than is

contained in the eryptic answer ‘‘ The protection of the revenues of
India 7 How were they going to he adversely affected by these

imports from Afghanistan not having heen prohibited?
The Honourable Sir James Grigg : There is no land customs line

there.
Mr. 8. Satyamurti : Was there any question of smuggling *

The Honourable 8ir James Grigg : A great deal.

Mr. 8. Batyamurti : To what extent !

The Honourable Sir James Grigg : T will try and find out some
information.

Mr. A. H. Lloyd : A very large number of articles liable to heavy
duties had heen landed on the coast of Makran and the eastern part of
Iran and were finding their way over this frontier into Britich India,

Mr. 8. Satyamurti : Has the prohibition been effective ?

The Honourable 8ir James Grigg : Tt has heen particnlarly effective
in the case of silver. Owing to the reduction of the import dnty last

April. the inducement for smuggling i« substantially less.
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Mr. 8. Satyamurti : What about other articles !

The Honourable Sir James Grigg : ¥ could not ansiver that without
hotice; exéept im 8o far as it:is covered by my general answeér tlmt im-
ports have been ehecked:

EFFEOT OF THE lemnon oF IMporT DUTY ON BROKEN Rice.’

194, *Mr. 8, Satyamurti : Will Government be pleased to state : . |

(a) the effect of the fixation of the import duty on broken rice, in
go far as the imports of rice and paddy into Madras ere
concerned ;

(b) whether the import duty has had the desired cffect ; and

(¢) whether Government propose to take any further action in the
matter 1

The Honourable S8ir Mubammad Zafrullah Khan: (¢) and (b). I

lay on the table a statement showing imports of rice and paddy from

foreign countries into the Madras Presidency up to July, 1935, and also

a comparative statement of prices of all qualities of rice at Madras ports

in April and July during the three years 1933, 1934 and 1935. It is too

early as yet to express an opinion on the cffectiveness of the new duty

which came into forece only on the 13th April, 1935, but prices have

generally risen since them and are substantially higher than those pre-
vailing in April and July of 1934 and 1933.

(¢) No, Sir.
Imports of rice from foreign rouniries in o Madras Presidency.

——— i Rice, Broken rice. Paddy.
Tons Tons. Tons
August, 1084 .. .. 4,100 | 17,718 | 10518
September, 1034 . 7,202 11,428 6,708
October, 1034 .. . 2,632 | 35,402 16,794
November, 1034 .. 3,866 ; 23,501 J 8,449
Docember, 1934 . oot 4,875 i 20,073 | 26,003
January, 1935 .. - 1,306 | . 4,308 . 1,617
February, 1935 . ] Bass ) 13,213 3,088
March, 1935 .. l 6,008 | 21,158
April, 1935 . 1 907 | 4,518 1,442
May, 1835 .. . . 500 ! 10,648
June, 1035 .. | 4 l 7,968
July, 1935 r 506 ' 8,484
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- . Bldlement ehowing the prices of all qualitics of rice et Madras Paris,.
Prioss in Pricss
Gmtnd‘ld' quslisy. L " Year. - April. --luly.h
. L. : ’ © (last week). (as on 18th
t . July).
Madras— (Inrapecs p.er maund.)
Caloutts Nagars Boiled .. . 1033 323 386
1934 | 3-36 383
) _ 1935 | . 388 408
Cocanada Boiled Delta o | 1933 [ 3.01 3-01
1934 2-82 | 2-94
1935 | 886 . 390
Rangoon Boiled Milchar - 1933 l 2-76 ! 2-88
93 | 270 2.82
| 19356 i 3-41 3.54
Rangoon Raw Broken Al o 1933 | 2:86 2.7
1934 f 2-18 2-55
1935 | 3-21 3-34
Calicul— i
Cocanada Boiled { 1033 | 248 2.70
| 193¢ | 2-91 3-08
| 1835 3-85 3-85
Rangoon Milohar Rice . oo 1933 | 2-41 273
! 1934 2-54 2.73
; 1935 | 3.58 8-50
Rangoon Raw Broken Il 1933 i 2-58 2-59
i 1934 2-25 2-26
i 1935 304 3-23
Cochin— I |
Inferior Miloher Burma IT .. e | 1038 | 2.2 1 2:38
‘ 1034 232 | 278
! 1938 | 881 | 3-45
| ]
Siam Broken Al l 1933 2-12 i 2.22
' : 1934 1-93 2:38
| 1035 3-24 ’ 3-34
| .

Mr. 8. Satyamurti : Are Government aware of the fact that, very
recently, there have been increased imports of Siamese rice into the
Madras Presidency as compared with the period just after the levy of
the import duty ?

The Honourable 8ir Muhammad Zafrnllah Khan : I think, if I read
out a few figures supplementing those in the statement which T have laid
on the table, the Honourable Member will be able tn-see the position
quite clearly. Tn May, 1935, there was import of rice o the extent of
500 tons and the import of paddy was 10548, Tn June, 1935, the import
of rice was four tons as compared with June, 1934—14,620 tons. Imports
of paddy in June, 1935—7,363 tons as compared with June, 1934—15,884




538 LEGISLATIVE ASSEMBLY. [6Tm SEp. 1935,

tons. In July, 1985, imports of rice 506 tons as compared with 15,609
tons in the previous year and imports of paddy of 8,484 as compared with
5,600 previously. Honourable Members will see that there has been a
allgh,t increase in imports in July, 1935, as against paddy, but the total
of paddy and rice imported in July, 1935, is much less than the total of
paddy and rice imported in July, 1934.

Mr, Bami Vencatachelam Chetty : Is the Honourable the Commerce
Member aware that just before the Act to levy a duty on imported rice,
there was a very heavy importation of broken rice and paddy in the
Madrags Presidency ?

The Honourable 8ir Muhammad Zafrullah Khan : T have laid on the
table all the figures for the last twelve months.

Prof. N. G. Ranga : Does this include broken rice ?

The Honourable 8ir Mubammad Zafrullah Khan : The figures I have
quoted, namely, 500, 4, and 506 for May, June and July, 1935, are for
rice and broken rice together, hmt up fo  April. 1935, beginning with
August, 1934, in the statement which 1 have laid on the table, figures are
given for rice and broken riece separately.

Mr. 8ami Vencatachelam Chetty : Does not 1he Honourable Member
think that the reduetion in the imports of rice from May last might have
been due partly to the larger imports earlier than May and also to the off-
season for importation of rice !

The Honourable 8ir Muhammad Zafrullah Khan : 1 have no means
of judging at present, but, possibly, a few months hence. a comparison
of the figzures will enable me to arrive at some conclusion with regard to
it.

Mr. S8ami Vencatachelam Chetty : Is the Hononrable the Commerce
Member aware that already complaints are pouring in to the Government
of India that imports are increasing ?

The Honourable 8ir Muhammad Zafrullah Khan : Some complaigita
have been received to that effect, but the figures do not seem to justify
them.

Mr. 0. N. Muthuranga Mudaliar : May T know from the Honourable
Member that more than 3,000 tons of rice and paddy have been imported
into the Madras Presidency in the course of August ?

The Honourable 8ir Muhammad Zafrullah Khan : I have not yet
received the August figures.

Dr. T. B. 8 Rajan : Has the import duty raised the price of rice and
paddy ?

The Honourable 8ir Muhammad Zafrullah Khan : Yes. The figures
[ have laid on the table justify that coneclusion. That is with regard o
both broken rice and rice, the price has gone up.

Dr. T. 8 8 Rajan : The import duty is only on broken rice f
The Honourable Sir Muhammad Zafrpllah Khan : Yes.
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8expNG o Barrise Troors 10 INDIA.

195. *Mr. 8. Batyamurti : Will Government be pleased to state :
(a) whether there has been any change in the prastice of sending
British troops to India ;
(b) whether more senior troops are nmow being drafted for India
with resultant increase in cost ; and
(¢) if so, the reasons therefor ?
Mr. G. R. F. Tottenham : (a) and (b). No.
(¢) Does not arise.
Mr. 8. Satyamurti : May I take it, therefore, that the same practice
which prevailed before still continues ?
Mr. @. R. F. Tottenham : That is the meaning of my answer.
Mr B8 Batyamurti : Then the statements in the newspapers on this
subject are inaccurate %
Mr. G. R. F. Tottenham : If there have been any such statements,
they must have been inaccurate.

DISABILITIES SUFFERED BY MATCH MANUFACTURERS IN BRITIsH INDIA.

196. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to a statement by the
Association of Indian Match Manufacturers, Bombay, as
published by the Associated Press, regarding the disabilities
suffered by match manufacturers in British India ;

(b) whether Government propose to take any steps to remove the
disabilities under which the match industry is suffering ;
and

(¢) if not, why not !

Mr. A. H. Lloyd : Government have seen only a press report of the
statement to which the Honourable Member refers. Any representation
which may be received from the Association of Indian Match Manufac-
turers or from other representatives of the industry will naturally be
carefully considered.

Prof. N. G. Ranga : In view of the large increase in the price of
matches, do Government propose to fix the maximum price for a match
box ?

Mr. A H. Lloyd : There is no such proposal before Government.

Mr. 8. Satyamurti : Are Government considering the question of
the abolition of the excise duty at least on the smaller match factories 1

Mr. A. H. Lloyd : No.

Mr 8 BSatyamurti : Why !

The Honourable Sir James Origg : That is a separate question. If
the Honourable Member puts down a question, I will give him the usual
answer that Government do not give advance notice of their intentions in

regard to taxation,
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Prof. N. G. Ranga : ls it not begausg of this excise duty on matches
that the demand for matchwood produced by Government in their Anda-
man forest has gone dowm 't - o Doooniicown ko

The Honourable Sif James-Grigg: I think it is extremely likely that the
heavy tax on matches has reduced the ‘consumptivn. “There can be no
donbt about that, but. I woeuld point out to the Honourable Member that,
as far as I remember, the excise duty in itself is: no-more burden on the
consumer than the corresponding customs duty,

STATEMENTS LAID ON THE TABLE.

Information promised in reply to the starred guestion No. 13é askad by Mf M.
Maswood Ahmad on 19th July, 1934, :

TRANSFERS OF THE -ASSISTANT COMMISSIONERS OF INUOME-TAX. .~

The answer is in the mnegative.

Information promised in reply to unstarred question No. 92 asked by My.
Bhuput Sing on the 20th August, 1934.

NoN-CoNFIRMATION OF CERTAIN CLERES IN THE OFFICES OF THE TELEGRAPH
STOREYARD, ALTPORE, CALCUTTA.

(a) The undermentioned five officers are at present located in the Telegraph
Btoreyard, Alipore :

(i) Office of the Controller of Telegraph Stores, Alipore,

(ii) Office of the Flectrical Engincer-in-Chief, Alipore,

(iti) Office of the Buperintendent of Telegraph Workshops, Alipore,

(ir) Office of the Divisional Engincer, Eastern Wireless Division, Alipore,

(v) Office of the Accounts Officer, Tclephone Revenuc, Stores and Workshops,
Alipore,

Hxcopt in tho ofties of the Controller of Telegraph Stores there are no clerks who have
been in temporary service for seven or eight years, but in that office there were 23
clerks with temporary service ranging from two to nine years.

(b) The question of the re-organisation of the office of the Controller of
Telegraph Stores hns been under consideration for some time, but for administrative
and finaneial reasons it was not possibld for some time to bring the temporary
staff of the office on to _ the permanent establishment. But in March last, after a
decision had been arrived nt as to the re-organisation of the office, orders were issued
to bring tlie temporary staff on to the permunent establishment with effect from the
1st April, 1935.

(o) As regards the first part of the questioy -iv is b fact that offipialy appointed
on a temporarm basis are not eligible for increments. As regarlls the second part the
rules apply to all elanses’ of Bovernment servants and Governmant do-udt eonsider that
there is any case for their amendmoeni op the lines puggested by the Honourable
Member.

v

Information promised in reply to starred question No. 163 asked by 'Hr..‘..i?. V.
Giri on the 12th February, 1935. wd
Lzave Resgrve #oR EacH CaATEGORY OF EMPLOYMENT ON STt RATLWAYE.

Govmm‘ant' are int&med that it is the prle:tiee on Btate-owned Ra.i.lway'l to
provide regular leave reserve for certain categories of staff in the differemt Depart-
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ments and to'take substitutes in leave vaoameios in other categonies. The provision of
regular leave reserws whish depends en lotal conmditions varies -oouddcmbly?ult is mot
possible to specify percentage of substitutes taken in leave vacancies as the number
of sueh vacancies fluctuatos considerably from time to time.

Iw‘bm?romwod in'reply Jomd quastion No. 751. asked by Sardar
= Mangal Bingh on the 8ch Morch, 1935.

DEMOTIONS AND SUPERRSESSIONS IN CERTAIN Drvisions or THE East INDIAN
. - Rarnway.

The Agent, East Indian Railway, reports :

(a) If the question relates to the travelling tickot examiner on the Moradabad
Division referred to in the answer to question 440 (a) quoted whose former substantive
pay prior to the introduction of the Moody-Ward scheme was Rs. 160 per menmsem
plus Rs. 50 consolidated allowance and who was absorbed as a travelling ticket
un;nilllmr under the Moody-Ward scheme in the grade Rs, 70-—5—85, the ion is
ay follows :—

In accordunce with tho orders communicated in the Railway Board’s lotter
No. 822-E.G., dated the 22nd December, 1932, to absorb higher paid
travelling ticket examiners in posts carrying rates of pay cquivalent or
as near as passible to the rates of pay d_mwn‘l’? them in their substantive
posts prior to their absorption in the Moody-Ward scheme, this travelling
ticket examiner was subsequently appointed as assistant head ticket
collector (grade Re. 110—5—140) ant}m was allowed to continue to draw
Rs. 160 per mensem but the consolidated allowance was discontinued ns
the post in which he was appointed invelved stationary duties.

(b) and (c). An assistunt head ticket collector drawing pay at Bs. 140 in the
grade Rs, 110—5—140 was promoted to the grade of junior inspector of tickots in the
grade Rs. 150—10—19%0 when the individual referred to in Fn.rt (a) to this question
was still a travelling ticket examiner in grade Rs. 7 5. The former being in
a higher grade was senior to the lattor.

(d) and (g). I would refer the Honourable Member to the information laid on
the table of the Housc, in reply to question No. 304 asked by Dr. N, B. Khare on the
oth April, 1035,

(e) and (f). Government are unable to make enquiries as the Honournble Member
has not guoted specific enses in which supersessions have taken place.

(k) The Agent, Ilast Indian Railway, reports :

The answer to the first part of the question is in the affirmative, but with thia
qualification that the restorntion waa limited to such as were cligible and
_exercised the option aceorded. There are no grades under the Moody-
"Ward ‘#chemie - cquivalent to 6ld Enst Indian’ Raftway grades, menttoned
in the questiom..' . . :

i) Al tion of ‘¢ tho holders of the restored substantive grades '’ in grades
in the Moody-Ward sgheme commensugate with their pay is n matter dependent not
only on the availnbiity of vacancy ifi such grades. but nlso on the ability of the men
copeerned . their qualifieations to.be considered suitable for holdinweh grades,
There _therefore, be np rigid direction that all who were restored to their old scalen
of pnjm:{lould be. sbsorbed indiscriminately in vacancies within any fixed limit of

(j) Copy of Railway Board’s letter No. 822-E.G., dated the 22nd December, 1932,
te the Agent; Fast Ini{an Raflwiy, fa attached herewith. Tt may, however, be men-
tioned that motwithstanding the option given under eertain eonditions for the election:
of old mibstantive grades the policy is that the holders of sueh posts should be eom-
sldored for vaeahcies in existing higher scales whieh approximate in value as nearly
#e possible to the pay drawn by them In the old seales.
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Copy of letter No. 888-K.G., dated the 28md December, 1932, from ithe Director,
Raoslway Board, to the Agent, East Indian Railway.

Ticker CHECEING Brarr.

With reference to the correspondence ending with your letter No. 157, dated the
25th August, 1932, I am directed to state that, while the Bailway Board are con-
vinced that there is mo justification for paying the ticket i ting or examining staff

allowance as running staff, they are inclined to thi t some considera-
tion should be shown to those employees who now hold the posts of Travelling Ticket
Examiners and who, prior to the Crew System, held permanent posts of Tra:
Ticket Inspectors in a substantive capacity and drew a mile or running allowance,
in view of the comparatively large reduction in their emoluments. The Governor
General has accordingly decided, as an er grotis measure, that with effect from the
1st December, 1932, the following scale of monthly consolidated travelling allowances
should be sanctioned to such employees :

Per mensem.

Re.
For etaff drawing less than Ra. 100 .. .. .. 35
For staff drawing Bs. 100 and over but less than Rs. 200 . 50
For staff drawing Rs. 200 and over . 65

2. I am further to state that the Railway Board have decided that an employee
who held a permanent post in a substantive capacity as a Travelling Ticket Inspector
rior to the introduction of the Crew 8ystern and who on the introduetion of the
'rew System and who on the introduction of the Moody-Ward Bcheme is now assigned
duties the same or approximately the same as he discharged prior to the introduction
of the Crew ";atcm should be allowed the option, with effect from the introduction
of the Moody-Ward scheme, of retaining the scale of pay applicable to the permanent
nst held by him in a substantive capacity prior to the introduction of the Moody-
%lnrd scheme with the benefit of increments therein. With a view to reducing the
extra expense arising from the grant of this concession the Board desire that such
employees should be comsidered for promotion to higher posts for which they may be
qualified as vacancies occur in such posta.

3. I am to add that the Railway Board do not agree with the recommendation
nuude in paragraph 29 of the ‘ Report of the Committee appointed to consider the
appeals received from the Ticket Checking Staff absorbed in the Moody-Ward Scheme
on the East Indian Railway ’. The Railway Board are of the opinion that if a
mistake bas been made it should be rectified and the pay of the staff in question
renffired in the manner suggested in paragraph 29 of the Report, viz.,, in the lower
grade of Rs. 37—3—52, the number of posts in this grade being temporarily increased
as proposed in paragraph 28 of the Committee’s report, the men in question being,
however, allowed to retain the rate of pay actually drawn by them at present, and the
difference treated as personal pay to be absorbed in future increments. The Board
would like you to take steps accordingly unless you have any further representation
to make on this point.

Information promised in reply to unstarred question No. 165 asked by Mr.
B. B. Varma on the 9th March, 1935.

TREATING OF LoocoMoTIVE ASSISTANT RunninNGg BHED ForEMEN as CONTINUOUS
WoOREERS ON THE EasT INDIAN RarLway,

(a) The Agent, East Indian Bailway, reports that the daily duty hours of the
Assistant Running Shed Foremen ati Bandel, Ondal, Allahabad, and Tundla are 12
and that they are classified as ‘ Supervisory ' and that their classification as such is
based on the nature of the duty they perform in accordance with the Hours of Employ-
ment Regulations.

(b) The question whether they should continue to be treated as Bu i staff
or should be treated as continmous workers and brought under the Hours of Employ-
ment Begulations is umder investigation by the Bupervisor of Railway Labour. If
tho conditions of work of these employees justify a reclassification from supervisory
to continuous, necessary action will be taken in due course.
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Information promised in reply 1o unstarred question No. 207, asked by Mr. N. M.
Joski, on the 9th March, 1935.

ACTION TAKEN ON THE RESOLUTIONS ADOPTED AT THE CONFERENCE OF THE
East INDIAN RaiLway EMPLOYEES' ASSOCIATION.

Government are informed that the Association referred to by the Honourable
Member has not, so far, been recognised by the Agent, East Inrfinn Railway, and
consequently he is not bound to consider representations which msy be made by that
Association either direct or by means of resolutions. The Agent, East Indian Railway,
vaports that he, nevertheless, took uction on resolutions which concermed the Eanat
[ndian Railway Administration. He accepted resolutions Nos. 7, 10 and 19. Resolu-
tions Nos. 4, 8, 11, 11-B, 12, 14, 15, 16, 17, 20 and 21 were not scceptod. As
regards the matter dealt with in resolution No. 13, orders have since been issued
that arrangements should be made for the provision of Box Khallasies for the eartiage
of boxes of all classes of drivers when circumstances render this necessary. The
iatter raferred to in resolution No. 6 is under comsideration. As regards resolutiom
No. 5, the Honourable Member is referred to the replies given to starred questions
Nos. 1545 and 1546 asked by Bhai Parma Nand in t%e Legisintive Assembly on the
Sth April, 1935. It is understood that the statements made in resolutions Nos. 8, 18
and 25 are not based on fucts.

Information promised i reply to starved question No. 957 asked by Mr. Sré
Prakasa on the 21st March, 1935.

ExAMINATION HELD AT CHANDAUSI FOR THE SELECTION OF CANDIDATES P0R
ASBISTANT STATION MASTERS' COURSE.

The Agent, East Indian Railway, reports :
‘““(a) Yes.

(b), (o) and (d). Requests for application forms together with the fee were
required to reach the Divisional Buperintendent’s office, Moradabad, not later than the
28th December, 1934, Accordingly, application forms were correctly issued up te
the 28th Deecember, 1934, afteinoon. ndidates who obtained the application forins
on payment of Re. 1 up to the 28th December, 1034, were given time to submit their.
a pfinuﬁons up to the 4th Janm, 1035. Application forms received after the 4th

anuary, 1935, were not consid .

Applicants were pired to be qualified in telegraphy with a speed of 20
u-ordgﬂper plll)linute in m:!v?n% and sending, Beveral of‘the gnndidatu who passed
the test or were finally selected did not attain a speed of 20 words a minufe in tele-
graphy. The final selection did not mecessarily depend only on the speed in telegraphy.
Nome candidates with higher speed in tclegraphy were not selected us the Belection
Bonrd did not consider them otherwise suitable. '

(fy 98 eandidates with better claims and qualifications werc selected for the
Telegraphy Test, i.c., four times the number required. The fee of Re. 1 was not
refundog in terms of the advertiscment.

(#) This was due to late arrival of the train by which an officer of the some.
mittee was returning to Headquarters. The Belection Board had to sit late in order
to avoid incomvenience to candidates who would otberwise have hnd to remain at

Moradabad for another day.
(h) 13.

i) Bix candidates were selectod for signallers’ posts. Candidates having a higher
slm-.d( En telegraphy but otherwise mﬂdc::! unsuitable by the Selection Board were

not selected.'’
(i) No. The candidstes mot selected were not considered atitable for appéind’
t.

L187LAD .
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n reply lo unstarred question No. 238, asked by Sir

Muhammad Yakub on the 25th March, 1935.

CANDIDATES FOR LEGISLATIVE AsseMBLY ELECTION WHO Los'r THEIR
' BECURITIER.

List of candidates whose deposits were forfeited under rule 12(3) of the Legialative Assembly Electoral

Rules in connection with the general election of 1934.

Name.

Constituency.

1. Mr. V. Subrahmanyam
2. Mr. T. Kanthimathinatha Pillai
8. Mr. P. Varadarajulu Nayudu
4. Mr. T. R. Venugopal Chetti
5. Kalami Sahib J. A. alias Nawab Sahib
6. Mr. J. M. Mehta
7. Mr. A. O, Koreishi .. . ve
8. Mr. Narayan Ramji Gunjal
9. Mr. Baburao Vishwanatha Batane
10. Capt. Bardar

Patankar
11. Mr. Nasservanji Navroji Anklesaria

Bhimrao  Nagojirao
12. Mr. Amar Nath Dutt

18. Mr. Joy Kumar Bingh Dudhoria

14. Rai Bahadur Rameshwar Prasad Bagla
156. Mr. Yusuf Imam

16. Mr. Khayali Ram

17. Kunwar Gajendra Pl Singh ..

18. Sardar Rajindra Singh

10. Resaldar Anup Bingh

20. Mr. Jagat Narain Lal

21. Mr. Ram Krishna Jha

S?. Mr. N. K, Chaudhuri

23. Khan Bahadur H. M. Wilayatullah

24. Mr. Kunjilal Dube ..

25. Rao Sahib Baburao Ramji

26. Mr. 8. Q. Jog

87. Mr. Maganlal

East Godavari, West Godavari cum Kistna
(Non-Muhammadan Rural).

Madura and Ramnad ewm Tinnevelly
‘Muhammadan Rural).

Ralem and Coimbatore cum North Arcot (Noa-
Muhammadan Rural).

Tanjore cwm Trichinopoly (Non-Muhammadan
Rursal). : )

North Madras (Muhammadan).

(Non-

Bombay City (Non-Muhammadan Urban).
‘Bombay Central Division (Muhammadan Rural).

Bombay Central Division (Non-Muhainmadan

Rural).

Bombay Northern Division (Non-Muhammadan
Rural).

Burdwan Division (Non-Muhammadan Rural).

Presidency Division (Non-Muhammadan Rural).

Allahabad and Jhansi Divisions (Non-Muham-
madan Rural).

United Provinces Southern Divisiona (Muham-
madan Rural).

Agra Division (Non-Muhammadan Rural).

East Punjab (Sikh).

West Punjab (Sikh).

Patna cum Shahbad (Non-Muhammadan).
Darbhanga cum Saran (Non-Mshammadan).
Chota Nagpur Division (Non-Muhammadan).
Central Provinces (Muhammadan).

Central Provinces Hindi Divisions (Non-Muham-
madan).

Berar (Non-Mubammadan).

Ajmer-Merwars (General).
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Information promised in reply to part (b) of starred question No, 1038 asked by
Mr. A. K. Fuzlul Hug on the 26th March, 1835.

RecoveEry or House RENT rrROM TICKET Oox.m-mas ON THE EasT I.Nmu
RaiLway.

(b) Yes. Applicationas for remission in whole or in pnrt are being eomldmd
on the mentl of mh case,

Information promised in reply to starved question No. 1235 asked by’ Pmﬂ#
8ri Krishno Dulta Paliwal on the 30th March, 1935. | . -

I-Inumic OF APPEALB BY THE Dlmxoml. SUPERINTENDENT - oF- Tm:
- ‘ALLABEABAD DivisioN, East INDIAN RarLway.

(u) The Agent, East Indian Railway, reports that it is not a fact that appeals
in the Allahabad Division are always left to be disposed of by the very officers who
initiate the punishment. Government do not consider that amy useful purpose will
"be served by collecting statistica of appeals personally. enguired into oy Divisional
Buperintendent, Allahabad, in which the orders of subordinate authority were
reversed.

(b) Yes, in the cases which are covered by the Rules regulating the discharge
and dismissal of Btate Railway non-gazetted Government servants.

(¢) 'The Chief Operating Buperintendent personally reviews all appeals that lie to
him under the Rules.

(d) The orders of the Divisional Buperintendent are reversed only if the Chief
Operating Superintendent on examining the grounds of an appeal which lies to him
tinds that the orders of the Divisional Buperintendent are not justified.

Information promised in reply to starred question No. 1355. asked by Dr.N. B,
Khare on the 2nd April, 1935,

APPLIOABILITY OF CERTAIN PARAGRAPHS OF THE STATE Rainway OpeN Ling
CopE, VoLuME II, oN BraTe RArLways.

Many of the rules contained in £ aragraphs 155 to 302, 319 to 384 and 403 i.nd
Appendix 8 of Btate Railwa 0 ine Code, Volume TI, have been superseded by
new rules and regulations. to date Establishment Manual is under preparation

fment a copy of which wil be placed in the lernry. of thg House wlwn

Paragraphs 562 to 580 have been superseded by Volume I of Railway Audit n.nd
Account Oode.

Appendix 2 of the Btate Ba:lwsv Open Line Code, Volume II; has been super-
seded by Book of Finanecial Powers,

Appendix 3,—The rules for issue of free passes are at present undergoing
revision, a copy of which will be placed in the Library of the House when ready.

Appendix 5 is still operative.
Appendix 6 has been superseded by the Btate Railway Code (Revised).
Appendix 10 has been amended to some extent by later orders,

ELECTION OF A MEMBER TO . THE IMPRERIAl. COUNCIL OF
AGRICULTURAL RESEARCH AND IT8 GOVERNING BODY.
Mr. President (The Honourable Sir Abdur Rakim) : Order, order.
12 Noon. I have to inform the Assembly that upto 12 Nooxw on

Thursday, the 5th September, 1935, the time fixed: for
receiving nominations for the Imperial Council of Agﬂculmr.l Research
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RESEARCH AND ITS GUVERNING BODY,

and its queming Body, only one nomination was’ z"écei'\;ed’?! ‘As ‘there

is only ome vacancy T declare Mr. Muhammad Azhar Al; to be duly elected

;.io' ;:he Imperial Council of Agricultural Research and its Governing
ody. ’ )

THE CRIMINAL LAW AMENDMENT BILL.

Mr. President (The I'If)nllllral)lﬁ Sir Abdur Rahim) : The House
will now resume consideration of the following motion moved yesterdny
by the Honourable Sir Henry Craik : - ’

.+ ¢ That the Bill to.amend the Criminal Law bo taken inte consideration.’’

' Mr. K. L. Gauba (East Central Punjab : Muhammadan) : Mr. Presi-
dent; the Honourable the Home Member referred to the triple menace of
terrorism, Communism and communalism. I am afraid the Honourable
Member forgot a fourth menace. and a much bigger one, namely, un
irresponsible executive. ‘‘In 1927 ", said the Home Member, ' aftér
the Calcutta riots, every Indian newspaper lost its balance.”’ We woulc,
like to know, 8ir, how many Provincial Governments, in the intoxica-
tion derived from the powers of the Criminal Law Amendment Act of
1932, kept their balance ! The Home Member referred to the voiceless
millions of India. These voiceless millions have had many friends : the
Morméng Post (Laughter), Sir Michael O’Dwyer, and Mr. Winston
Churehill | Perhaps the Home Member does not know ‘the silent prayer
of the voiceless millions—'‘ God save us from our fricnds'!”’

The picture of India, Sir, which the Honourable the Home Member
has painted, is a picture which shows that India is nndermined with
terroristic activity, that it is ‘/overrun by Communists, thit communalism
18 rampant in the country. If these facts are really correct, I am afraid
the Honourable Member has come to the wroang shep for the wrong
remedy. If these.are the.necessities of the situation as he has painted
it, the proper place for the proper remedy is the Vieeregal l.odge for
an Ordinance ! But, Sir; we hnaw. that the .picture is not the,pisture
of the country in substanee, Terrorist activity, whatever it was in'the
past, is certainly -not now what it. was before,—end Communism is a
much too exaggerated danger. It is merely a plea to.get powers, whigh
this House might not otherwise be ready.to concede. When, Sir, we
see officials. waxing: pathetic over ¢communalism, we are reminded of the
faet that.even croeodiles-¢can weep ! :

The Government, Sir. have c¢ome here for legislation. If this
legislation is to go through. and if this House is to consider that legis-
lation. it must be hased on four essential facts : it muat be tested by
four distinet ecriteria. TFirstly, Government must prove that there in__g
present and a proximate neeessity. Seenndly, Governme:nt muat estab-
lish tha* the ordinary law is insufficient to meet the requirements of the
sitwation. Thirdly, the Government must give & guarantee that '‘he
powers which thev want under the legislation will not be abused.

Pandit Lakshmi Kants Maitrs (Presidency Division : Non-
Muhammadan Rural) : What is the value of that guarantee !
. Mr; K. L Ganba : Fourthly, Sir, the objeets and terms of the legis-
lation must be clearly and distinctly defined.
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Jeet us for a moment consider the question of the present necessity.

learned friend referred to a terrorism which was rampant. Of course,
In the case of terrorism, we are supposed to accept the statement that
terrorism is rampant. That statement is based not on any published
facts, but merely on confidential records. 1 would remind the House of
only one thing. In January last, there was a motion for adjournment
of this House on the question of the internment of a Member of this
Asgembly—Mr, Sarat Chandra Bose, and the reason for his detention.
The reason why he had been prevented from coming to this House was
said to be based on confidential information. The Government could
not take any of the Leaders of the Parties into confidence over those facts;
Government could not even place those facts before three eminent
Judges for consideration. Sir, those were allegedly very damaging
facts against an Honourable Member of this House. What happens six
months after ¥ Government releases Mr. Sarat Chandra Bose ! I say,
Sir, if that is the test of Government’s confidential information, well, we
know what value to attach to that confidential information.

Communism is the next of the menaces with which this country is
alleged to be faced. Here also we are expected to accept the statement
that Communism is rampant. Has the Honourable the Home Member
put forward any evidence, whatsoever, before this House to convinee
this House that Communism is actually rampant in the country ?
‘We have had a harrowing picture of communalism in the shape of riots
of 1926 and 1927, the outbursts of 1921 and the fierce articles of 1930.
Hags the Honourable the Home Member made out any case on the ground
of communalism in 1935 ¢

The Honourable 8ir Henry Oraik (Home Member) : I thought that
was obvious.

Mr. K. L. Gauba : On that point T am ready at any time to join
fssue with the Honourable the Home Member. Well, Sir, we are told
over and over again that India must prove her fitness before she can
be given a further measure of responsibility. How has she managed the
powers which have already been given to her ¥ Well, so far as the
executive is eoncerned, I think this House is entitled to put’ the very
same test. We entrusted them with certain powers in 1932, and now
they have come to us for further powers or for the continuation of those
very powers for ever. We are entitled to know and the country is en-
titled to ask: ‘' You have had three years of these extraordinary
powers, and how have you used those powers during that time ! '’ We
are entitled to put that question, and, unless we get a definite, proper
and convineing answer, we are not prepared to give them any further
powers. Sir, we gave them certain powers to meet terrorist activities,
Communist activities and communal activities, but we did not give them
power to muzzle the press in such matters as the Quetta earthquake. I
did not know until last evening, when T was looking at the statement
which was laid on the table yesterday, that 15 papers had been penalised
for articles ahout the Quetta earthquake. Well, Sir, if the Gavernment
want powers for terrorism, Communism and communalism, the Quetta
earthquake does not come within that catepory. ' ' '

<"The Honourable 8ir Hmn:&l& : Hai(c y'ou read those _artigffis ?
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Mr. K. L. Gauba : You might circulate those artioles, and we will
consider them on one of these days. Well, Sir, day before yesterday,
there was dn intimation in the newspapers that the security of the Ahsf;-n
of Lahore had been forfeited for an article entitled ** Government and
Shahidganj . 1 have not seen that particular article, but from the
nature indicated by the title of that article it is perfectly clear that that
article cannot come within either of the three categories mentioned by
my .Iea.rned friend oppesite. The control and censorship of the press
during the Shahidganj agitation was not directed towards avoiding so
mueh of the conflict between one community and another. .......

The Honourable 8ir Henry Oraik : Question.

Hr: K.‘ L. Gauba:...... as to conceal the illegal acts, violent acts
and unjustifiable acts of the military and the Punjab Government,

The Honourable 8ir Henry Oraik : Oh, no.

Mr. K. L. Gauba : The Honourable the Iome Mcmber may say
* Oh, no’’ over and over again, but he knows it definitely, and every
Member of the Punjab Government knows it well, that on the question of
Shahidganj they are not prepared to face an inquiry. If that is the
case, how ean they hlame us if we put the worst interpretations on their
avoiding of an inquiry.

Well, Sir, one could understand if the Government of India had
come to this House and said : ‘‘ You gave us powers then and they were
emergent powers. In 1932, we were desperately in need of legislation and
the clauses of the Bill of 1932 were passed in a hurry. We think that those
powers are necessary in the interests of the eountry and in a case of neces-
sity, justice, equity and good conscience may be over-ridden. Now, that
necessity has gone but we still want those powers. We have no objection
if those powers are put into legal and proper form.’” But, Sir, Govern:
nient have done ahsolutely nothing of the kind. They have put forward
the legislation of 1932 and 1931, mutatss mutandis, for this House to re-
enact in perpetuity. ] will refer to only one instance. Take section T
regarding picketing. Now, what was the case which the Honourable the
Home Member made out as regards picketing ! After all, it is a very
important provision and great deal of the speech of the Honourable the
Home Member was devoted to picketing. What case did he make out
of picketing ! He said there had been picketing in the Maclagan Figi-
neering College at lahore ; there had been picketing in the Technical
Callege of Lahore ; and there had been picketing in a cinema at Amritsar.
The Maclagan Engineering College incident is, I think, fresh to most
Members of this ouse. That was not directed against Government but
the feclings of the students were outraged by ecertain remarks which are
alleged to have been made by the Principal of that college. The dispute
over the Hindu Technical College, Lahore, was more or less of a similar
character. As regards the cinema incident, we are entitled to ask whelfher
one cinemu incident in Amritsar is a suffieient argument or a sufficient
reason to saddle the whole of the eountry with legislation of this charae-
ter * That is the type of argument and reasoning which has been put
forward. Sir, 1 cane here yesterday with an absolutely open mind. If
Giovernment had made out a clear and convincing case of the pecessities
of this sitation, | think many Members of this. House would have been
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ready to gne this Jegislation their best conmderatlon But so far they
have made out no case at all.

Sir, I will refer to the Bill in-a very slight detail. Might I draw
the attention of the House to section 5 of the Criminal Law Amendment
Act 7 This section refers to the reproduetion of certain books, news.
papers and documents whith have been proseribed.  The procedure laid
down in the seetion -is,: that if Government takes any objection to any
reproduction, it will issue a certificate to a Court and that Court must
regard that certificate as final in the nature of its being either seditivus
or otherwise. We are not having’ emergent legiflation mow.” We' are
cousidering an Act which (Government want to be permanently placed on
the Statute-book. If Government really want a-section of this kind, tle
proper wording for it should be, that if any Court on a prosecution lodged
by Governmment is of the opinion that a particular proseribed passage or
seditious passage has been reproduced, the Court having arrived at that
decision might conviet the offender. If Government is to institute the
prosecution, if (lovernment is to be the judge, why shouldn’t Government
itself pass the semtence. Why shouldn’t the Local Government itself
issue a warrant of arrest, take the man and lodge him in prison instead
of going through the farce of a proceeding in a Court of law. That is one
instance of the crude phraseology, the erude provisions of this Aet. Look
at section 16, Section 16 adds various clauses to the powers givon under
the Emeérgency Press Act of 1931, In 1931, it was considered sufficient
to.control the Press in respect of certain articles about terrorist and those
persons ‘who praised murder. If that was the ‘case in 1981, hoew is the

situation in. the country worse in 1935 to Jushfy the continuance -of soc-
tion 16.

" There isx one question on which 1 thmk every Honournblo Member of
this House has a right to demand of Government g frank and straight-
fnrwuld angwer, Do the Government want this’ ]egxslatwn to meet nm‘o
Tk, Communism or commun,allsm ] 4¢re thé Government willing to
gonﬁne ‘this Act for these three purposes Or are they taking this Act

rom us on the pretext of three purposes but in redlity to be employed for
50 purposes afterwards. S8ir, T think before this House decides whether
it is to give this Bill eonsxderatmn or not, we should have from the Gov-
ernment a clear and frank' answer on this subject, namély, whether Gov-
ernment really want this Act to' méét these three purposés only or whether
they want it for ofher purposes and whether the Government are prepared
to confine the provisiensof this Aet to the three purposes ‘whicli the
Monourable the ‘Home Member has mentloned

“There is another: question which T think the Honourable the ITome
Membe: ghould answar for the henefit of Honourable Members of this
House, namely,” whether he wants this Bill as it stands, word for word,
letter for letter or whether he is prepared to eonsider here on the floor
of the Hog;w with the Members of this House fair and proper amendments
to this Bi

The Honourable Sir Henry Oraik : Certa,lnly

Mr. K. L. Gauba : I am very glad,to hear from the Honourable the
Home Member that he is open to oonsidor proper amendments.
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Mr. 8. Batyamurti (Madras City : Non-Muhammadan Urban): Will he
accept thera 1

The Honourable 8ir Henry Craik : I did not say, aceept. Obviously
_I"c_annot.' commit myself in advance. C )

. Mr K L. Gauba : Neither, Sir, do we commit ourselves to accept the
,Bill in the final form jn which it might appear. (Hear, hear.) The
purpose of the Bill has been stated to be to help the new Governments
that are eoming into force. Well, Sir, T think that the new Governments,
like those veiceless millions, can ‘bé left to look after themselves. The
new Governments have been amply armed. . Their armoury is full of
defensive weapons, safeguards, Ordinances, individual diseretions. If
there were any armaments required for the new Governments, [ am: sure
‘Mr. Winston ('hnrehill ‘would have discovered them. I do not wish to
detain the House any longer.. All I wish to say is this and I say it frank-
ly and openly to the Honourable the Home Member opposite that so
far as the Bill stands in its present form, it is entirely unacceptable
(Applause) to every community in this country. (IHear, hear.) In any
other form one cannot say, but in its present form, it is an insult to the
intelligence of this Iouse (Hear, hear) and it is an insult to the people
of this country. (Applause.)

Mr. G. Morgan (Bengal : European) : Mr, Presideni, before I state
tha_views of the Kuropean Group on the motion before the House, 1 desire
:to eongratulate most heartily my Honourable friend, Mr. Griffiths, on
~his excellent maiden speech. 1 may say, Sir, that it is the best maiden
-8peesh. I have ever heard. in this House. My Honourable friend showed
a complete grasp of the subject, and from what 1 could see, no one in
this Honourable House was more astonished than my Honourable friend,
Mr. Satyamurti,

Mr. 8. Satyamurti : That he could make tuch a good’ case out cf a
Mwﬂ. i ! | I - . ! T l

‘MIr. G. Morgan : Sir, I. have risen to support the resolution before
the House. _ : -
. .My Honourable friend' Mr. Satyamurti stated that the Opposition im
opposing this resolution. were acting. under a deep semse of responsibility.
Bir, I say that to vote egainst this resolution would ‘show thst one had
80 conception of what one’s responsibility was as a Member of this' Housa,
or what was one's duty to India.

My Honourable friend Mr. Satyamurti stated that if his.....
Mr, S8atyamurti : You will always vote with the Government. That
is your sense of responsibility. '

Mr. G. Morgan « My Honourable friend, Mr. Satyamurti, stated that
-if his Party were in power thay could rule the coantry without this Bill.
He is an optimist. Mr. Satyamurti’s points were, in the course of a long
.speech, three, so £ar as I could gather : : '
"1, That Government were seeking to rule by executive action with-
" out .any interference from Courts of law.
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2. To suppress all journalists who were not friendly to Govern-
ment.

3. That the ordinary law of the land was quite sufficient to cope
with all subversive activities, and objectionable press publi-
cations. '

Sir, with regard to the first point, no one in their senses could
interpret this Bill as meaning what Mr. Satyamurti says it does.

The second point is pure imagination on my friend’s part.

The third point, in regard to the press, the House has been assured
that the existing Act is an obstructive measure which makes it practi-
cally impossible for responsible journalists to carry on their work. The
answers to questions recently put in the Bengal Legislative Council reveal
that only in an insignificant number of cases have deposits been forfeited,
which seems to show that no very great hardship exists. There is mno
foreign country where the press is so free as in India, as a perusal of
the daily papers shows.

Under the Act of 1932, u large number of presses have been started.
So it cannot be argued that the Act has been a deterrent to journalists.
Can it be said that there has been any misuse of the Act of 1932 ?

The press is at liberty to criticise Government. This legislation is
designed not to restriet that freedom, but to preveat open incitement of
people to lawlessness, and sympathy with subversive crime. No one in
this Honourable Honse ean objeet to that. No one can say that this
legislation interferes with the real liberty of the press. No decently run
press has anything to fear. The press is absolutely free to carry on the
‘activities for which the press is intended,

I would refer the Honourable Members to the explanations at the
foot of section 16 which is retained.

Sir, when I was taking notes yesterday morning, I put down cinemate-
graph vs, press pamphlets, &ec., but my Honourable friend, Mr. Griffiths,
has already made the point I had hoped to make. '

Sir, Government desire to continue the powers they have at present
to curb eertain subversive activities, which Government have reiterated,
time after time, they cannot do under the ordinary law of the land. My
Honourable friend, Mr. Griffiths, has explained this point very clearly.
The ordinary law as stated by the Honourable the Home Member has mo
terror for those who decide on revolutionary activities,

Now, Sir, the opposition say the Bill is unnecessary, beeause,
(1) Emergency has gone and the country is now quiet.
(2) The ordinary law is sufficient.

But in fact though the country is quiet this is only because the Civil
Disobedience Movement is quiescent and Congress themselves have
emphasised that Civil Disobedience has oniy been suspended, and mnet
abandoned. But this argument—namely that Civil Disobedience has been
suspended and that therefore the Bill is unnecessary—is, as & matter of
fact, off the point, because as the Statement of Objects an& Reasons shows,
the sections of the existing Acts, directed against special features of the
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Civil Disobedience Movement, have been dropped in the Bill now before
the House.

Sir, I repeat the Bill is a preventive measure designed to fill in gaps in
the Indian Penal Code and the Criminal Procedure Code. As the Honour-
able the Home Member has explained, these are not sufficient under
modern conditions to cope with certain forms of subversive or lawlcss
activity. o _

8ir, the drastic sections 6 and 8 of Act 28 of 1982 have been dropped.

The main provisions of the new Bill are designed :

1. to deal with picketing,

2. to enable Government to take action in connection with premises
and funds used for the purpose of unlawful associations,

3. to extend the period of the Indian Press Emergency Powers Act,
1931.

Under section 503 of the I. P. C. the intention is clear that
picketing should be unlawful, but as the experience of recent years has
ghown this form of lawless activity has been and is baing ised against
individuals who do not share the political, social or economic views of the
picketers, or (as in some cases) are simply trade rivals. Section 7 of
Act 23 of 1932 remains, therefore, urgently necessary. Moreover it
should not be forgotten that, as a safeguard against its abuse, it only
comes into force in areas notified by the Provincial Governments and
action can only be taken upon it on reports made by senior police officers.

In regard to section 13 of the Act of 1932 this section remainy as
necessary today as it was in 1932, to enable Government to deal with un-
lawful bodies such as communist or terrorist organisations. The Honour-
able the Home Member has explained fully the reasons for this section
and I heartily support him, S

Sir, I share with the Honourable the Home Member the desire to make
this Bill a permanent Act on the Statute-book.

If it is of a teinporary nature, those who are busy with subversive acti-
vities will always cherich the hope that the Aet may not be renewed. In
any case Honourable Members are aware that an Aect can always be re-
pealed. '

‘Mt. President (The Honourable Sir Abdur Rahim) : Today being
Friday, I adjourn the House now to 215 pu. The Honourable Member
can resume his speech when the House meets again.

The Assembly then adjourned for Lunch till a Quarter Past Two of
the Clock.

The Assembly re-assembled after Lunch at a Quarter Past Two of the
Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

STATEMENT OF BUSINESS,

The Honourable flir Nripendra Sircar (Law Member) : Kir, with your
permission, 1 desire to make a statement as to the probable course of
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Government business in the week begmmng Monda), the 9th beptember
You have already directed, Sir, that in that week the Assembly shall sit
for official business on Monday, the 9th, Tuesday, the 10th, Wednesday, the
11th, Thursday, the 12th, and Friday, 'the 13th.

On Monday, the first item of business will be a motion for the election
of a Member to the Standing Advisory Committee for the Indian Posts and
Telegraphs Department. Leave will then be asked to introduce a Bill to
supplement the Central Provinces Courts Aet, 1917. Thereafter, the dis-
cussion of the motion to take the Criminal Law Amendment Bill into
consideration will be resumed. Honourable Members will realise that it
is difficult for me to say at this stage how much time will be occupied
next week by this Bill. All that I ean say is that, if time allows, we shall
proceed to dispose of business left unfinished on Tuesday's Llst and,
thereafter, we shall take the consideration of the Payment of Wages Bill
as reported by the Select Committee.

THE CRIMINAL LAW AMENDMENT BILL-—contd.

Mr. G, Morgan : Sir, the Honourable the Home Member referred
to four things which have to be guarded against, namely, (1) Civil Dis-
obedience, (2) Terrorism, (3) Communism, and (4) Communal Unrest. My
friend, Mr. Gauba, mentioned another, 1 think, and that was the irrespon-
sible executive, but he forgot that the new Government of India Act was
legislation to accomplish the very object he had in view. With regard
to Nos. 1, 2 and 4, we know more or less where we are, but, with regard
to No. 3, Commumam we are in considerable danger It is a much
bigger thing than any of the other three. Communism is in open conflict
with the democratic as well as the capitalistic system. In this connection,
I would like to quote what the Bulgarian Communist declared at a recent
meeting of International Communists in Moscow held early in August.
He declared that Communists must remain irreconcilable enemies to every
Bourgeois Government. He said that Communists must constantly
endeavour to persuade their. fellow workers that overthrow of existing
Governments and establishment of proletariat dictatorships are the only
final solution. Those who favour demoecratic institutions would do well
to take note of this fact. The Honourable the Home Member has pointed
out that the Congress views would be opposed by Communism. My friend,
Mr. Gauba, said that Communism was a much exaggerated thing, that Gov-
ernment could not prove that Communism was rampant in India. That
may be so, but we do not want to wait urtil anything is rampant in the
country to pass the necessary laws to enable the Government to deal with
any situation which may arise. We should not wait until the danger has
got to such a pitch when it can be called rampant and then have to take
much more drastic measures than a measure of this deseription to check it.

Sir, to conclude, we support this resolution, because we feel that it
is in the best interests of India. I come from Bengal, and 1 endorse
every word spoken by my friend, Mr. Oriffiths. We wish to save the
vouth of this country from all subversive crime and we wish Govern-

ment to have all powers that are necessary to achieve their object, and
save India from disaster.
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... 8ir Ghalam Hussain Hidsyatallah (Sind Jagirdars and Zaminfars :
l.andholders) : Sir, I will not take much time of this House. 1 shall
muke onl}: a few observations. The Honourable the Home Member has
in his lucid statement told us the objects of this Bill, and those object.
are to check terrorism, Communism, Civil Disohedience and comihunal
unrest. Before I show this House the necessity for this legislation, I
will deal “‘rith the various objections that have been raised in this Ilm’lse
against this measure. I request Honourable Members to consider this
measure on its merits. Face the facts as they are, and don't be led away
by prejudices or fancies. )

Now, Sir, I shall first deal with the objection that was raised by the
Opposition, including my friend, Mr. Gauba, whom I don’t segc here,
He said there was no necessity for emergency laws, because we can deal
with all these by the ordinary laws. 1 may remind the House that this
is an emergency measure. When the Government find that this cannot
deal with some of these evils by the ordinary law, when they find that
they cannot adequately and effectively deal with some of the activities
or movements which are not covered by any of the existing laws, this
must bring forward a measure which can effectively deal with all these
ovils, and, therefore, they have brought forward this Bill. Take, for
instance, terrorism. No doubt, it can be dealt with by the ordinary law,
but what has been the result 1 In most cases, we cannot get evidence.
When witnesses eome ferward to give evidence, what is their fate 1 They
are shot down. Therefore, Sir, special measures are necessary to deal
with evils like terrorism. My friend, Mr. (Gauba, said that he would not
be satisfied till Government had made out a strong case in justification
of this measure and proved that terrorism was rampant. I will draw his
attention to the debate in this Assembly last March in Delbi, when the
Honourable the Leader of the House quoted a catalogue of cases which
were the reports of judicial proceedings of Courts and proved that
terrorism was rampant, and if my friend likes it, 1 will make a present
of those proceedings to him. Sir, even when Government have these
emergency powers, there are the terrorist crimes committed, and the
Honourable the Leader of the House had quoted a number of cases that
had occurred from 1930, 1931, 1932, 1933, 1934, 1935 and 1936.. ...

Mr. T. 8 Avinashilingam Ohettiar (Salem and Coimbatore cum
North Areot : Non-Muhammadan Rural) : Not 1935 or 1936. 1936 has
yeot to come. (Loud Laughter from Opposition Benches.)

Sir Ghulam Hussain Hidayatallah : Sir, I am used to these laughters,
When things are unpalatable, you can only laugh. I am quite used to
these laughters for the last 14 years. T am used to laughters even at my
home, because I have four noisy boys who create laughter. .. .. (Interrup-
iions.)

Pandit Nilakantha Das (Orissa Division : Non-Muhammadan) :
Why do you always speak umpalatable things then ?

8ir Ghulam Hussain Hidayatallah : I have very good experience.
You never listen to reason. Whenever truth is told to you, you never
listen. Everybody must have patience to hear the other side. Afterwards,
you may decide the case as you like. T do not like interruptions. Other-
wise, I will every time interrupt you, it is hardly fair to a speaker to inter-
rupt him incessantly.
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Mr, President (The Honourable Bir Abdur :Rahim) : The Honour-
able Member can go on. The Chair hopes Honourable Members will not
jnterrupt him. '

8ir Ghulam Hussain Hidayatallah : Otherwise I will also adopt the
same tactics. T now come to picketing. On that point I join issue with
my Honourable friend, Mr. Satyamurti, that it is an offence under the
Indian Penal Code.

Mr. 8. Batyamurti : On a point of personal explanation, Sir. I said
picketing carried on by unlawful or illegal means is an offence under the
ordinary criminal law of the land.

Bir Ghulam Hussain Hidayatallah : Not picketing by itself. That
it my point. And I may tell my Honourable friend, Mr. Gauba, that had
he been, as we were, in the thick of the fight in Bombay when there was
Civil Disobedience, he would have found in every street and in every
market picketing, boycotting and nothing else.

Mr. K. L. Gauba : That is an old story now.

Sir Ghulam Hussain Hidayatallah : They have suspended it, the
Honourable Member should realise they may revive that movement any
time, (Interruptions.) 1 object to all these interruptions.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member does not like to be interrupted, and the Chair hopes thal
Honourable Members on the Opposition Benches will give him a chance
to speak without being interrupted.

8ir Ghulam Hussain Hidayatallah : They are talking of the liberty
of speech, the liberty of the citizen. Is this not restraining the liberty
of speech ! As regards picketing almost all the eommercial associations
in the City of Bombay, 1 am speaking from memory, were tired of this
picketing. They actually made representations to the Government of
Bombay to tighten the law in regard to picketing. I am sorry I do not
find my Honourable friends from Bombay.

Some Honourable Members : Here we are, half a dozen are here,

8ir Ghulam Hussain Hidayatallsh : Those who made those repre-
sentations T mean. How can you know of those representations when they
were against you ! Those representations were made, I am speaking from
memory, by the Millowners’ Association and several other commercial
associations. :

An Honourable Member : Mainly European.

Bir Ghulam Hussain Hidayatallah : Indians also. And when Gov-
ernment want to make picketing an offence, my Honourable friends oppose
it. Suppose picketing is an offence under the ordinary law, it will not
serve the purpose unless, as provided in the Bill, it is made cognisable
and non-bailable. Whenever any person has protested against picketing,
what has been his fate I The picketers redouble their efforts to harass
lim, and they make his life miserable by picketing, by social boycott and
other means. Therefore, the object will not be served unless the picketer
is at once arrested and is not released on bail. If he is released on bail
he will start picketing again and the very object will be frustrated. My
Honourable friend, Mr. Satyamurti, says that section 7 will be directed
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azainst temperance and swadeshi movements. I may assure him, if he
reads the section carefully, he will find that if those movements are carried
on peacefully by mere speeches, by persuation, by distributing leaflets,
they will not come under this section at all. My reading of that section
is, that intention to coerce followed by overt acts will be an offence.
Therefore, the legitimate activities of temperance and Swadeshi movements
eannot be covered by this seetion.

Mr. Mohan Lal Baksena (Lucknow Division : Non-Muhammadan
Rural) : They have been covered.

Bir Ghulam Hussain Hidayatallah : I do not know.
Mr. Mohan Lal Baksena : I was convicted.

Bir Ghulam Hussain Hidayatallah : Another poini that was made by
the Opposition was that public opinion has not supported this Bill. May
1 ask the opponents of this Bill, have they produced any evidence that any
public association has opposed this Bill {

An Honourable Member : Every association.

8ir Ghulam Hussain Hidayatallah : Where are they t What are
they ¥ Who are their leaders ? 1 have not received any complaint, What
is public opinion ? Are not the members of local Legislatures representa-
tives of public opinion ? Have they not passed three years ago supple-
mentary legislation to this legislation, and I assure this House that even
supplementary legislation with regard to this present Bill will be passed
in all the provinces. They are the representatives of the people. (lInter-
ruption.) You may say the press is against these provisions, but I may
tell the House that the opinion of the press is divided ; the sober and
moderate press is in favour of the measure, only the extremist section is
afraid of being affected by this Bill.

Mr. 8. 8atyamurti ;: May I know which Indian newspaper has sup-
ported this Bill ¢

8ir Ghulam Hussain Hidayatallah : (Interruptions.) We have two
Hindu Associations—the Ilindu Mahasabha, and the Sind Hindn Associa-
tion. What iy their programme for the new Assembly of S8ind ¥ They
say they will oppose the activities of the Congress. Openly they have
declared in the press, and 1 challenge anybody to econtradiet it.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : They
bhave not done so yet.

8ir Ghulam Hussain Hidayatallah : But I know they have done so.
Then, the Muhammadans are against these subversive activities, and they
form three-fourths of the population of S8ind. So, I have popular support
at my back in what I say.

An Honourable Member : What is the percentage of people behind
vou ¢

8ir Ghulam Hussain Hidayatallah : The whole of Sind. I represent
the Hindu and Muhammadan Zamindars and Jagirdars of 8ind, those who
have a stake in the country, and some of them have 15,000 to 20,007
tenants. (Interruption.) The other argument that I heard against thiu
Bill is that it will interfere with the liberty of the citizens. It has been
replied to, that every law to a certain extent interferes with the liberty
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of the citizen. Is not picketing and boycotting interference with the liberty
of the people ¥ What is this measure going to do ¥ Restoring the liberty
of those whose liberty has been restrained by picketing and by boycotting.
1t will only restrain the liberty of those who wish to restrain the liberty of
the ordinary citizen.

Now, Sir, the question was whether this legislation should be made
permanent or not. The Honourable the Home Member gave very cogent
reasons on that subject. When we have temporary legislation we raise
hopes in the minds of people that it will expire and those affected by the
legislation will think of renewing their activities. In the meantime,
they organise themselves. My friend, Mr. Satyamurti, said that the
Congress is not going to withdraw the Civil Disobedience Movement and
that confirmed my belief that they want to resort again to their picketing,
disobedience and boycott. Therefore, 1 am convinced that the measure
should be made permanent. It seems from their attitude that they will
not work the reforms but wreck them, and how can they do it if these
emergency laws are on the Statute-book. They do not want the new
Ministers should have this additional weapon in their armoury to deal with
them. Now, 8ir, as regards the temporary legislation, 1 may quote a case
cited by the Leader of the House. He says :

‘*1I would ask Members of this House to realise the fact that this apparoent
quiescencve for four years did mot mean that if pressure were relaxed there was not
going to be any further trouble. In this trial, letters written by or to some of these
six detcnus or six leaders, whatever one might like to call them, were exhibited, from

which it appears that ome was actually writing to the others that now that the
Ordinance has dm?pad and we are not being watched by the police, this is the time
¥

for us to prepare,
So, Sir, those who oppose this Bill are afraid that if this Act is made
permanent, they will have no time for preparation.

Now, I come to terrorism. Is it still in existence or is it dead 1 The
Honourable the Leader of the House had quoted a number of cases. [
shall not waste the time of the House by repeating them. Terroriam is
still in existence in spite of these laws and but for these laws, it would
have been still worse. When terrorism exists, are we not justified in legis-
lating this measure !

I now come to Communism. It is also making rapid strides. The
Honourable Members who belong to the Congress know that there is a
Communist parly in the Congress also but their platform is quite different.
1 think the day is not far distant when they will capture the Congress and
my friends will be a hack number. Now, I will quote the reply of the
Honourable the Home Member to a question on the 14th August, 1934, by
Mr. Gaya Prasad Singh :

‘ In ite draft platform of action the communist party of India has, amongst
others, laid down the following :

(1) The comglete independence of India by the violent overthrow of British
rule, (2) the cancellation of all debts, (3) the abolition of the Indiun
Btates, (4) the creation of an Indian Federal Workers and Peasant
Soviet Republie, (5) the confiscation without compensation of all the
lands, forest and other property of landlords, Ruling Princes, Churchen,
British Government officials and money-lenders and handing them over
for the use of the toiling peasantry.
The more important of the stated methods by which the communist party propose
to achieve these ends are (1) to develop s general strike and convert into a general
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political strike, (2) to develop a spontaneous peasant movement for the nonm- ent
of rent, debts and taxes into an all-India movement directed into channels of rg&u
revolution, and (3) to spread revolutionary propagunda among soldiers and police
and to explain to them the necessity of their armed imsurrection together with the
masses of the ecounmtry, against British rule.’’

_Now, Sir, how can any Government satisfy the communist unless they
abdicate  When such a movement exists, is not Government justified in

having this emergency Bill ¢

Nowz I come to communal strife. We must all admit to our shame
gnd humﬂlatlon.that we have not been able to compose our differences. It
13 no use throwing the blame on the third party.

An Honourable Member : So long as jobs are there.

8ir Ghulam Hussain Hidayatallah : I have heard the leaders of the
Hindu community say ‘‘ Hindustan is for the Hindus . I did not want
to say this, but you are compelling me to speak about it. Those feelings
are there. T think, on that matter, the less said the better.

Now, I come to the Civil Disobedience Movement. Had it been with-
drawn, there was a case to ask Government to drop certain sections which
might be directed against that. What is the past history of the Congress ¢
It might be non-violent in theory but, in practice, I will show you what
they have been doing. What is picketing 7 By boycott and picketing they
have sought to destroy the whole trade, commerce and industry of the City
of Bombay. Now, Sir, what have they been doing in regard to the various
murders committed by the terrorists ¥ What resolutions have they becn
passing 7 They have been passing resolutions condemning the murders,
but praising the murderers. (Hear, hear.) What have they said of the
various murderers ! They have eulogized them for their patriotism, for
their heroism, and have held them up as martyrs for the country. What
is the effect of such resolutions on the impressionable minds of young
students ? Well, the student will say it is a good thing to be a martyr,
to sacrifice one’s life for the country. What has the greatest man of India,
Mahatma Gandhi, said about these resolutions ¥ He calls them a form of
self-deception ; he says, these resolutions are against the principles of
non-violence. 1 think there cannot be a greater authority than the
Mahatma who has condemned these resolutions of the Congress.

An Honourable Member : Do you follow him ?

8ir Ghulam Hussain Hidayatallah : Well, wherever his theories are
not destructive. (Laughter.)

An Honourable Member : The Deputy Mahatma !

Sir Ghulam Hussain Hidayatallah : Sir, I will not waste the time
of this Honourable House by quoting various cases that were already
quoted at one of the meetings of the last 4ssembly by the Honourable the
Leader of the House, showing the connection of some of the members and
office-bearers of the Congress with the terrorist movement.

Now, Sir, I come to deal with the various clauses. Objection was

.taken first to clause 5. Sir, the object of clause 5 is this. Under the

Criminal Law Amendment Act the executive Government has the power
of proscribing any publication whether it be a book, newspaper or anything
else. Now they have under that Act that power already. They are not
seeking that power now. They want to make penal the republication
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nnder this clause. If the Government have the power to proseribe, and
they have no power to punish re-publication that power is not effective.
Therefore they are seeking this power. Already the Legislature has given
the executive the power of proscribing. We should not mis-interpret this
clause 5. Then, Sir, clause 7 only punishes ‘‘ whoever with intent to canse
any person to abstain from doing or to do any aet which such person has
a right to do or to abstain from doing, obstructs or uses violence to or
intimidates such person or member of nis family or person in his employ,
etc., ete.”’—swadeshi or temperence movement will not be affected by this
clause. Again to clause 11, Sir, some objection was raised. Under the
Criminal Law Amendment Act Government has already the power of
declaring any association illegal ; that is, the executive is already armed
with that power, but the further power that they want is to take posses-
gion of the place where these subversive activities are being carried on
and to confiscate ‘the moveable property and all the funds with which
those activities are carried on. So the executive has already the power ;
but to make that power effective, these clauses are added. &ir, T do not
want to say anything about the Press. It has been dealt with very ably
by our new recruit to this Assembly, my Honourable friend, Mr. Griffiths.
from Midnapore, the hot-bed of terrorists (Hear, hear) : and 1 must
congratulate him on his very able maiden speech, and on the excellent
way in which he has placed the case. (Loud and Prolonged Cheers.)
With these remarks, Sir, I support the motion.

Pandit Krishaa Kant Malaviya (Benares and Gorakhpur Divisions :
Non-Muhammadan Rural) : Bir, I had no mind to intervene in this debate
at this stage. As a matter of fact, I had requested the Honourable the
Home Member yesterday to supply me with a proof copy of his speech
so that 1 might be able to refer to it and not Tely upon my
memory alone. I had planned, Sir, that 1 would speak on the
third or the fourth day of the debate, after having enjoyed the pri-
vilege of having listened to the speeches of all the supparters of the Bill
and after having heard all that could be urged in favour of this Bill. But,
as we know, Sir, in this world of ours, mnan is a mere creature of circum-
stances. He proposes, God disposes, and so, inspite of me, the speech of
the Honourable Member from Midnapore has driven me to my feet. But.
before I take up his speech, I, with your permission, Sir, would like to
publicly congratulate him on his very admirable maiden performance.
(Loud Applause.) His zeal, his earnestpess and the manner in which
he defended this outrageously indefensible Bill, in spite of the fact that
his was a hostile speech, has won onr admiration. 1 hope, Sir, that in
the near future he will one day be sitting on tlie Front Treasury Benches.
(Hear; hear),—for 1 think these are the cssential qualifications which arve
necessary for the officials of the Front Treasury Benches. So far as he s
eoncerned, Sir, T can only say that his zeal, his earnestness. his great powers
of expression were worthy of a better cause. (Hear, hear.)

: _Cqming to his speech, Sir, I must say that his was the ountlock of an
gdminisirator : he loaked at the matter solely from the point of view of a
magistrate, and it was only. natursl for him to overlook the point of view *
O’ftosg who have to suffer the rigours of this lawless law. This Bill is.
a,nﬁg!atmu. of all laws, and, by one stroke of the pen, it deprives us of even
the elementary rights of a.man. , Sir, I haye been a journalist for the last

* .
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25 years and more. A magistrate does not and cannot know what we
have to suffer from. He cannot even imagine all that. It is only we,
poor editors, who know where the shoe pinches, how and where it burts
and how it draws the blood from our bare bodies. 1 wish 1 had the eae
and the advocecy of the Honourable the Leader of the Opposition. I wish
I had the debating skill, the power of repartee and the fluency of my
Honourable friend, Mr. Satyamurti. 1 wish that, for pleading this cause
of mine, I had the analytical power of the Leader of my Purty,
the Honourable Mr. Aney, and I wish I had the choice of language and
diction of my Honourable friend, Sir Girja Shankar Bajpai. Sir, I know,
I can demolish every argument that has been advanced by the supporters
of the Bill. Truth is on my side, justice is on my side, and mine is the
cause of righteousness, the defence of the God-given gift of freedom of
expression. This tongue would be a useless thing if it did not oxert
itself in defence of its own birth right. 1 do not, Sir, remember exactly
the name of the person who said it, but it has been said by a great
thinker that all the evils of this world would have disappeared
had not the man gagged the babbling child from saying his innermnost
thoughts. This was said in by-gone ages. In our own day, Sir, a great
writer, a great thinker, has said that :

‘* The man whose tongue is constricted by lawa -or taboos ngainst free speech,
whose pen is constricted by the censorship, whose loves are comstricted by an ethie
which considers jemlousy a better thing n affection, whose childhood has bemn
imprisoned in a code of manners and whose youth has been drilled in a cruel orthodoxy,
will feel against the world that hampers him the samo rage that is felt by the infant
whose arms and legs are held motionless.'’

The anthor of these lines is no less than Bertrand Russell, an illus-
trious countryman of the Honourable the Home Mem-
ber. 1 leave this point here. I will not argue it. It
can take care of itself.

Sir, the House had had a glimpse into the life of an administrator
through the eyes of the Honournble Member from Midnapore. 1 beg you,
8ir, just to have a glimpse into the life of a poor editor who has to look
after the management of the press, the editing of the paper, and also to
beg, borrow or steal and find money for the press to make both ends m:eet.
The Honourable Member from Midnapore narrated his own experiences,
and I will, with your permission, 8ir, narrate mine. My troubles began
soon after the Press Act was passed in 1910. Fortunately or unfortunately,
I claim a smattering knowledge of international politics and affairs.
About the year 1912-18, T began a series of articles in my paper Abhkyudaya,
the title of which was Sansar-Sankat or the ‘“ World Crisis '". In this
series T forecasted a world war in the near future. T said, Sir, that
England and Germany would fight, that England was itchine for a war to
annihilate Germany and that Germany was dying to strangle the throat
of England. T do not exuctly remember at this late date what exactly
I had written. But whatever T wrote was the precurser of troubles.
I began to be sent for by the magistrates of my town and received warn-
ings and advices. When the war began, T perhaps wrote that if only
Sir Edward Grey, may his soul rest in peace, had spoken out his mind and
had told Germany that he wounld make a drastic jump in, there would
have been no war and no bloodshed. This was more than the little
Mughal could bear, and T was again sent for to be reprimanded, adviced
and cajoled. The greatest trouble began, Sir, when I advocated the
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cause of Turkey. I am not praising myself, but if the files of the Indian
newspapers were to be ransacked, it will be proved that the Abhyudaya
was, if not the first, the second paper in the country to raise its fechle
voice in defence of Turkey. The late lamented Maulana Muhammad Ali
of sacred memory, with his big brother, was in internment, and those who
were free would not come forward and do something for Turkey. I re-
member to have gone in vain from door to door begging my Mussalman
friends to agree to be, conveners of a public meeting to raise a voice in;
favour of Turkey. But, by this time, a new Mughal had come to my
district, and one of his first acts was to send for me and ask me as to
why should I, a Hindu, raise a cry like this when the Mussalmans them-
gelves did not much care. 1 gave the reply that I would raise a ery on
behalf of any country, even England, if I find that England was sinned
against and the blood of humanity was going to be shed. The history
of such magisterial invitations will be ¢ voluminous document, and I,
therefore, will not refer to all of them, but will describe only one of them.
1 wrote something about Zanzibar, Africa or the Gold Coast of Africa.
1 was sent for, and a discussion about Africa in general began. I would
not yield and the little Nawab was a short-tempered man. He was a very
good man otherwise, and I never had an occasion to have any complaint
against him. To cut short the slory, our voices became louder, we got
excited and it was not unlikely that we might have come to blows or
have thrown our chairs at each other’s heads but for the providential
appearance of the lady of the house who took her husband away for tea
and thus the interview ended abruptly. The Honourable Member from
Midnapore asked whether the Government should allow every Tom, Dick
and Harry to seduce innocent youths for terrorist purposes. I wish
to ask him, in all humility, through you, Sir, whether it is right and
proper that every Tom, Dick and Harry, who does not see beyond his nose
and who knows precious little, should have the power to send for us,
tender us unsolicited and gratis advice and tel]l us what is right, what is
wrong, what is proper and what is improper. I know, Sir, these Mughals
know precious little.

Mr. Muhammad Yamin Khan (Agra Division : Muhammadan
Rural) : Why not say ‘‘ Brahmins ’’?

Pandit Krishna Kant Malaviya : I do not fighy shy of that word
but my difficulty is that Drahnmins werc poor and were never Kings.
Well, Sir, these good friends have no time to study and they have not

ot up-to-date knowledge of anything. I ask, Sir, through you, my
%unmrable friend, whether invitations and curtain lectures like these
hurt or do not hurt our sensc of self-respect, whether all this is not an
insult to our intelligence and whether the treatment accorded to us is not
galling to the extreme. I want to know from the Honourable the Home
Member as to what is moing on in Bengal today. T erave the indulgence
of this House to read a few extracts from an admirable welcome address
by Sreejut Mrinala Kanti Bose, the talented editor of the Amrita Bazar
Pairika, the address .which he delivered as the Chairman of the Reception
Committee of the all-India Journalist Conference. Under the heading

‘¢ Operation of laws ', he says : :
‘“ A sum of Ra. 23,200 was provided in the budget and the officer was appointed’

in 1080. Bince then we, in Bengal, particularly those of the Oalcutta Press, are
being advised by succemsive Press Officers who have all belonged to what has beea
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described as the heaven boru service, that is the Indian Civil Bervice. I do not know
what your iden about the advice is. We, purticularly thosc among us who are
supposed to have long passod the age of adolosoenoe in our mutual relatious generally
aﬁeull'mg, resent advice that is given gratis or unsolicited. But in this particulur cuse,
the Pregs officer’s advice is more often than not given not only gratis Lut unsolicited.
It is not permissible for me to state all that 1 have come to know of what happens
behind the purdah &nd were I to attempt to do it, you will feel no doubt considerably
interested, and T shidll run the risk of being hauled up for libel, for though the Indian
Journalists Association, instructed practically by all the leading journalists of Culeutta
who have the privilege of being constantly advised by tho %rm officers, requested
the latter to give his advice in writing, that request has always been turned down
and the officer has chosen to follow the well-known maxim, ‘ say a bundred things,
but do not commit anything to writing >. Thus, the advice. is either given on t
phone or the liditor is summoned to the office of the Press Officer in the Writers’
Buildings where explanations are called for and advice given with varying degrees of
earnestness, the precise difficulty of which I shall refrain from saying for the reason
just stated. In the course of a note eirculated to the Members of the local Legislative
‘Council, and o copy of it was also supplied to the Government, the Indian Journalists
Association thus descrihed the modus operandi of the Press Qfficer’s direction gives
almost from day to day. Here they are:

(1) News that is allowed to be published in the papers of all-India circulation
in other provinces is not allowed to be published in Bengal newspapers
of similar eirculation, Tt has sometimes happemed that provincinl news-

pers that are sold in Caleutta contain news that the Bengal papers
ad not been allowed to publish,

(2) Correct and authenticated news of a rticular kind is not allowed to be
published and when allowed is mutilated in siich & manner as to make
the news more misleading.

(3) Display of news of a certain character is not allowed.

(4) Detailed directions are given as to the printin% types that are to be used

o

in the headings and body of the news aund for the excluaion of certain
axpressions such as arrest of ladies and Muslims from the headings of

news,

(5) Double column headlines of certain news are not allowed.

(6) Detailed directions are given as to the arrangement and position of columns
of nowa.

(7) Proceedings of the Indian Legislative Assembly ’’,

—] want the House to please note this,—
¢ and of the Bengal Legislative Council are not allowed to be published
in full, but are censored. .
Proceedings in law courts of Civil Disohedience cases and of cases imvolr-

® ing benil::rim are not allowed to be published in full, but in mutilated
form and as in the case of the statement of Miss Bina Das nccused in the
Governor shooting case, the Ntateaman wns allowed to publish passnges
in that statement in regard to which striet directions were given to Indian
daily newspapers that they were not to publish them.

(9) Legitimate criticiam of policles and of action of Government and Govern-
ment officials are even objected to.”’

Well, Sir, this is how the Press officers act and how the editors of
journals have to suffer under the rigours of the law which is being pro-
mulgated. Now, eoming hack to my own story, In 1915 or thereabouts,
the keeper and proprictor of the Abhyudaya Press was called upon to
deposit a security. The cditor who was responsible for writing was not
asked, the printer and publisher were not asked, but the proprietor waa
asked, who knew precious little, of what I was writing. My only fault
was that T had written something regarding the goldiers in the Gold Coast
of Africa and their treatment by their masters. By a long stretch of
imagination, it was argued that I was telling the Indian soldiers that

they were not well off, nor well paid. nor well treated by their masters
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in India. I stopped the paper, because I regarded the demand of security
as an insult and as an attack upon my personality. A great hue and cry
was raised in the country, and, as my good fortune would have it, Lord
Hardinge, the good, was then ruhng a8 the Viceroy. He mtervened and
I think, for the first and the last time in the history of the Press Aet an
order for the deposit of security was withdrawn. In my life, Sir, 1 hme
been twice hauled up in the name of sedition, under section 124-A, the
Jrince of repressive laws. Once, while T was in jail and undergving a
sentence of nine months on account of the Civil Disobedience Movement,
sometime back a poem had appeared in my paper. Generally 1 write the
editorials and do mot sce what clse is being published in the paper. A
poem, a very old one, which was enlled out by some one in the office from
a book which was seclling in the market, appeared in my paper. The
trying magistrate gave me another nine months, but he was good enough
to write in his judgment that the creed of the paper was non-violence,
that in that very issue there was cnongh evidence to show that non-
violence was urged and preached, or some such thing. 1 was in jail and
eannot be sure, but when the matter reached the High Court, a Lordship
there came to the conclusion that violence was preached. The trying
magistrate was an Tndian ; he is a good poet Limself. He knew the
language and arrived at his conclusions by reading the paper himself,
But this mighty Juadge of the High Court, who was innocent of my
language, opined that violence was preached and thus T had to suffer ior
his ignorance of my language. Once, while 1 wag in jail, Sir, the police
pounced upon my press and searched. it. The suspicion was that the
leaflet which was thrown in this Assembly together with the bomb
by Bhagat Singh was printed at my press. Perhaps the Homourable
Member is not aware of the fact that in every press there are some poiice
informers and spies. One of the compositors, who was a spy and had
been in my press for only a few months, gave the information that he
had composed the matter himself. Fortunately for us, the authorities
in Allahabad know us well. They know full well that we are as far remov-
ed from violence and things of this sort as the Home Member himself.
They made inquiries and were convineed that the alleged tvpes in which
the leaflet was said to huve been printed were received by us only a few
months before from the Bombay Gujrati Type Foundry, that Bhagat
Singh’s (may lis soul rest in peace !) leaflet was thrown in the Aswmbly
years before, and so nothing was heard of the affair. A security was
demanded at this time or a little before it, and it was only due to the
goodness of a few friends of mine that the paper could deposit the security.
I had no money and would not have been able to deposit the security.

The Honourable Member thinks that the deposit of security is an easy
maiter. He does not know our condition. He talks glibly, only because he
does not know. May I tell him, Sir, that we are always running into
debts ? That we can hardly manage to make both ends meet 1 Speaking
for mynelf, I resent such treatment at the hands of the executive. T know
1 am an honest man, I will never injure a fly, I will not lie and I will
not prevaricate, T will not compromise with truth. T will never dis-
grave the editorial chair by writing something which I know to be untrue,
but Qovernwment now compel us to fight shy of naked truths and have
recourse to half truths and all that. 1 feel, Sir, that that editor is not
worth his salt who, for the favours of Government or for his own selfish
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ends or for saving his skin, writes matter which he knows to be untrue or
says things which he knows ought not to be said in the best interests of
the country. The editor, according to me, Sir, is the preceptor, the guiu,
. he is for the time being above Kings and should only sit on the chuir if

be is confident that he will be impartial, will say nothing which is untrue
or which is not in the best interests of mankind. The Press Act wants
us to be dishonest, it wants us to stifle truth, to curb our own thoughts and
to be more careful, lest, by blurting out the naked truth, we might become
His Majesiy 's permanent guests. 1 have at times differed from Mahatmaji.
1 have diilered, at times, from my own uncle, I have differed from tire
Congress, 1 have always differed from the Government. But when 1 differ
fromn my own people, these rulers of ours are happy, but when I criticise
them, they think I am committing a erime. 1 tell you, Sir, that the Prous
Act has made it impossible for any man to be an honest journalist. To
secwre sufety, one must pass over so many things that happen every day.
I will give you an instance. As soon as some Security from a paper was
demanded in the name of Quetta, I wrote in my paper that the name of
Quetta need wo more be mentioned in my paper. I also requesied my other
brother journalists to forget for the time being that there is any such
place in this country which is known by the name of Quetta. During
the periods of the Civil Disobedience Campaign, I have a standing rule
not to publish any editorials, ‘* we '’ disappears for the time being, only
wmews are published. We would be hauled up every minute, if we were
to write what we feel or what we see or know. I ask my Honourable
friends here whether they have read in any papers that are being pub-
lished in this country anything written about Chittagong, about
Midnapore, about Daeca and all that has been going on there. This
# how things are being suppressed. I will not take up this question ;
I leave it to my Bengal friends to tell you, Bir, what Black and Tan
methods have been tried in those parts of our country. 1 want to know,
why canunoi the members of the executive regard us as honest men ¥ Why
cannot tliey trust us ¥ Have we no love for our country ! Are we not

atriots ¥ Are we not competent enough to be good judges of what is

st for our country ¥ Do they think that we will mislead our own
vouths ¥ What for and why 1 Are they not our own children ! Are
they not of the same blood ¥ Have we no feelings for them t Do not
we want to better their lot ¥ The Britishers are entitled and justified in
taking away their youths from their own universities to fight an unrighteons
war in ilhe name of Belgium, but we are not entitled to ask our youths to
join us in a non-violent civil fight with these Masters of ours for just
securing to us our human rights. One thing in this connection i: note-
worthy. We who preach these things do not take cover behind the Jines ;
we who preach these things are always in the front.

The Honourable Member from Midnapore said that it was the bounden
duty of Government to protect the youths of this country from falling
imto the hands of terrorists. But he forgets that the duty of Government
fheither bezins nor ends there. May I know, if it is or it is not the duty of
the Government to see -that these youths have enough to maintain their
bodies and souls together ¥ Tn it or is it nnt the duty of this Government
to see that these youths are employed ! Hans it made any arrangement to
mee that these youths should have sufficient clothing and food and a roof
to give them shelter 1 He talks as if he cares more for the good of these
young men than we. He tries to befool us by posing as their benefactor
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and tries to lead us to believe that he is more anxious for the well-being
of our youths. We have a proverb which says, Sir, that 4 woman who says
that she Joves a child more than its mother is not a woman but a she-
demon. 1 wish to draw the attention of the Honourable Member to what
is being done in other countries by their Governments to fight unemploy-
ment.. What about the doles in England ¢ What about the sechemes that
are every day being thought of in America ¥ Will the Hounourable
Member from Midnapore or the Honourable the Home Member tell us,
8ir, what their Government have done or are doing to help these cducated
unemployment young men except driving them to despair, suicides and
terrorism § He has talked of terrorists and the Ilonourable the Home
Member has dilated upon three menaces. May 1 tell him that they are
not three menaces, they are only the triplets born of foreign domination 1
They are the products of their own creation : by their repressive policy
and for their own ends they have given birth to them. They are driving
our young men to despair, so much so that they take their lives in their
own haunds and prefer death to this life. Do the Government realize, Sir,
that the repression has reached to such heights that it has goaded even
our youny sisters and daughters to bid goodbye to their ordained lives
and join the fray, the end of which cannot but be death and the
gullows ¥ Have they ever considered that these terrorists will disappear
if the repression was not there ¢ If they had employment to keep them
busy and engaged, if they could act up to their 1deals and reaiise their
awbitions in life here, these terrorists will become the most respousible
members of our society. If we had our own Government, every one of
these youths would have risen high both in the ecivil and military
service of our motherland. Those who were in Chittagong, those mis-
guided youths of our country, if they only had been in the army and
responsible members of society could have very well led an army and
fought on any battle-field with honour and success. You deny them
opportunities, you want them to remain hewers of wood and drawers of
water in their own land ; you do nothing to provide them with a living
wage ; vou do not trust them ; you would not make them captains and
generals in the Army and the Navy for which they are most fitted ; you
will take thousands of vears to Indianise our Army and, in the meantime,
the flowers of our race, our hopes of the future, are withering and dying
an unnaiural death. ’

Let those who have eyes to see note that terrorism, communalism and
Communism are all fruits of the economie situation—and some of them
have been direetly fostered by our Masters. Do we not know how com-
munalism is spread, how it has been planted in our own land ? Do we
not know the history of separate electorates ¥ Do we not know the
history of the Communal Award ! Does it lie in their mouth, Sir, to talk
of communalism §

We are heing warned further and a bogey is being set up before us
of Communism. May I know if there are not Communists in England ?
May 1 know what the British Government is going to do with them or bhas
go far done to them ¥ May T know if the British Government has passed
laws like the one which this Government is going to pass in this country 1
My friend here reminds me, that England has now entered into a treaty
with Russia. Why and wherefore then this talkk of Communism t But
assuming for argument’s sake that Commumism is a bad thing, I hold no
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brief for it, may I know whether democracy has succeeded or whether
democracy has tailed in Kurope ! Will any Honourable Member kindly
point out to me whether there is democracy in France, whether there is
democracy in Italy, whether there is democracy in Germany, whether there is
democracy in Turkey, whether there is democracy in any part of Europe to-
day T May I tell you, Sir, that in England, Parliament no doubt rules, but
these P’arliaments are ruled by unaudited Party Funds ¥ Do our Honour-
able Members want us to have a Fascist regime here 1 Do they want us to
bave National Socialism here § Then, why this bogey of Communism 1
We know our men : we can sit down, talk and discuss things with them :
they are our own kith and kin ; we will settle our differences or even fight
amongst ourselves ; but what we are interested in, in the beginning, is to
get rid of this foreign domination ; and replace it by a responsible Gov-
ernment, in which they also can have a share, if they want to settle here as
fellow citizens, when we have got rid of a third party which magnifies our
differences and makes capital out of it, then, Sir, there will be time
enough to settle our own domestic quarrels and differences !

While we are talking of terrorism, I am reminded of agents provocateura,
You must have read, Sir, about them, how they induce the youth, egg them
on and tien give information to their masters. There are cases on record
of informers planting bombs in the houses of innocent people and impli-
cating them. I will tell you of cases of which 1 have personal knowledge
or just as good as personal knowledge. One agent provocateur seduced a
young boy, and, after some time, gave him a revolver and taught hira how
to use it. The boy began to move about with the revolver in his pocket
and a few days after he began to be shadowed by the police. After all,
he was young ; he got terrified and ran to a brother journalist friend of
mine and told him his tromble. My friend reprimanded him and asked
him to go and deliver the revolver back to the man who gave it to him,
and, after he had done that, he took him in his eare and saved him from
future gallows. I want to inform the Honourable the Home Member that
this very same revolver was found in the Lahore Conspiracy case.. The
Honourable Member should also know that this very journalist friend of
mine, a most selfless worker, the honour and pride of our profession, who
is unfortunately no more, was no other than Ganesh Shankar Vidyarthi,
the man who worked hard in hot haste that the attempt on Lord Irwin
should be foiled. As soon as he somehow got the information he used his
personal influence to see that the attempt should not be made. The
Honourable Member from Midnapore has nothing but eumes for us
journalists. 1 want to tell him that but for us journalists T do not kuow
where this ruthless exploitation of our country and these repressive lawa
will drive our young men and what will happen in this country.

T will tell you another story. A young mman came to me not long ago
at dead of night and told me that he was in trouble and wanted my help
and advice ;: he told me that he war a revolutionary that he was heing
hunted down by the police, that he hid. himself in the day and moved
about by night, was constantly moving to avoid arrest and never lived
in @ place for more than a few hours, that he had been asked to attemnpt
the life of so and so on such and such a date, but that he was nervous : he
had apent all the money he had in moving about and hiding himself, that
he waz hungry and badly in need of money. I saw his weapons with my
own eyes : he had two of them. T gave him food, gave him money after 1
had extracted a solemn promise from him that he would desist from the
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path, and instead of proceeding to the appointed place he will go back
to his mother and leave his friends who were training him in these ways
and leading him astray. He promised with tears in his ¢yes and went
away. If he was a police spy and had been sent to find out my views,
the Honourable the Home Member must be aware of this by now, but if
he was a genuine misguided revolutionary, I know that he acted up to the
promise he gave me as a gentleman. I might, here, as well, refer to the
much-taligned admiration of terrorists, I myself plead guilty to the
chiurge ; and say, Sir, that one would be less or more than human who
would not at times be led away to admire uncommon deeds of self-sacrifice
and valour although one may be religiously observing non-violence as a
creed, as a supreme faith of life and although temperamentally one may
even shudder at the thought of murder or violence. Does the Honourable
Meniber from Midnapore or the Honourable the Home Member know who
paid the highest tribute to Kanai Lal Dutt, the man who shot the
informer (Gossain in the Alipore Jail ¢ May I tell you, Sir, that the man
who could not resist admiring was a perfectly honest and most trusted
puccy Lnglishman, a cent. per cent. Britisher, 1 mean the editor of the
Pivnecer. Our difficulty is this. . ..

The Honourable Bir Henry Oraik : The editor of the Pioneer ?
Was it My, Wilson 7 What was his name ¢

Pandit Krishna Kant Malaviya : I don’t remember his name, it is
an old story of the year 1908 or thereabout. I think it was Mr. Chesncy.
I am not spesking of the Pioneer of today. 1 am speaking of the Pioneer
as it was conducted some years ago, when every single editorial was written,
by the best I. C. 8. people in the land. I am talking of th: Pioneer when
it was at the top of its glory, when it was regarded as the best paper in
India. This honest English gentleman, I mean the editor of the Ploneer,
could not be suspected, he was above suspicion and nobody eould dare
misnnderstand or put a different meaning on hik writings but we are
suspects, and whatever we may do or say, we will remain suspects, and
onr ordinary writings will be made to bear meanings which they should
not. 1 will only narrate one case more, that of poor Azarl. He is no more.
Mav hiy soul rest in peace. But may I say, Sir.....

The Honourable 8ir Henry Craik : Is he another murderer too *

Pandit Krishna Kant Malaviya : You may call him a murderer, if
you so ciioose. I am only pleading for those who are not here to defend
themselves, but please first hear what I have got to say.

The Honourable 8ir Henry Oraik : I he also another murderer ?
Pandit Krishna Kant Malaviya : I am speaking of Azad.
The Honourable Bir Henry Oraik : Also another murderer t

Pandit Krishna Kant Malaviya : If you are so anxious and curious
to know sbout him, I shall tell you presently what 1 have heaard about
him. I say, Bir, that we Indians could have slept soundly, without earing
for the defenees of our country, by making him our Commander-in- Chief.
A man of valour, a great organizer, a gentleman to the core of his bones,
from all that 1 have heard of him, and one of the best shots that was ever
born on this earth. I am sorry 1 never met him in life, but I want to tell
you, Sir, that this Azad was persuaded by some people to give up terrorism.
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He had agreed to do so, but the difficulty was that the police was hunting
bim down ; he would have been arrested, even if he had given up his way
of life, aud had honestly decided to live like us. 1f he had been caught,
he would have been cither transported or hanged. If we were trusted by
the Government, if we were in their confidence, 1 eould have gone to the
Honourable the Ilome Member and told him that henceforth this youngman
is in my charge, T am responsible for him ; he has given up the life of
terrorisia, so do not molest him any more, if you find him deviating from
the right path, just drop a hint to me, do not harass him, let him settle
down in life. This is what 1 would have told the Home Member. The life
of this young man would have been saved, he would have lived a useful
life and adorned any place, wherever he may have been, but this is not
possible. We ourselves are suspeets, what then about those who are
recommended by us 7 Well, Sir, 1 heard that Azad had agreed to change
kis mode of life, and because it was not possible for him io live in satety
in this country; some friends decided that he should leave the country and
go and settle down somewhere else in a distant place like Japan or Ainerica
or anywhere else. Wlhere was the money to come from ! Some [ricnds
apreed o raise the moeney, and they raised about Rs, 1,500 or Rs. 1,600
for hiza. He was paid about Rs. 1,300, and only about Rs. 300 was
wanting, ind he was sitting in the Alfred Park in Allehabad, because
someone iiad promised him that somebody would give him the balance
there. IIe was sitting there to receive the money. He would have got
it within 15 or 20 minutes, and he would have left Allahabad and bid
India also good-bye for ever, but some one informed the police, und he was
all of a sudden surrounded on all sides unawares. He had no knowledge
and he was shot at and maimed, bécause the police knew him to be the best
shot, and no one would approach him even from a distance of say 100 yards.
He was shot while he was gitting under a tree talking to some f{riend,
perhaps Lidding good-bye to him for ever. He was maimed and lamed
before he had any knowledge of the danger. What happened afterwards {
Wonld you care to know. Nir, he was being shot at from all sides, and he
was defending himself all alone ; he could not rise, he could not run, he
could nct even get up. He was under a tree, in the open, and the
defenders of law and order and justice were shooting at him frowm all
sides from behind the trunks of the trees. You will be surprised to learn,
8ir, that not one shot of Azad missed the mark. The marks left by the
bullets on the trunks of the trees showed that every shot was correct to
the point of an inch, was pointed at the heads of the shooters.
Whichever side he shot, the marksmagship was perfest. Who can belp
pitving und admiring this misguided unfortunate youngman, a picture of
physical health, in the prime of his life, if you see his photograph, but it
ia not the admiration......

The Honourable 8ir Henry Oraik : T can’t admire him.

Pandit Krishna Eant Malaviya : Will you please bear with me for
a little while ?

The Honouradle 8ir Henry Oraik : It is very difficult to be patient.

. Pandit Krishns Kant Malaviya : But, Sir, it is not gdmiration. We
weep and shed tears for the loss of young lives of great promise. [ wus
in jail then. What could T have done even if I had been outside * But
I waut to impress npon you, Sir: that the lifs of this yeungman sould have
been suverd if we'knew that we enjoyed :the oenfidence of the powers that
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be, if we could only depend upon them and approach them to get parden
for the young man when he was changing his way of life......

The Honourable 8ir Henry Craik : Pardon for a murderer {

Pandit Krishna Kant Malaviya : We could have placed him in
charge of an Army,

The Honourable 8ir Henry Oraik : The Army does not take

murderers,

Pandit Krishna Kant Malaviya : The Honourable the Home Mem-
ber is getting very excited, I beg him not to bring heat in the dis-
cussion. I have to plead for those who are not here to plead for
themsecives, he refuses to see the tragedy of our lives, and I would,
therefore, like to talk to him about another Home Member who was
adorning the Front Benches in this very House. I tell him there was
one lome Member,—may his soul rest in peace. (Interruption by the
Honourable the Home Member.) I am sure, my {riend, the Home
Member, will not be proud of the expression he had .used when T tell
him that T am referring to no less a person than the late Sir Alexander
Muddiman., T am sorry, Sir, he said something about his predecessor
which he should never have said......

The Honourable 8ir Henry Oraik : I said nothing at all about him.

Pandit Krishna Kant Malaviya : Well, Sir, Sir Alexander Muddi-
man dicd an untimely death, higs death is mourned by everybody who
knew him. Sir, T wag a Member of this House, I was a non-co-operator,
and [ never mixed with any officials, in fact I remained in this House
for a pretty long time without talking to many offlcials. But, one day,
T approached the late Sir Alexander Muddiman, with diffidence.
I told him that I was interested in a bomb case prisoner who was under
a sentence of transportation for life, that I had never met the man in
my life, that I knew nothing about his antecedents, that I by chance
happened to meet him while I was in jail, and that he might give him
a chance to start his life again. May T tell you, Sir, the reply that I
got from him ! He said that he hated keeping these young men in
jail. 1le asked me whether T would be responsible for him, and on
my saving yes, he said, your man will be released. He further asked
me whether he should write to the Deputy Commissioner of the district to
keep an eye upon him and give him a post, and on my saying that
1 would find him a place somewhere, orders were issued. the man was
released, and this Siddique Ahmed, a God-fearing man, is in service
now and is enjoying married life in peace and contentment. Govern-
mwent has not lost anything by this act of grace and merey. The
Honourahle the Home Memher and the Honourable Member from
Midnapore know not our difficulties. T must have become a most
dangerous suspect even now in the eyes of the Honourable the Home
Member. He won't trust us. Let him trust us, let nus co-operate with
perfect good will and trust and every young man will give up this path
of terrorism,

Mr. F. E James (Madras : European) : May I remind my Honour-
able friend that the three immediate predecessors of the Member from



THE ( RIMINAL LAW AMENDMENT BILL., b73

Midrapore, most beloved of Englishmen, who were popular with the
reople, have been murdered by these men ?

Pandit Krishna Kant Malaviya : My Honourable friend ought to
know that I am not defending murders, I am a Brahmin, they are
revolting to me, but I will give an answer to that later. Trust begets
trust and I will reply to what you have said later, when I have a talk
with you outside this House. As I was saying, Sir, I must have
become a most dangerous suspect in the eyes of the Honourable the
Home Member even now. I may be charged with association with
terrorists, I may be charged with hiding and helpinz suspects
baving sympathy for them and one thousand and oue -other things.
But very few people realise that these misguided youths are our own
kith and kin, of our own blood, and our own countrymen and as you
know, Sir. sons may be truants, they nmay be wayward children, they
mayv be even bad, but a mother is a mother and she loves even her
worst son. Who can be more interested in their welfare than our-
selves ¥ We want them to change, but they look to us and are nc!
fed. When they drift we have no knowledge of them, when we know
them we cannot help them. Even talking to them is beset with danger.
You know not where they are and they will not come to you, even if
they do, vou know not their inner thoughts. May I tell the Home
Member, Sir, that T met a famous revolutionary in a town where
I had gone to address a meeting, he was introduced to me under a
false name and it is only now, after three or four years that I have
come to know who he was !

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
vacated the Chair, which was then occupied by Mr. Deputy President
(Mr. Akhil Chandra Datta).]

Does the Honourable the Home Member know that there is one
sitting in this House on my side for whose arrest, alive or dead, this
Government of his had announced a prize of Ra. 25,000 ! Does the
Honourable the HHome Member realise now how good and tame
these terrorists are ¥ Will they even now repent for their mistakes ¢
Will they change their methods ¥ Every one of these terrorists would
be un M. L. A, and sit with us here and be a most responsible member
of our society, only if the police will not hunt them down, will not
thirst for their blood but allow them to live in peace the moment they
come back to us and solemnly give us a promise that henceforth they
will be like us and will have nothing to do with terrorism. After all
the terrorists also must have been fed up with the life of hide and
seek and constant dangers which at the best cannot bring about

mueh,

While talking about terrorists, I think it would not be amiss if
I refer, Sir, to one more matter in this connection. The one great cum-
plaint of the Honourable the Home Member and the Member from
Midnapore is that why are these terrorists painted and admired as
martvrs ! They want to know why these are not condemned as mere
simple murderers. My reply to this is, Sir, that they are the loyal
subjects of the Crown and imitate their Masters. I am afraid I will
have to explain it. I will not say much. I will refer to only one
unfertunate incident, and. I hope the House and my Mussalman
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friends especially will pardon me for this reference. I am only refer-
ring to it a8 & reply to the Honouyrable the Home Member, 1 believe
in ‘‘ Revilg not the dead ’’ and I have mnothing to say agdinst the
departed soul. Does the Honourable the Home Member remember
the genesis of the Karachi firing? Was the Government very
anxious not to hurt the susceptibilities of my Mussalman friends ¢

S8ir Ghulam Hussain Hidayatallah : But you did not support us,—
your Party.

" Pandit Krishna EKant Malaviya : You know not what you talk.
You have not heard what I have said. Were the Government anxious
not to hurt the susceptibilities of my Mussalman friends ¥ Were the
Government very keen to see that the last honours were duly paid to
the departed soul ¥ Am I to understand that the Government regarded
the sounl departed as a martyr ¥ What Government do in the name
of plocating the Mussalman friends, we do in the name of humanity,
for every controversy ceases with death. I think this answer will
satisfy the Honourable the Home Member,

The Honourable 8ir Henry Oraik : On point of order, Sir. Has
this anything on earth to do with the Bill under discussion ?

Mr. Deputy President (Mr, Akhil Chandra Datta) : The Honourable
Member appears to be in order, because he is giving some of his
grounds for opposing the Bill.

Pandit Krishna Kant Malaviya : The Honourable the Wember
fromm Midnapore knows not, he profesaes his love for the youths of
this country, he knows not what we, poor and powerless as we are, do.
We have no power in our own iand. we are not trusted by the Govern-
ment. If we had the power, if we could only throw open opportunities
in life, we would have every young man employed and engaged. 'The
Honourable the Home Member is moving in a vicious circle. He wants
to have mango fruits by planting ‘‘ Babul ’*. He forgets that as von
sow, so yYou reap. He wants to kill and axtirpate terrorism which is
a byve.product of his own terrorism, by repression and more and more
repression. He knows that his Government has not succeeded so fa.
He had had these laws for years, but they have not pruved effective.
He kuows all this, but still he is for repression more and more. Hso
will not learn that terrorism begets terrorism. His thirst for repression
like that of wine leads him to ery for more and more. He will not
change his methods, he will not learn, he will not take us into his
confidence, he will not trust us. He will not believe us when we tell
him that wc are as anxious to extirpate terrorism as he, perhaps more
because we want to save the lives of our youths. He will not give
us power and say, manage your youths and make them responsible
citizens.  He will not give us a chance even. T want to tell him, Sir,
“ Trust us, have faith in us, give us power to remove poverty and
vnemployment. Open out fresh fields. and pastures new for qur young
men "’ and then this phase.ef terrorism will fade away like a bad
dream,. Will he listen to us ! Will he bo goed enough to follow this
advice for even a few months T



THE ORIMINAL LAW AMBNDMENT BILL. 5876

My friend has talked of picketing. He says it is net peaceful
and it cannot remain peaceful. I may or may not agree with the first
part but with the latter part I do agree, and why ¥ During the last
Civil Disobedience Campaign picketing was going on in the
market of Allahabad. Ladies of the most respectable families in
Allahabad were picketing a foreign cloth shop. I was sitting at a
distance. Some senior man had to remain in the market so long as
these sisters and daughters of ours were there. At about noon, one
man came and told me that two riff-raffs of the town had been given
drinks and had heen persuaded to come to the shop for purchases,
create trouble and insult the ladies. 1 at once left my place and went
and sat in a neighbouring shop. Within five or ten minutes the
drunken- riff-raffs arrived and ean you imagine, Sir, what they did !
Their first act was to.rush through the chain of the pickets, abusing
them and trying to molest them. I had informed the ladies. They
were careful and nothing untoward could happen and the situation
wag saved. By this time some people assembled. Those who knew
the riff-raffs, reprimanded them and they were persuaded to go back.
I do not insinuate anything. I blame nobody. I ecan say for the
authorities in Allahabad that they are very ecivil to us. They have
never failed in showing me every courtesy. They have to carry out
orders and they carry them out honestly without at the same time
bidding good-bye to their good manners and ecivility. But I ask the
Member from Midnapore and the Home Member how can we encourage
the use of Swadeshi, how can we carry on a campaign of ‘‘ Buy Indian
goods "', how can we protect our key industries ? We have not the
power to pass a law and protect them. We have not the power to ereot
high tariff walls around us or ban the imports of foreign goods. We
have not these powers and the Government will not pass such laws to
help us. What is, left to us, then, but picketing, entreating and
begging our people not to buy foreign goods or not to go in for
liquorshops. If we had the power we could achieve all this by one
stroke of the pen. But does the Honourable Member know how his
people in England behaved when Indian fabrics were exported in large
quantities to England ! Those who wore them could be fined, if I
mistake not, £75 and the Honourable the Home Member will, I hope,
not be surprised if I tell him that ladies wearing Indian fabrics were
molested and their clotheg torn off in public streets,

B8ir Abdul Halim Ghumavi (Dacca cum Mymensingh : Muham-
madan Rural) : When and where !

Pandit Krishna Kant Malaviya : In London, during the times the
East India Company was here. It is very good to sermonise and
preach where your interests are not af stake, where you do not suffer
and where you have to gain all and lose nothing. The truth of the
matter in the words of a poet is :

“ Ham Gh bhi barte Aain 1o hojile Aain badndm

Voh Katl bhi karte hain to chareha nahin Rola *'.
~ Even if we sigh, complain or criticise and say that we are suffer-
ing, we are given bad names, while when they commit murders, the
news of those murders are not even allowed to be published and they

asre not known. I would not, Bir, pursue this line of argument any
L187LAD .
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further. I would only draw your attention to what the Honourable the
President said in this Assembly in 1932 when the Press Law was being
passed. The Honourable the President, an Honourable Member as he
‘then was, called it, Sir, a double-faced and deceptive measure, professing
to conttol violent writings but really aimed at taking control of the
entire Press. We know, Sir, that we are powerless, the exeeutive is
bent upon passing this Bill into a law. We can only say, let them
have it, if they so choose, in spite of us. We will not share the res-
ponsibility of disfiguring the Statute-book. His Excellency the
Viceroy has powers of veto, he has the powers of certification, let lis
Excellency certify this Bill also and bear the responsibility but, at the
same time, 8ir, I want to draw the attention of the Honourable the Home
Member to a very wholesome principle laid down by his own colleagues
in the Repressive Laws Committee Report. They said, Sir, in their
report that it is undesirable that any Statutes should remain in foree
which are regarded with deep and genuine disapproval by a majority
of the Members of the Legislatures. The Report of the Press Laws
Committee is also before us. The whole question was judged by three
tests (1) hus it been effective (2) whether an Act like this is nccessary
for the maintenance of law and order (3) whether on a comparison
of the advantages and disadvantages which the retention of this Act
will involve, its continuance is desirable and the conclusion at which
they arrived at after mature consideration was that the law shonld
be repealed. As the Honourable the Home Member must be aware,
these committees were presided over by the Right Honourable Sir
Te¢j Bahadur Sapru and Sir William Vincent was a prominent member
bf these committees. I have nothing more to say. The Home Member,
Sir, has not proved his case. He began as if he was going to convinece
us why the measure was necessary and why the ordinary law of the
land was found to be insufficient. I am sorry that he began by
assertions, went on with assertions and ended with assertions without
proving anything or convineing us. To give this Bill the name of
‘law ' will be insulting and degrading the word *law ' itself. To me
it seems that the best name that we can give to this gravest encroach-
ment that any Government has ever made on the liberty of the Press
and the public in times of peace should be ‘‘ Sir Henry Craik’s Boa
Constrictor ’. I want the Honourable the Home Member to tell you,
Sir, why this indecent haste, why this hurry to place this enactment on
the Statute-book. Will Heavens fall down if the measure 'does not
become law by December, 1935, or 1936 ¥ Will the British domination
disappear if he does not arm himself with this poisonous gas,
the use of which should be tabooed by all civilized Governments. I
kunow, Sir, that constitutional reforms have always been preceded by
such Press Acts. We had the Press Act in 1910 when the Montagu-
Chelmsford Reforms were coming. The new Constitution has been
passed into law. The executive kmows that it has to be thrust upon
our heads in spite of us. It knows that the new Coustitution has been
condemned by every shade of public opinion in this country, that there
are people here who are pledged to destroy it, mend it or end it : The
bureaueracy is anxious.to see, Sir, that it is worked, and they want to
have the points of their bayonets raised at us every minute of our lives
and to be ready for all emergencies. Their Damocles’ sword of this
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Bill will be dangling at our heads, so that if we raise our heads even by
an inch, if we want to carry on agitation for the rejection of the new
Censtitution they will be able to draw out blood. I, therefore, say Bir,
that this Bill is unfair, unjust and has no moral ganction behind it, and
I only end by saying in the words of an Urdu poet : '

‘‘ Ham mne dekM thi ada kol tere diwano ki
Dhajjiyan kuoh liye baithe the garibano ki
Aj darband kiye jate Main sindano ke
Aur bigadenge mizaj ap ke diwano be.’’

(Loud Applause.)

The Homourable Bir Henry Oraik: Go on cheering.. He has
praised murderers |

Dr. G. V. Deshmukh (Bombay City : Non-Muhammadan Urban) :
Mr. President, I must say that I like the Honourable the Home Member’s:
speech better than many of the speeches that I have heard from the other
side. Well, Sir, although the Home Member has left the Hall and although
he has not himself observed, what he hus so very much preached to this
gide of the HHouse, that is, to keep dispassionate and cool, in spite of all
that, I will say that I stick to what T said originally, namely, that I like
his speech better than the other speeches I have heard from over there,
and I will tell you why. It is for this reason that it has seemed to me tof
be a little less panicky, and there reemed to be a little more analysis in his
speech than in the speeches T hiave so far heard on the other side. What
did we find in Sir Ghulam Hussain Hidayatallah 1 Sir, he allowed him-
self to be panicky and nervous and heated, and he was talking about
terrorism, Communism and communalism without giving any thought to
the subject.

8ir Ghulam Hussain Hidayatallah : I have given the matter better
thought than you.

Dr. G. V. Deshmukh : Sir, I do feel that when the Home Member
comes forward before this House in connection with a
measure that was passed simply because it was a
temporary measure at the time of an emergency, I do think that when
it is sought to be put permanently on the Statute-book, there should
bs something more than the mere desire of their baving more and
more authority in the hands of the executive. Sir, as iz well-
known, the appetite grows by eating. You very will know, Sir, and
those who have been old Members of the Assembly know, that when'
this measure first came up before this House, it was considered in its
legal aspects, and when it was considered in its logal aspects, it was abso-
lutely demonstrated that this measure violated every primciple of law,
that it was indeed a misnomer to call it a law, that ii must be called a.
lawless law, thet it violated the first prineiples of jurisprudence, that it
adjudged a man guilty whken by all the codes of jurisprudence a man
ought to be considered innocent till he is proved to be guilty. It took away
the right of appeal. It subordinated the powers of the Legislature and of,
the judiciary to those of the executive, and what is more, it handed over
powers to the magistracy which are not given even in ordinary cases.
I do not want to deal with this subject from the legal aspect. Sir, the
Home Member very adroitly has avoided this-aspect in introdueing this
Bill even though he has suggested that this tempprary measure should he

4 PM,
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permanent. I have a shrewd guess as to why he did it. I believe he still
finds that there still is that small band of fighters who fought this Bill
to the last, especially the Press Emergency Bill when it was managed to
be brought up at the fag end of the Session : and perhaps it may be that
the Honourable the Home Member might have heen frightened and dared
not deal with the Bill in its legal aspects in view of the fact that the
Honourable gentleman who adorns the Chair today is the Honourable
Sir Abdur Rahim of that band of fighters. The Home Member has come
up for the sanction of this House to the passage of this Bill on four grounds
and they are these. The first ground is the Civil Disobedience Move-
ment—and I will say it to his credit that wheress other speakers merely
got panicky over Civil Disobedience, the Home Member qualified his re-
marks by saying that the Civil Disobedience Movement has nearly dis-
, 80 that it was a disappearing Civil Disobedience.

As to the second alleged ground, terrorism, the Home Member was
good enough to say *‘ reviving terrorism '’ ; he did not say it in the same
way as other speakers have done, and he also admitted that there are some
gigns of ‘‘ reviving terrorism ’’ only in Northern India—I think I am
rightly quoting the Home Member. Then with regurd to advancing com-
munalism—the third of the alleged grounds for this measure—we should
like to know whether there arve any valid grounds at all for this punicky
state of things and committing us to putting a picce of legislation on the
Statute-book of this country and disgracing it in this fashion. Sir, let
me take Civil Disobedienee first, The Honourable Member who spoke
yesterday afternoon was very pleased when mny colleague, Mr. Satyamurti,
admitted and admitted frankly and honestly that Civil Disobedience will
never be given up.

Mr. P. J. Griffiths (Bengal : Nominated Official) : I was sorry.

Dr. G. V. Deshmukh : After all, what is Civil Disobedience? Civil
Disobedience is an idea, and [ may assure the Honourable Member who
made his speech yesterday that, whether you like it or not, Civil Disobe-
dience has come to stay not only in India but all the world over because once
an idea comes into this world, the idea is immortal. And what is Civil
Disobedience ¥ The principle of Civil Disobedience is this that when a
helpless people has to deal with an oppressive and unjust Governnient, then
Civil Disobedience is the only weapon, is the only non-violent weapon
with which you can fight any unjust and oppressive Government. Well,
if my Honourable friend is not pleased with this, under the circumstances,
what is wrong with the answer that Civil Disobedience can only be suspend-
ed and cannot be stopped ? T say it can only be suspended and eannot be
stopped. May'T tell the Honourable gentleman who spoke 8o much about
the Civil Disobedience that his own sountry, England, is not free from it ?
What did the waitresses of Regent Street do ¥ Was it not Civil Disobe-
dience ' T suppose you think that is too insignifieant an illustration,
Then, T will refer him to the farmers of Kent. What did they do 1 Did
they not use Civil Disobedience ¥ T yon do ot eall it Civil Disobedience,
then what is it ¥ Therefore, T repeat again that it is ahsolutely impossible
that the Civil Disohedience 'will ever be stopped. Well, Sir, with a very
asturate disgnosis of the wituation, section 7 seems to have besn retained,
betdum the Government of Todin Mave diagnosed that if ever the Civil
Piscbaditnce Movemnent is ‘going %0 be launched again, then it will be by
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means of picketing. Now, here, again, my Honourabls friend, who spoke
vesterday afternoon, said that picketing can never be peaceful. If that
is 80, then do away with it completely. In that case where is the necessity
of the explanation of section 7 ¢ You have the section above in which
you mention the things which must not be done and then to save your own
face, because you are not certain whether picketing really can be considered
lllegal to show you are reastnable, you add an explanation saying that
for indigenous goods and for {emperance purposes it may be used and it
will not come under this section. I will refer him again to the history of
lis own eountry. Does he mean to tell me that when picketing is done
in this [ashion in connection with temperance it can ever be peaceful ! I
will refer hins {0 what happened in England when a certain gentleman
came there whose name 1 forget,

Some Honourable Members : Pussyfoot Johnson.

» Dr. . V. Deshmukh : Yes, he was the man. [ want to ask you
whether those movements in the interests of temperance were ever peace-
ful. I must say to the credit of my medical colleagues and students of
all the hospitals that in London they took a leading part in this movement,
In spite of all our activities, I did not see any legislation from the Parlia-
ment or from the executive authority of England saying that this is a
very bad sign and that if this temperament developes it will again be
used for other wovements and, therefure, it will lead to disorder ; there-
fore, they must have the concentration of authority into the executive
hands. I can understand your attitude if you go the whole hog with it.
1 can understand vou if you say that we will have nothing to do whether
picketing is legal or illagal ; we want to abolish it. But what is the mean-
ing of the saving clause in this explanation ¥ That only goes to show that
vou yourself are not certain ahout what you are doing and that it is only
a pretext to concentrate all the authority in your own hands. We were
also told yesterday that so far as liberty in this country is coneerned, wa
are very much better off and we were given instances of Russia and Italy.
We were told that we were very much betlter off and we had no reason to
grumble. Now, if vou take the ease of Russia and Italy, then what are
the Governments there ? Do they pretend that they are democratie Gov-
ernments? They ray downright they are dictatorial Governments, If you
are prepared to do that, T will agree with you. But so long as you do not
do that, then I say there is such a thing as noblesse oblige. 1f you pride
yourself on your parliamentary institutions and if you pride yourself
that you are going to rule your vast Empire by means of parliamentary
institutions, then T say that in your own interests do not give us instances
from these dictatorial countries. Tt will not help you. If, on the other
hand, yvou say that whatever it may be in England, we are not going
to rule in India aceording to the forms of Government in England, there
again [ agree with you. 1 will have no complaint against you if you do
that openly and frankly. But, then, you should not have these farces
of parliamentary government such 'as. Rnund Table Conferences, Joint
Parliaraentary Committee Reports, White Papers and Parl:amentary Acts,
Wind up all that and say that we want to establish a miniature Mussolini
in every district and a hefty Flitler at the centre and we want to rule like
a dictatorial and despotic Government. If you do thaz, I will agree with
vou. . But till such time as you do not de that, then it is either hypocrisy
of you ‘went to coneentrate ull your power into the hands of the executive.
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Figures and statistics are very good things and 1 have to deal with them
a great deal but they are only valuable if you look at them in a dry way.
But where vital values are concerned, I ean tell you that statistics do not
mean anything. My f[riend, the Honourable gentleman from Midnapore,
spoke yesterday with earnestness and sincerity and I think I was one of
those who congratulated him at the end of his speech. Now, what was
the point he made § He said why should Indians grumble so much for,
after all, these laws, even if they are repressive laws, are not working so
harshly and he gave a few statistics. The statistics were that in this
country there are 4,000 odd newspapers and there were on'y 70 or 80 pro-
secutions and the proportion of prosecutions was something like 1 to 180,
Therefore, we have to accept that the laws here are exercised very mildly.
He will pardon me if T give him another illustration. Now, the population
of this country is 350 millions and 1 will not make any difference between
the Europeans who are in this ecuntry and the Indians who are in this
country. I should like to treat the whole lot for my purposes as one. Now,
how many terrorist outrages have taken place ¥ 1 take it that there arc
about 300.
An Honourable Member : Much more.

Dr. G. V. Deshmukh : I do not mind whatever you say. But what
is the proportion that works out ¥ It works out to about one in a million.
Does my Honourable friend want me to wait till the proportion comes down
to 1 10 180 ¥ Does he mean to say that until that time terrorism is exer-
cised very mildly in this country and, therefore, nothing should be done 1
If that is the kind of argument, I would despise myself as « man. I repeat
again that where human valucs are concerned, it is not the statisties whieh
help us but it is the principle of the thing which is important. T know
that Indians, as a class, deplore terrorist crime ; they are not fond of
terrorist crime. If the principle is bad, then it matters very little to me
whether one press has been prosecuted or 100 presses have been prosecut-
ed or whether the proportion cores to 1 in 180 or 1 in 18,000. Now, that
1 am on the guestion of figures, I might refer to another thing. We were
told by some other speaker that in spite of these repressive laws, the
printing presses have gone up in this country. The conelusion drawn
was that if these repressive laws had come in the way of the prosperity
of the printing presses, then the figure would not have gone up. Now,
figures, as | said, are always correet but the interpretations that you can
put. on them may be diffarent. 1 do not say that my Honourable friend’s
interpretation may not be correct, but what I do say is this that there are
many other interpretations that can be put. And the interpretation
that 1 amn going to put may also be correct and I hope the Honourable
Member will do me the justice of saying so. India is a poor country
and according to your own estimates there is a large nuinber of educated-
population. I am not talking about the poor millions resting peacefully
in their villages and only wanting to follow their religion. I am not
talking nbout them. I am talking about those discontented graduates,
educated persons. What are. the avenues left for them ' Nothing.
Therefore, especinlly in times of world depression when practically every
profession way in distress, then these young men took to small and petty
presses, and in opening them up is it not likely that the number may go
up ! Bo, I submit that the number of presses does not mean anything..
What I would like to know in this. 1f printing profession or the press
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was thriving on account of this law, how many of the big presses were
instituted into this country. Until I kuow that and until I know that
the big presses, which were existing in this country beiore the ’ress Act,
have actualiy made more profit after that time, I will pay no uttention
to this figure of 4,000 presses which are existing in this country. 'Then
again about the papers, we were told that there are about 4,000 odd papers.
I am taking a little time over this because it does seem tu me that an
attempt was made to misguide the House by means of statistics and
figures. My opinion is that unless you have vital values and human values
considered with these figures, these figures do not mean anything. We
are told again that there are a large number of papers in this country,
as many as 4,000 odd newspapers in this country. What does that mean !
That does not mean anything. Does the circulation of all these pupers
put together come up even to the circulation of a single paper like the
Times. 1 am not referring to the Times of India, I am talking of the
London Times. On the one hand you yourself will say, that our masses
are very ignorant, that literacy is very poor and, therefure, you must
necessarily admit that the circulation of these papers must be very little
and that possibly even though a paper might have a circulation of 100, or
200 or even 500 that would be included in your statistics as a newspaper
to swell up the number of papers which go on your record. But I say
that the cireulation of all these papers put together, I doubt very much,
whether it will come up to the eirculation of one paper like the Timcs of
Liondon or the New York Herald in the West or in Europe. You cannot
have it both ways. You cannot have an argument that the masses of
this country are ignorant, illiterate, very apsathetic and that they do not
care what kind of political Government there is, they pay their taxes,
and remain quiet ; and at the same time gay that the presses somehow or
other must be choked, must be throttled, because otherwise they diffuse
and spread widespread discontent, that they spread inflammatory material
to the public and that it will lead to public danger. I say that this is not
a fair argument to apply. I think I have pretty nearly disposed of some
of the statistical fallacies connected with the speech of my Ilonourable
friend of yesterday afternoon.

Now, so far as Civil Disobedience is concerned, what are you going
to do with it 7 Are you going to stop Civil Disobedience by means of
this Act ¥ The object of this Act any one caun see, it does not need very
much acumen to find out where it is driving at. It is not so much the Civil
Disobedience. You are not-frightened by these terrorists. You cannot
tell that now to the Indian people. I kmow that the Britisher is a brave
person, he has fought Germany, he is constantly fighting wars on the
different fronticrs of the Empire. It is not that, I tell you what is the
whole idea behind this measure. You want to attack the Press ; that is
the whole objective behind this game (hear, hear). You are not going
to tell me that you, who fought perhaps some of the bravest nations on
the face of this earth, that you, are frightened by 100 or 200 terrorists
and that you cannot take eare of them. I will not believe it. I say that
in every measure that you propound there is something quite different
behind it. We are no more children in this country to take your measures
at their face value. The faeade is quite different ; there is somnething
inside the house which is entirely different. I will now try my best to
prove it to you and to the people who are willing to be eomvinced by reason
that this is the whole and main objective behind all this. In the case of
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the Civil Disobedience Movement, in ease it is going to be revived, if you
admit that it is a principle which has come to stay, how are your press
laws, or how is the Criminal Law Amendment Aect going to prevent the
Civil Disobedience Movement ¥ Therefore, it cannot be prevented.

I will now come down perhaps to the second ground which the
Honourable the Home Member has given to the House to authorize him
to place this Act on the Statute-book, and that is on aceount of terrorists.
The best thing when one becomes panicky or frightened is to analyse the
situation. I helieve that that course will not be denicd to me by the
Opposite Benches. What is terrorism ? Is terrorism foreign to our
nature, to our culture and to our traditions or is it something that
we will take to readily ? You have only to look at the traditions
and culture of India to realise that terrorism is something that is
very foreign to the people of this country. I do mt do any injustice
by saying this, I do not elaim very much more than what has already been
granted to the Indian, the mild Iindu if yon please. Terrorism is so
foreign to his nature that actually it hax become a fault of his and the
epprobrious name of ‘‘ mild Hindu '’ has been applied to him. I am
convineed that it will also comfort my Honourable friend, Sir Ghulam
Hussain Hidayatallah. to know that he is not included under very much
of a different category to the mild Hiudu. Therefore, terrorism iy after
all against the tradition of the country. Well, then, I am not talking of
reviving terrorism of today or the terrorism that was during this preced-
ing period when it was nearly wiped ont. 1 want to be fair to the oppon-
ents and 1 am going to take terrorism in its worst days. On the other
side of the Ganges, in Southern India and in the Central India, where
were the eases of terrorism ! There were none. Mind you, Sir, it is a
vast tract of country, perhaps five-sixths of India and with all that, in
these, it was not that the papers were not being cireulated. I will pre-
sently try to explain it in a better way. Where was terrorism ? Terro-
rism was localised to two Provinces, that is the Punjab and Bengal or the
north of India. It is merely comunon sense that when a vast country like
this is practically free from terrorism and when only in a few provinces
it is localised, then what a good physician or a good doetor will do ¥ How
will he diagnose ! Will he condemn the whole country or will he be
right in saying that this is a Jocal disease and, therefore, when a treatment
is to be undertaken it is to be entirely local.

The Honourable 8&ir Nripendra 8ircar (Leader of the House) :
Amputate that portion.

Dr. G. V. Deshmukh : But you do not amputate the whole tody.
T am glad that the Honourable Sir Nripendra Sircar has taken the very
words out of my mouth. T am coming to the very argument presently.
T amn glad that the Ionourable Member has anticipated me. I say it is
a local disease and if there had been any terrorism in any other part of
the country T can assure vou that the Honourable the Home Member would
have informed us of it, but even yesterday in an apologetic way, he said
that terrorism seemed to be reviving in Northern India. Weli Sir, it
that is so, what I say is this.

- Mr. Huhummd Yamin Kbhan : What about the attack on the
Bombay Governor {.
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Dr, @, V, Deshmukh : You are very good "I was not going to
forget it; T was going to mention it. It was uok an act
of terrotism, if you have read the case. That is why I say you dre
panicky, a.nd with the names of - terrorism and Civil Disobe-
dience, you seem to lose your brains and get panicky
(Lumughter), and that is how an attempt is being made to stampede you
and people of your type into voting for this measure (Laughter). Now,
Nir, 1 say that if the disease is local - you must try to find out local
remedies for it. Why is it that terrorism does not exist in the rest of
Iudia but seems to exist only in the land of the Jallianwalla Bagh and
in the land of detenus where detenus are kept in prison without trial,
without giving them a chance to defend themselves and without bnngmb
them to trial ?

The Honourable 8ir Henry Craik ; Has there buen no terrorism in
Bombay

Ur., &. V. Deshmukh : No, Sir.

The Honourable 8ir Henry Craik : What about the attempt to
murder Sir Ernest Hotson ?

Dr. G. V. Deshmukh : Would you ecall that an act of terrorism ?
What is an act of terrorism ¥ If, without-warning in the middle of the
night, somebody tries to come and kill you, that may be called an act of
terrorism. After all you yourself have never proved that it was an act
of terrorism. It rmght have been a private grievance ; I am not here to
defend it. But I do deny that that particular aét was an dct of terroriem.
But even supposing for the sake of argument that there was ome attempt
which fortunate]y did not result in #ny loss of life, in the’ whole of the
5|6ths of India with a population of about 200 million..........

The Honourable Bir Henry Oraik : That is quite macuurst.e there
were acts of ten;onam in Madras too.

Dr. G. V. Deshmukh : 1 am absolutely in love with your style of
making assertions. What I say is that if there was only an attempt in
a vast territory containing about more than 200 million population,
would you ecall that terrorism in the country ! When it suits you, you
say that India is a4 big country, it is not a country, but it is a continent ;
it consists of different races and different provinces. But ean you show
me a single week in which in the continent of Europe there is not one
single act of violence ! You see terrorism in the civilised parts of
Europe such as France, Germany and England and in other parts but you
do not on that account have repressive laws and laws concentrating the
whole of the power in the executive authority.

Mr. F. E. James : My Honourable friend is pobably not aware that,
over a greater part of the continent of Europe, there are such repressive
laws as my ITonourable friend does not dream of.

Dr. G. V. Deshmukh : My Honourable friend docs not seem to have
either heard or nnderstood what I said in the earlier part of my speech.
If you have a dictatorial and despotic Government here tomorrow, 1 am
with you ; I have no complaint against you. But beeause you make a
pre.tence of democratic and Parliamentary Government, that is why I am
coming forward before vou, and I say that if you want to keep your
prestige as a Parlmmentary natlon' you must grant us Parliamentary
institutions and you must behave in a democratic fashion. And it is no

L187LAD "
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good your nm{nckmg up instances from countries which are ruled autocra-
tically applying those to us and then saying that you are still a
Parliamentary nation. That is my complaint ; I hope you are satisfied.
(Laughter.)

‘Well, Sir, coming back to this terrorism, will you penalise the whole
country by having a general measure like this ¢ T say that for a local
complaint you can certainly by all means have a local remedy. And you
cannot deny that you have plenty of weapons in your armoury. Anc 1
do not krnow why so much fuss is being made about the future Constitu-
tion and trying to see that the future Ministers may be left in compara-
tive peace. That does not mean much of a compliment to my own com-
patriots and countrymen because it is an insidious insult if only my
countrymen will look at it. The argument is put forward that they want
to give to the future Government these Acts so that their administration
may be easy. I suppose the Members of this House well know that the
future Constitution is supposed to be provincial autonomy and that all
the authorities are supposed to be transferred to Indian hands ; and they
have no confidence that my own countrymen, the Indian Ministers, will
be able to administer properly under criticism unless from now on they
make this preparation that there shall be no criticism by the press. Sir,
this is an insidious underground insult to my own countrymen and under
the garb of saying that they want to leave the future Coustitution safe
and smooth to work. This is the insult that is being hurled at my own
countrymen. In the case, therefore of this local terrorism I have no.
complaint if you have loeal measures. It is not that even in the future
Constitution you are not supplied with the proper remedies. Why, you
have the discretion of the Governor ; it is not merely the Governor
General in Council but you have his independent judgment. He is
responsible for the safety, he can have Ordinances and even Ordinance
Acts. With all these powers and with provincial autonomy soon to come
in, I fail to see the force of the argument that in the interests of the
future Constitution that is coming in, let us have an all-India measure
8o that the future Constitution may be safe to work. 1 say that there is
something behind this and that something, so far as I can guess is
nothing but attack on the press.

Now, Sir, let me come to the third ground on which the Home
Member wants the permission of this House for this Statute, and that is
Communism. There again I am not very much frightened of Com-
munism. And after all is said and done, in spite of the lurid pieture
that was dvewn before our eyes 8o that our hair may stand on end that
there will be armed revolution and the fabric of the society will be
destroyed, I say here again I am not frightened at all. Can you prevent
the principles of Communism coming into this country 1 You go round
to all the booksellers and their shelves are full of Ruqslan history and the
principles of Communism. They are not written in Russian, if you
please, but by your own English authors. And they are not revoluhonary
authors but men like Bertrand Russell and H. G. Wells and others. You
will find libraries full of this Russian literature. Therefore, so far as the
principles of Communism are concerned you cannot absolutely prevent
them ; you cannot prevent the intercourse of nations in these days much
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:}g any tyrant would like to do. It is impossible, the times are not with
em.

Pandit Krishna Kant Malaviya : And there is the judgment of the
Caleutta High Court.

Dr. G. V. Deshmukh : Yes, I will come to that.

Then, so far as the principles of Communism are concerned, I do not
think anybody ecan prevent them. And what is more, if you ohJect to
those principles, how is the progress of humanity to go on t It is the
glory of England and perhaps the one consolation that we have,—it might
he a very poor consolation but it is a consolation and a grievance also,—
that a nation which stands so much for free thought and has given
shelter to so many persecuted Princes and Governments of Europe should
by chance govern us but at the same time deny us the same privileges
which they accord, not only to their own people, but particularly to those
people whom they have nothing to do with. That is our grievance. All
these books you cannot prevent. What is going to happen to your judicial
Courts !

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

What is going to happen after the decision in the Calcutta High
Court the other day ! For mere designing or planning you cannot put
a man in prison. I suppose there again the Government of India will
say ‘‘ We cannot bring these culprits to book and, therefore, let us have
new legislation, which will take away the power of the High Courts and
put it in the bands of the District Magistrate as has been done in the case
of the press in this very Aet ’’. I take it that that is going to be the next
step under this demoecratic parliamentary Government. What are you
going to do by having this Press Act ! By preventing p fern saymg
anything about Communism, you cannot prevent the principles being
disseminated amongst the intellectuals or amongst the reading public of
this enantry ; and, therefore, you might as well not make the attempt to
muzzle the press. If it comes to action which goes against the law of the
land or ugainst society, I take it that the Honourable the Home Member
will not sleep as he is doing now : we will certainly expect him to stir
and sit up and do something—there is sufficient power in the country
to prevent that. But in the hope that some day danger might arise
you are not going to fetter the country by all kinds of measurcs at the
present time,

But even here, the analysis of Communism does rot stop. [ might
be permitted and excused if I give some of my personal experiences that
T have had with the leaders of this Communism. T think that the first
real display of the Communistic spirit, that might be said to have
oecurred in this country, was in 1928—1I think it was in connection with
the textile strike that took place in Bombay. My [riend, 8ir Ghulam
Husenin Hidayatallah, will bear me out that I took a considerable part,
oceupying ar important position—the ehair of honour in that city, that
is the President of the Bombay Municipal Corporation which gave two
such illustrious Presidents to this Assembly. (A Vosice : *‘ You will be
the third ’’.) May be. During that time—this strike went on for nearly
ten weeks or three months and it was a regular textile strike : 1
happened to go amwongst the majority of men who were prisoners in the
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Meerut Conspiracy Case later under the chgrge of Communigm or
Bolshevism or something of the sort—I will téll you the genesis* bf * this
and that might suggest a remedy to the Government, if they mean to take
it up : 1 say that this Communism in India as everywhere else is' nothing
but a struggle between the haves and the have-nots : end if the have-nots
have not got sufficient to feed themselves and if they are starved and.if
they have to go and live their lives in misery, then call it Communism or
call it Bolshevism or call it capitalism and labour trouble—you are going
to have trouble ; and if it has developed further into the so-called Com-
munism I say thgt the genesis is entirely there, because to my mind when
they went on strike it 'was not so entirely unreasonable : I had confergnces
with the Millowners’ Association—I think my Honouvable friead, Sir
Ghulam Hussain Hidayatallsh, was in charge of {ne department of
Government which deals with this and what is more, not, only was I of the
opinion, but here is one who was also of the same opinion. 1 ask him
whether he can deny it : he cannot ; because he had a conference with
them at the Secretariat : if he had thought that they were Comnunists,
that they were red-hot Bolshevists, I take that he would not have con-
ferred with them..........

8ir Ghulam Hussain Hidayatallah : May I rise to a personal. ¢x-
planation and as the Honourable Member has spoken of e ? At that
time 1 was in charge of Labour and I wanted to settle the strike :
therefore, I had to call the leaders whether they were Communjsts or
dthers ; and I succesded in settling that dispute, )

Dr. G. V. Deshmukh : I am very glad that Sir Ghulam Hussain
has given his explanation. The dispute was finally, settled by Rir
Ghulam Hussain on the last day ; but if you 'ask those gentlemen
themselves they will have to admit that practically all the preparation
for it was done by the Bombay Municipal Corporation. T do not
grivlge Sir Ghulam having the credit—let him have it. Tf it is for the:
welfare of my. country and people—T o not care who takes the eredit—.
T do not care even if the present Government of Tndia take the
credit. What T stand for is the weal and welfare of my people and
it is from that point of view that I am discussing all these things. T
say if you want to prevent Communism or Bolshevism coming in, it
will not be by throttling the press : it will not be by repressive mica-’
sures ; but it will be by improving the industries of this country.
I see the Finance Minister puffing ont his cheeks and smiling.
(Laughter.) T am glad he has done that. If he had a chance, T am’
sure he wonld have quoted some Professor Peau or somebody or other -
he is fond of quoting books. T will ask him verv simple questions
which perhaps he has peglected to this day ; but Indians, like Romesh
Chunder Dutt and Mahadev Govind Ranade, found out a long time
ago, perhaps 50 years ago, before either the Finance Member or T was
bern. By the statistics and producing power of this country, they
proved conclusively that this eountry has no hope unless it takes tn
industries. So long as it stickg only to agriculture, agriculture cannot
maintain the population in this country. Tt is all very well for him
to mm_nt.aiy i'.ho balance of trade by selling the precious metals :
T suppose if in England they had a Finance Minister like this who



TR THE CRIMINAL LAW AMENDMENT BILL, 587

kept up the balance of trade by exporting precious metals he would
spon have been exported. (Laughter.) 1 do not know if that is the
csuse of his being here. (Renewed Laughter.) Here, with no res-
pousibility, with no power of criticism in the people, he c¢an go about
pregching his old ancient ideas which do not suit present conditions
of the country, quote professors, bully merchants wherever he goes,
talk to them what he lhkes as he did in Bombay and do generally as
he likes with the country. But 1 do not think he could have done it
in his or in any other country, (Interruptions and cries of ‘‘ Go on.’’)
Therefore, the real remedy against this is the industrial regeneration
of the country. What country is there on this earth which will on
grounds of economy say—where the Commerce Member will be
allowed to continne if he uses the arguments: ‘‘ We can buy our
materials outside at a cheaper rate in the case of vital industries.™

The labourers of that country, the industrial labourers would not make
his life as a Commerce Member worth while even for two days : they
will soon see to it that he has to vacate his officc. We hear all kindy
of arguments here. We hear that because it is cheaper to buy some
materials from outside,—I do not want to allude personally to any-
hody, uand 1 hope that nobody will take my remarks as personal,—it ig
not from the present Commerce Member alone that we hear it but we
also heard it from his predecessors,—we hear that because it is cheaper
to buy sume material from outside we should buy it in preference
to the indigenous material. Sir, whoever has heard in regard to com-
mercial policy that when you start thinking of an industry, the deli-
berations go on for 13 years, and at the end of 13 years you say that
it is not profitable to get the material in this country because aceord:
ing to statisties it is cheaper for you to buy that stuff from outside !
Sir, 1 say that all vital industries of the country must first be started
irrespective of whether they are profitable or not, because, Sll‘, besides
calculating the return in pounds, shilling and pence, it gives em-

ployment to labour, it improves the status, the manhood of the nation,
it improves the level of life. It has so many indirect advantages
which cannot be caleulated in rupees, annas and pies. Therefore, I say
that so long as the policy of this country continues to be what n. is al
present, if vilal industries are ignored or neglected, if industrics
are not started, fostered and developed in this country, what is the
industrial labour to do ¥ Your law and order may be all right, peace
and tranquillity may be all right, but they are only means to an end.
Where the Honourable Member who spoke yesterday and we on this
side differ is in this. He wants peace and tranquillity as an end in
itself ; we want peace and tranquillity as a means to an end. You will
have peace and tranquillity when you have the tranquillity of death ;
we also want the repose, but we want the repose of life. That is the
difference between your way of looking at things and our way of
looking at things, hence arises all this difference between you and us
and the difference in point of view between you and us. That is the
vital differcnce, and, therefore, whatever you may say cannot appeal
to us, and I daresay whatever we say cannot and will not appeal
to you, because our way of looking at things is quite different
from yours. Sir, I think it is Balzac who mentions in one of his
novels shout somebody’s wife erying. Tle was one of those ultra
scientists very fond of facts and figures. His wife bhappened to be

L187LAD
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crying, and he tells her, *“ Why are you crying ¥ Do you know what
youn tears mean ¥ They mean 99.94 per cent. of water and perhaps
.06 per cent. of sodium chloride ’. (Laughter.) Whenever our own
wife and chila cry we realise the pain and feeling, but that realisa-
tion cannot be the same when we see the wife and child of somebody
else crying. Logic and life cannot go together. You are talking
merely of your dry facts and figures, whereas we are vitally concerned
in our country’s welfare in this question. You are merely concerned
with the interests of your office, you are concerned to that extent
alone, and no more. As soon as your term of office is over, you take
yowr pay and whatever fortune you make and clear out of this country.
And what is still more regrettable, you take away with you tho ex-
perience that you gain from this country. What we want to do,—and
that is what we are trying to do for the welfare of our people,~—
we wunt to keep all that talent and experience in this country. Now,
weo as luman beings are not very different from you, but we look at
things from different viewpoints, or to use a very common expression,
from & diflcrent angle of vision. We look at baby’s tears as our
baby’s tears which will move us from an emotional point of view ;
you look st them from an economist’s point of view so far as India is
concerned ; not that you are incapable of feeling when the emotions
are stirred. Why ¥ You saw the attitude and conduect of the llome
Member just a little while ago when the passions were stirred. In
spite of his adviee to us yesterday that we should not introduce bitter-
ness or emotion into the discussion we saw him perturbed and agitated,
and he could not hear the speech of my friend, Pandit Malaviya. You
may thoroughly dislike it. We hear many things from your side
which we thoroughly dislike. I suppose yesterday the Home Member
was prominent on that side in shouting ‘ Order, order’, if I am not
very much mistaken. I don’t say he was wrong ; he was perfectly
right ; and T would do the same on this side. But it is very easy to
talk about being dispassionate, being cold and looking at things merely
in the lizht of cold reason and logic when things do not touch you.
As soon as things really touch you, not merely in the matter of emotions,

but in the matter of interests. then every human being is apt to lose
hig logie........

Mr. President (The Honourable Sir Abdur Rahim) : If the
5 .. Honourable Member has much more to say......

Dr. G. V. Deshmukh : Sir, T have a great deal more to say, and I
shiall ‘require a little more time,

Mr. President (The Honourable Sir Abdur Rahim) : Then it is
better we adjourn now.

The Assembly then adjourned till Eleven of the Clock on Monday,
the 9th September, 1935.
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